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LOK SABHA

Monday, November 2° 1977/Agrcha-
yana 7, 1809 (Saka)

—_—

The Lok Saebha met at Eleven of the
Clock
[MR SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Fimancial Assistance to States for
Compuisory Edacation in Elementary
rlasmes

i

*162 SHRI P  RAJAGOPAL
Al

SHRI M A HANNAN
NAIDU

Will the Minster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whethey Government are In-
tending to introduce compulsory edu-
catton 1n elementary classes through-
out the country,

() if so, when will it be ymplemen-
ted, and

{c) whether Government propose to
give financial assistance to the States
regarding this®

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER)* (a) and (b). Elementary
educatton  (classes L_VTII for 6—14
age-group) particularly at the primary
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slage (classes LV for 6—11 age-
&roup) 18 already compulsary .n manv
Stutes A statement indicating the
vames of the States/Unmion Territo-
ries where the Compulsory Education
Act 1s mn operation 1s lmd on the
Table of the Sabha [Placed n Lib-
rary See No LT-118/77]

It has been decided that umiversal
elementary education will be one of
the three top most priority program-
me« under the next Plan (1078-—83)

(c) Funds earmarked for this pro-
gramme will be available to che State
Government, unde:r the Plan

SHRI P RAJAGOPAL NAIDU
Ihe hon Minister has told that there
are compulsoiy education acts 14
many States For example, i1n Andhra
Piadesh, there i1» g compulsory edu-
cation act for the last fifteen years
but this 1s not being implemented I
want to know whether the Minister has
locked 1no 1t as to why they are not
mmplementing 1t

DR PRATAP CHANDRA CHUN-
DER 1 fully share the concern
which the hon Member feels for the
compulsory primary education He
has referred to Andhra Pradesh I
find from the list which 1s lad on
the Table of the House that in Andhra
Pradesh the Act came nto force for
6 to 11 year students in 1061 through-

areas It 18 true that Andhra Pra-
desh 15 rather backward in these mat-
ters But as the hon Members know
my answer will be that it 1s 5 State
subject and we cannot directly inter-
vene Thig 1, the problem However
we had a meeting with the Mimsters
from different States and Umon Ter-
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1itories and all of them unammously

agreed that the highest priority wall
be given for umversabsation of

pumay education

MR SPEAKER
only on paper

It 153 compulsory

SHRI P RAJAGOPAL NAIDU
Thus 19 an enormous task and requi-
res lot of funds and unless funds
aie made available by the Cen-
tral Government the States
will not be able to implement
thig Act 1 want to know Wwhether
the Government 15 gomg to piovide
full asustance for compulsory educa
tion or pary of it

DR PRATAP CHANDRA CHUN-
DER The hon Member 1s abvolutel,
right As panted out earlier, when
the entire plan of education was
thought of in the Jast Five Yoar Plan
nearabout 3300 crores was sought 1or
this purpose but only Rs 1200 ciore
was provided Naturally education
could mot be seen through Tlus 1y
the position Thercfore 1 md! the
Vice Chairman of the Planning Com
mission gnd scpuwate poups have
becn set up between the Educdtion
Minastry and the Plinming Commis
sion nd details arc beirg worked out
sa that proper plan allocation maght
be made for universalisation of pri-
mary and adult education and n n
foin 11 education for drop-ou's

NOVEMBER 28, 1077
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Wo HATT WA WX . FTCOUAT EW
7@ o & afer &% Wit o g
waE 1977 ¥ oqvww  fafrew
T g5 O WY IE A W AR &
sfafafy Wt 50 41 39 7 Ig AAH
ST A1 WX IRM ag ewa7e w7 Fomy
qr fr wermEd mader S §
wfem

! U¥o Qo FATA WEETW T
weft wgEw a7 aarra fr gwre afew
e % fAU W9 A ¥ AFTEAT A
% fau fa=r e &7

DR PRATAP CHANDRA CHUN-
DER Under the present plan, there
15 no question of giving any adequate
help to any State But as I sad, the
matter has been taken up with the
Planming Commussion for provision
of adequate funds undcr the State Plan
also

W@t qmalv fay  waw weRw
afaars w 77 Frr gar ¥ fr wfram
foreqr 4y sroTY W AP A AW A T
o drasen 3w AW
¥ea ¥ Fo 1 a1 & w4 e o wg
AT MFAr 7 fr 3w 97 T\ A
guT & 1 W sy mvaTr WY v
Fryrrt 11 715 Tt Ady w0 R
fr aw afaam @ a9 ¥ 9K W9 A OR
o FATET § W IW & arAow oY ON
vt e § far & aw @i A
& 27 Far §ORTC o7 AT W A
Tsm o faar g fr s@ Qo g & v
T1, faa & foo siframa fowr § o
e W Wi @ e & fn feemd
¥ far arfas wmT smg ?

o TAY WX WX HTAAY AT
7 1 ara ¥ wg fowgw @@ R g
wfar & oz # v ahag @19 7 I\
av witard foren st §t wifge e



PROF. P G. MAVALANKAR: It
15 heartening to note from the Minis-
ter of Education that the Government
have given top priority to compulsery
education 1n the ncxt, <1uth live yeat
Plan Sir, you also mentioned that com-
pulsory education 1s only on paper. Al-
though this 1s the States’ subject, in
view of the fact that a number ot
States ale unable te implement this
progiamme on then own unles. they
get assistance 1n the mrassive way from
the Centi¢, may I know whether the
Government has in the context of pri-
ority also tred to tlunk in terme ot
gving addilional financial assistance
10 such of the weuker States which
cannot implement it on their vwn
and, secondly, particularly with regard
to grls, Haipans and Adivasis and
the urban areas where the children of
labour and other classes are unable to
go to schools, what steps the Govern-
ment are taking to see that these
children are also brought into the edu-
«cational stream?

DR. PRATAP CHANDRA CHUN-
DER: I have confessed that adequate
finances had not been provided in the
Fifth Plan. This has been a great
drawback in the matter of uuversali-
sation of primaiy education. Even
then, some States have themselves

Oral Answers AGRAHAYANA 7, 1899 (SAKA) Oral Answers 6

provided sufficient funds for education.
For instance, Kerala provides near
about 40 to 46 per cent of the State
budget for education. The result is
that there is about hundred per cent
enrolment of students gf the gchool
going age in the lowe: stage So, il
can be done by the State Governments
if they are willing. I know the lim-
tations of the previous scheme. So, 1
have kept this matter with the Plan-
ning Commission and I hope in the
coming plan proper provision would
be made for help to States. I want
to make one clarification regarding the
point which the hon. Member Chow-
dhry Balbir Singh raised, that is, re-
garding compulsion in the Act. It is
true that in some Acts there is some
compulsion, but the States are not us-
ing those compulsion provisions and
punishing the guilty parents who are
not sending their children. In that
sense, | said the compulsion is not be-
mg enforced

PROF. P, G. MAVALANKAR: What
ubout guls and Haryans”

DR PRATAP CHANDRA CHUN-
DER As regards gnls ang Harljins,
this 15 verv much m our view and
proper steps are to be taken for
them

P it som gere om : e wge,
welt off x@ wmw ® wraw § f e
fag v qof: <y ¥ zre i €
wa 7g afasmy ¥ +wte foe & w0
gt 8, w fem &

The hon Minster has said that it
1s still in the State List. I want to
know whether he is in a position to
dircct the State Governments to belp
them suitably financially becavse up-
till now 1t is in the Concurrent Last
For the present, il 1s not solely in ihe
State List
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DR. PRATAP CHANDRA CHUN-
DER): The hon. Member should know
that even if a matter 1s 1n the Con-
current List, the Central Government
cannot act unless a gpecial gtatute 1
passed by the Parliament. So, the
executive power of the Centre will
go only upto the Aet which will be
passed by the Parliament Such an
Act has not been passed

ot cwafd :  worw agEg, gt
W A 70 Hadt wrArdt wAgw o
wife @ ot & 11 Ww aw &
TR AT MTAE g e
AV T T dET w8 )
wr #eY ot g wma ¢ frwre G
fir graT qugder oT JuT S o wE
et g W frar so fred
W WAEl & Isa7 # smewdr fawn
AT T w7

o TN A wA : ogT AT
IR ® AT §, gEw off ferd
TW 2 T WEANAT W O KLY aATE
1 38 FE ¥ oF e & faewr
W RY) I TN AT
¥ fr araew F W & w7 ww fear
WM | EW T FW FIA KT FAOAW F
g 44

SHRI HITENDRA DESAI. The
position 18 hopelessly bad in the mat-
ter of SC&ST students. Has the
Government in mind some concretic
steps for implementation of elemen-
tary education in those areas?

DR. PRATAP CHANDRA CHUN-
DER: I have already answereq that
question I gaid: special care will be
taken in that behalf.

SHRI HITENDRA DESAI; What
concrete steps the Government has
in mind?

NOVEMBER 28, 1077
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DR. PRATAF CHANDRA CHUN-
DER: It can be chalked out because
it involves a lot of money.

s W Tw ;W agTEd,
woE Arew ¥ foer et agem &
q@AT Wgar g sewd finerr #Y G
WX T9E w7 ATH A w7 AT fio7 O
fear wmar &, war g, av wwar O
¥ ag awaer A€ feur ar fiv gw foer
N TR F AT qT oAqEd 7 oW
R #r el wewd owr @y &7
w7 97 Y A1 I g O A
w0 A s fFear wE? wowe
Y AT 7 &1 ST 9 forer wer oY
¥ o% A waw T oW dv oT@
% foo a2 aur a7 aff=T @ g
ferery €t =t @ wie gadY fnen aToTAr
T TIT FAA AT AvAT § | oWAT WY
AR F WAL AR A9 AN ¥
sg wdT wERY wva 7 gfe AW
1 FA! wEER W @ § a1 T
X 7R AT W17 FA1 7@ FEA T
m?

Tlo NATY A Wer : §H WY ATET
¢ & gz g @Y, Afer gwry afea
oY "rar 30 W o wmwetdt wegfvdier
farwfer o ffoom syfafes W
O AT §, TAH W7 AT W G
7 qrg § 1 fex ot g el o o
g o' oo 7 T & mE R fr wfzww
19 ¥ ¥t g% F® 7@ %7 aw | w@fe
ga orx @ ¥ fr g o fowwa § ey
fw 72z & g2rar = aFaT R0

sty aew W qwr ¢ fE
gEA &7 fqaT F W E T

Ao WA o ovr : A7 IW
i @Y



ot oY W Ow : owT EORIC
&7 firere & fis s fire & fareare
* qgor wr frwr o sere § Wi
weveeeTs i § SHR sEwwTE At
T ? e ¥ ¥ wrw o 2 fagrd
& wpw ¥ owT av af @ Ok &R
% fog oo wor v AR, T X
A & oy & o 3 sk §, W
& A e Y A ) W Ew
a1 1E g7 A arerd § 7 wn R
ATETT TR AT FT NG w7 fE aww
qraTh ¥ 39 AAE 0 fady agrEar
# F0? IS ORI ¥ 96 AT
afr ) & wEw aw 6 e
agr 77 gy ¥ & WA WEw g
fir frer swawar W1 g ¥ & fag
nvfla &rv g7 wre wré areEr aArE
 arr w7 wfr § Ter gfe v
&7 ¥1¢ sare frar &)

> A WX wW qTRIT ®T
wrwrit § fir iy ot 27 gorre e,
grefewr faamg § fm & =3 @91
FAw sy ¥ ag e frwd WY oA
3 vaw faoe dw o wEww gWT)
Ik ATy WAty W

SHRI A E T BARROW When he
has stated that he 1s thinking, ™ay
I know 1f he 1s thinking in terms of
rhanging the Constitution®

DR PRATAP CHANDRA! CHUN
DER This matter 15 under conuidera
tion &« to how we can meet 11 even
keeping article 30 in  wview Or it
Parhament wants that article >0
should be tackled for giving adequate
tepresentation to all sections of
the people  certanly that can be
taken nto consideration
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Nationalisation ¢+hnr Industry

*164 BSHR] K LAKKAPPA.
SHRI O V ALAGESAN'

Will the Mimister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether some State Govemn-
ments includng UP had wntten to
the Union Government in 1875 and
1077 recommending for nationalisa-
tion of the sugar Industry iIn UP
and in other sugar producing States,
and

(b) if so Goveinmentg i1eaction of
their request?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTU-
RE AND IRRIGATION (SHRI BHA
NU PRATAF SINGH,; (a) Propo-
sals have been received in 1977 from
Uttar Pradesh Government only

(b) On persistent demand parti
cularly from Uttar Pradesh Govern-
ment the Government of India set up
a Commussion of Eoguiry to go into
the question of nationalisation of tne
sugar industry The Sugar Industry
Enquiry Commission submitted its Re
port in February, 1974 Copies of the
Reporl alongwith action taken memo
randum were placed on the Table ol
thig Sabha 1n August 1974 In view
of the divergent views of the Mem
bers of the Commussion on the asue
of nationalisation and other complexi-
fies a8 well as buge hnancial outlay-
it 18 proposed to study the working
of sugar mills already running under
State control before taking any fur
ther action on the issue

SHRI K LAKKAPPA This s a
guestion of the sugar industry where
the entire economy of the State 1
voncerned Now, the entire economic
system 18 in shambles throughout the
country I would hke to put an im
portant question The bhon Mnister
has stated in his reply that the Bhar
gava Commuttee’s Report 1s under the
conmuderation of the Government of
India
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MR. SPEAKER: He did not say that.

SHRI K. LAKKAPPA: He has stst-
ed that divergent views were express-
ed, bul more than 325 Memberas of
Parliament and several States aiso
have been intensively urging the Gov-
ernment of India for the last five or
six years to nationulis2 all the sugar
mills in the country and see that the
sugar industry is properly run under
the control gnd guidance of the Gov-
ernment of India. May be divergent
views are very convenient for him to
escape responsibility. 1 want to ask
this question. The Members of Pac-
liament and the State Governments
have expressed themselves in favour
of nationalisation of sugar mills. It
is the sugar mill.owners who are jpre.
ssurizing the present Government not
to nationalise. The present Govern-
ment is playing inte the hands of the
sugar mill-owners. 1 want to know
what is the correct view or policy of
the Governmeni of India so far a3
nationalisation of the sugar industry
in the country is concerned.

SHRI BHANU PRATAP SINGH:
There was ample time for the former
regime to nationalise the sugar indus-
try if it sincerely intended o do =o.
The report was submitted in Septem-
ber 1974 and thoy were in ofice il
March 1977, So, they had ample time
to take action on the report if they
wanted to do that. (Interruptions). The
divergence was within the Committee
Opinion was enqually divided amony
the members. ...

SHRI1 K. LAKKAPPA: What is Gov-
ernment's policy?

SHRI BHANU PRATAP SINGH: We
will not nationalise the sugar Industry
just for the sake of natiomalisation.
That is our policy.

SHRI K. LAKKAPPA: 1 want an
answer 1o my question. What is *he
correct view of the present Govern-
ment regarding nationalisation?

MR. SPEAKER: He has already soid
that they are examining the working
of the nationalised sector.

'NOVEMBER 28, 1971
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SHRI BHANU PARTAP SINGH: As
Ihave already said, this Government
will not nationalise the sugar industry
just for the sake of nationalisation.
We will take care of the sick mills,
and even among the sick ones. We
will have to select which ones are vi-
able and which should be allowed to
die if they are too sick to be revived.

SHRI K. LAKKAPPA: In view cof
your own admission Lhal the present
Government has not even lhought of
studying the entire report on this sital
question of mnationalisation of 1the
sugar industry—vou have notl even
given a careful thought to examine
this vilal issue regarding nationalisa-
tion of sugar industry—I put it to you
that the present Government wants {o
shelve the issue of nationalisation ol
sugar industry because the sugar in-
dustralists, these big sugar barons, the
war-loads of U.P. are pressuring
through Mr. Charan Singh not to na-
tiomalise the sugar industry in this
country. That is the unswer that you
have given. Do vou agree with this?

MR. SPEAKER: llc does not .agne

SHRI K. LAKKAPPA: Let him say
‘no’. I want an answer {rom him,

SHRI BHANU PRATAP SINGIL
strongly refute the insinuntions made
hy the hon. Member.

SHRI O. V. ALAGESAN: From his
written reply to the question it wo-
pears that at least Government  h»s
not yet made up its mind. But from
his reply to the supplementary of mv
friencd. Mr. Lakkappa. it appears that
they have actually made up their mind
not to nationalise. It is rather unlair
because this question has been agita.
ting this House for a long fime. for e
number of years. The U.P. Govern-
ment, as my friend has wery perti.
nently pointed out, has been insistirg
on nationalisation of this particular
industry. So, it appears to me that It
is rather too late in the day to talk
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of complexities and heavy financial
commitments in the matter of nation-
alisation of sugar industry. Many
or most of the sugar mills in
U.P. are very old, their machinery is
very old and in fact, the old machinsrcy
continues to be flogged and in terms
of payment of compensation, fhere
cannot be much. I would like to know
whether any calculation has been made
or whether the State Government nas
furnished the Central Government with
any idea as to what will be the finan-
cial commitment if they rationslise
this industry. I would also like 10
know how many mills are at present
under Government control. And Since
they have been under Governmeat
control for some time, the Governmeaat
should have some idea as to whether
these mill should be nationised or
not, I would like to have specific ans-
wers to these questions.

SHRI BHANU PRATAP SINGH: In
my reply, I have already said that i*
is proposed to study the working of
sugar mills already running under the
State control before taking any fuc.
ther action in the matter. We have
been studing the working of thece
mills. Seven public sector factories are
under the control of the UP State
Sugar Corporation over the last four
yvears and their performance is miser-
able. 'The factories continue to incur
losses even after three four years of
working under the new management
and the losses in some cases are 1n-
creasing. This is the result which has
discouraged us from going ahead with
this kind of nationalization (Inferrup-
tions).

SHRI O. V. ALAGESAN: What abou*
the financial commitments?

MR. SPEAKER: He has already said
that they are studying this and the
seven mills under the State Govern.
ment Corporation are incurring losses
and these are increasing year after
year.

SHRI YESHWANTRAO CHAVAN:
The hon. Minister has said that 'hev
are not thinking in terms generally
of nationalization for nationalisation
sake: this is quite a practical and ; ro-
gmatic approach and I have no quar-
rel about that; the main issue in this
question is as to what is going to b»
the future of the sugar industry in
U.P. because the inefficiency in {ne
working of the sugar mills of U.P. is
ultimately a drug on the national su-
gar industry. When we thought of
nationalization of the sugar industry.
that was because of making the sugar
farming a more attractive, proposition
getting better prices to the cane-gro-
wers and making the sugar industry
more modern, uptodate, so that it
becomes an asset to the national sugar
industry. When you are now making
a statement on this Industry. you
should explain, what is the Govern-
ment's approach about moderniza‘tion
of sugar industry, about better price
to the sugar-cane grower and the con-
stribution that the sugar industry will
make to the country’'s progress. These
are the basic issues involved. What
is the Government's approach on
these basic issues?

SHRI BHANU PRATAP SINGH: I
agree that the shape of sugar industrv
in Uttar Pradesh and Bihar is not good.
That does require re-thinking, but per.
haps nationalization is not the only
way I propose to call a conference
within 5 few months of the scientists
who are engaged in cane development
and go through the whole question of
reviving the industry in Uttar Pradesh
and Bihar.

SHRI K LAKKAPPA: Is it any
reply? Are you satisfled with it? Is
this Indian Parliament? The Minister
is not giving a correct answer.

Y T o9ETN : FFW Y FH
froor dzg @19 ¥ a8 3@ wr § R o=
At IR 32T F AWAM TN FT |4
HTAT &, a1 ST 9 AT g7 IEF MOSTE
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¥ it &, wg W sl § e o el
Wt dwverew  fwar wg, Afer @ f
a® wedde Furdt g, g A
¥ mow W ww s d ) AR @
wiwr § f5 @@ wer o mRz TW
$ t—wrr TRz, W W ¥ T
Awrevdwe Y ar Wt oY 6, W
I TR W QU W/ T T O
& g s wrgar g s o = g
#T Rty Tar WY ¥ Ewrw 97 fawm
w4, 7 vt a3 W) 0d 5 wrenty
AweT X, W1 €W T AW A 40 TW@E
& wiy wpre dar wT T R dn
¥ wgrrg W arfeeTe ¥ IW 7 W
wear & w7 & feamr g— W w
faw wr wore frer ® ady  wrEr
¥ wrumtfer dwer W fon o awn
§, witfe q@ go ae § fr smde
dwer YT maE A7 fwer T WA
gty w1 vAWTH AR AT AW

q WY wam fey : 9gET ATd
1 qF & fr gw @v A w9 aE AT
aft fwar @ e gw wdtawT w4 0
qr.g wgr a% agETd W faen a1
weren §, & W g R osw oW W
woat gt § W7 ww v ¥ faadt €
aAT §, 3@ o7 wrey gerdr e e
¥ gra @ d g R0 gATT W AR
fawre § fr ¥ 3w & wgen Fad
foeft vaTeT @ wnRr waTfer @ AW,
a7 € A s I TwE WR
fore foely 8, W www ¥ e fow
famiy % a7t 7 fawre wOX gU ¥ I
ageTdr fael ¥ aqWA 7 WATH W)

SHRI JYOTIRMOY BOSU Yes, St

MR SPEAKER I will call you ¥ou
rannot be ignored

SHRI JYOTIRMOY BOSU I am
gratified 1o hear it

the sugar industry mn UP?

ot vy W ey & @ 57 e
& o g ) e ¥ g dezfed
®T TR et 7EY G | arens A
e wdw wit fugre o ol faet ®
Tor wOx g1 e sTorag § 6
& oy qw i ¥ Seefan suwgt @,

o o & qurdr Y gR ) TfeE
% vy @ forsr-anfere & 3 w1 reniviT

it ey o, wafie & ey @ fie fadd

e ¥ frwargur &1 o e g Fefa
) g i awEr sl o 99
T ATSTEAVT A Y, O o I
ofywdY st swews oft @ "
& (wmawm)

Q% WAt Weew 3T % ATEAL-
I ®¥ w7

SHRI JYOTIRMOY BOSU I am not
really surprised to hear Mr. Bhanu
Pratap Singh's reply because we u~¢
slowly understanding hus political ¢h
losophy But the Sugar Commissien
which was manned Ly hand-picked per
sons of Mrs Indira Gandhi and ‘hnse
who had the support of the big sugar
lobby in their report—even five oat
of its ten members—had strongly r¢
commended nationalisation Besiies
that, the Public Accounts Committee
in its report onthe sugar rebate sche-
me has pointed out as to how the In
dian sugar industry is fleecing and e<
ploiting the exchequer, the congunt« s
and the cane-growers and everybody
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In that context, may I request the
hon Minister and the Prime Minister
who is present here to tell us clearly
on the floor of the House as to in slew
of all this, will they reconsider the
1ssue and go In for mationalisation
which can only in the long run re
medy the matter?

THE PRIME MINISTER (SHRI
MORARJI DESAI) May I say, I do
not agree with the political philoso
phy of my hon friend He believes
yn the nationalisation of everything
I do not believe 'p nationalisation
for its own  fake 1 believe 1n
nationalisation where 1t 18 necessay
and when 1t 15 1seful to the economy
of the country and to the welfare of
the society This particular problem
18 a complicated one so far as UP
and Bithar are conrerned—and mcre
complicated because of low produ~
tion of sugar cane its low recovery
They have taken no steps to increase
the productinity ror the 1e~cvery
They go on asking for higher prces
for sugar cane That goes Om
bedevilling the whole 138ue  So it has
to be considered more deeply We
are irying to do that

SHRI IYOTIRMOY  BOSIT 1
would request the Prime Mimster to
go through the memorandum g1/en
by the Government itself

It 18 a question of inflaled cost of
production by showing lesser recoiéry
of sugar

MR SPEAKER
them to answer

I will not abw

ot witgT W : JUT WW W
frgeft wiiw goeTT ¥ AT WY faen
w1 wfiger fear a1 @ faw frs @
Hfer IOT AW ¥ FIL F Iy T
T ¥ I e fear @1 wafe
& qured ¥ fegw wfew w0 @
AT guTeeT ge i far o
fir g wy Tow Wil AORTT ¥ I

¥ ¥ fmrar)  (wawew)
wg wd wrAr & I e o & i
aoeTe ® toat far ar & s
wgw g oW gwrd awer  @d
# I I A & faee owrd
wrt WX I8 famre wrdandt w0
fomg wg7 @€ W qWEE & wU
7 ge & @ foed wfer § 7
4t s W I wrer g7 Er &7

MR SPEAKER
irvm the guestion

SHRI JYOTIRMOY BOSU Yau
allow discussion on the sugar indus
try

MR SPEAKER It dics not auuse

It does not quise

All Indla Councill of Techmica)y Edu.
cation Meetings i

165 SHRI D D DESAI Will the
Mimister of EDUCATION SOCIAL
WELFARE AND CULTURE ‘e
pleased to state

(a) whether any meeting of the All
India Council of Technical Education
wds held between May 1977 and
October 1877

(by if not the reasons therefor

(c) whether any meeting 15 being
piogrammed for the next two
months and

(d) whether any probe will be held

into the adequacy of the working of
this body?

THE MINISTER OF EDUCAT{ON
SOCIAL WELFARE AND CULTI/RE
(DR PRATAP CHANDRA CHUN
DER) (a) to (d) A Statement 1
lawd on the Table of the Sabha

Statement

(a) No &ir

(b) The Council at its last meet-
ing revised the constitution ol 118
Roards of Studies The reconaitu
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tion of the Boards was completed by
December, 1976—January, 1977 &and
these have started functioning. The
Council also appointed a number of
Speciol Committees {o consider
cerfain important issues. It was ¢na-
sidered desirable that the meeling of
the Council mav bLe convened after
-he work of the Boards of studies and
the Committees, with rcgard to the
specific issues referred 1o them. bkad
“een completed.

{c; In order (o furmulata the pro-
posals for the new Five Year Plan.
a Working Group on Technical Tduo.
calion has been se! up to critically
examine the position of techaicel
echication facilities available and
suggest improvements for the futurce
orogrammes keeping in view the
needs of the country in the next 10
years. The report of the Working
Group is likely to be available wuy
January-February. 1978. The mee!ing
of the All India Council of Technical
Education will be convened there-
arise,

(d) Functioning of the Council at
present through its various Reginnzl
Committees and Boards of Studies is
considered to be quite satisfactiory.
The question of any probe does not
arise.

SHRI D. D. DESAI: May I ask the
hon. Minister if the All India Council
of Technical Education, which is one
of the most imporiant bodies and
which has to sel example to severa
educational institulicns, has 1:0t been
holding meetings and the difficulty
at the university campus is, un-
employment the revision of syllabi
and certain amount of indiscipline.
There are several responeibilities
which the All India Council of Tech-
nical Education has not been able to
perform well. Will the hon. Minister
tell us what are the reasons bLehind
all these things and what steps is he
going to take to rectify all these
difficulties.

NOVEMBER 28, 1977
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DR. PRATAP CHANDRA CHUN-
DER: The question has two =aris
About the question why was the
meeting not held, I can tell the hon.
member through you that the meeting
was last held in May, 1976. The
Council revised the constitution of
the Board of Studies and special com-
mittees were set up. This Council
believes in acting through decentra-
lisation. Those special commitiees
and hoards are finding certain
measures to meet some of the pro-
blems raised by the hon. memter.
We are expecting to get their views
in January, 1978 and as soon as we
get their views the Council will meet
and consider these things.

SHRI D. D. DESAI: The Minister
has not said how often they will hold
the meeting. If the Government be-
lieves in decentralisation them how
many times do they hold the cabinet
meetlings, once in a year or once in
3 years or what Calling of the meet-
ing is the work of the Minister him-
self. It should not be left to the
bureaucracy. This is a most wital
wing of our educational system.
The important question which I
would like to ask the hon. Minister
is this. India has not received any
Nobel Prize during the past 30 vears.
This is because our universities and
research institutions have failed in
their responsibilities. Substantiaily
this responsibility rests squarely on
the shoulders of the All India Council
of Technical Education. We have
seen the recent controversy about ihe
performance of the CSIR institutions.
If our university campuses were pErc-
perly geared up to take up the re.
search and development responsibilily
as is done already in the USA which
gets most Nobel Prizes, they would
be able to do better work than that
done in the CSIR. But the univer-
sities are not well equipped to under.
take this research and development
work. What is important is that we
should make the universities com-
petent enough to take up the respon-
sibility of this Research and Develop-
ment work done by the CSIR.
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DR. PRATAP CHANDRA CHUN-
DER 1 respectfully submit that the
hon Member's observation is mot to
fhe point It is a {irite observa‘ion
that comparison 1z odious and he has
compared the role of this Councl
with that of the Cabinet As 15 well
snown, the Cabinet woes the exetu-
five functions whereas the funclion
¢f thus Couneil 15 more or less doing
wurvey and exploratory works I .ind
‘At this Council met between 1906
ind 1978 only sia times For 11
jears it has mvi only sia himes
Therefore the hon Member need not
complun that the Council has not
1yet ot all recently But we are pre
daring to hold the mceting of the
(ountul a8 soon as we receive the
1eporl

SHRI KISHORE LAL At present
<ome part of the technical education
work 19 under the Mimstiy of Educa-
tion [he remaming part 15 under the
Wini tiv of Labour Government of
India 15 the Goveinment of India
‘hinkin.. of bunging them under one
hend

DR PRATAP CHANDRA CHUN-
DER Thite 1s no such proposal

Effect of Export of Meat on  Buffalo
Population

*1(6 SHRIMATI AHILYA P RAN
(iINERAR Will the Mimster of
\GRICULTURE AND IRRIGATION
se pleasd to state

(1) whether Government are w.ie
that techmical exmerts in the Agn
cultuie Mimstiy have cautioned that
Government must ensure that while
exporfing good quality meat to the
rich nations countrys buffalo popu-
‘ation 1s not wiped out and

(b) if so, steps taken lo protect
buffaloes as they are considered to be
the best m the World?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) The erport of

buffalo meat, Live buffaloes for meat,
has been permitied on u very restnict-
ed scale 1n order to ensure preserva-
tion and improvement of indigenous
buffalo population

(b) The export policy i3 reviewed
periodically The Government of
India and the State Governments have
mitiated a number of programmes for
impiovement of buffelo production 1n
the country, such as All India Coor-
dinateq Research Project on Bulialoes
Central and State Buffalo Breeding
Farms, Piogeny Testing of the buffalo
bulls in silected farms and Central
Herd Book Registration Scheme for
Murrah and Surt: breeds There are
more than 1000 improved buffalo bulls
maintained at Artificial Inscmunation
Centres for providing service to the
farmers herds in duferent pacts of the
country

st wfgear e dwdwe
weEs AERY, adEt® ¥ anas
q W AT ¥ myweie #1 vET R
& mit mmm & W g
fs w =1 oM a4 avww; w7
fraer oeOR pwr—ta WY @ 4
AAFTT A7

SHRI SURJIT SINGH BARNALA-
In 1975-76, the tota] Iive buffaloes
exportcd was 86, 1n 1976-77 the total
number was 3,110
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e Wt wgwww o § 1 & e
st § e Pafeedl o W vt
¥ TR ¥ wo wfew w@T a1 T ?
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a7 g & wrfaw O f, Wi 7 feet
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MR. SPEAKER. You have not

SHRI SURJIT SINGH BARNALA:
We will enquire into the matter. If
it 15 being done that wil] be stopped.
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2 wex § Ax Y frafe gefr &, o
fodft sTod ot areft & 1 e
wgr fm s &Y avers ww g o v -
=AW AT TH A § §——

In 1981, the {otal population of
buffalo lLivestock was 51 milhon, in
1966 1t was 5295 million and 1n 1972
it was 57 43 mullhon.

7 fome g 3w fie 39T
AT 4T TH &, W AR F A
S

DR VASANT KUMAR PANDIT'
Will the hon Mmster apprise the
House as to how many ammals have
been sent from April 1877 uptill now
wnd whether the word buffalo n-
cludes bovine and milch cattle as well’
Because the woid bull has been used
here, even bulls have been exported
Is there a system of finding out
whether the animtl 1» exportable o1
not” There 13 a definite gang 1n
Bombay who make the weak animals
incapacitatedly hitting them and by
making them mamed and they aic
being sent as good animals stealthily
as well as 1llegally

SHRI SURJIT SINGH BARNALA'
As I have mentioned earlier, the total
number of exports in 1976-77 is re-
ported to be 3,110

MR SPEAKER' What they are
complaining of is that apart from those
which are mentioned in the records,
there are a large number of them going
out without their coming on record.
Will you do something to stop that?
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SHRI SURJIT SINGH BARNALA-
As I have mentioned earlier, we will
look into the matter If it 1z being
done, then we will take every step to
prevent it

DR VASANT KUMAR PANDIT
Is 1t bovine cattle *

SHRI SURJIT SINGH BARNALA
Bovine chflle

MR SPEAKER Bovine cattle also
he will look Into

sft st aree Wt Wy
wrAATT Wt off 7 FETy wY F SN
fr wgardt g & ox wd T R
T W ol ¥ s ¥ freer
¢ To¥ SETT A gleEr R ?

ot gt far awren wgETHt
Ffarpare qear Az g | o
7 frafa?y ore oftreweer g o
aTs W Wi gEw Iegq} g frafedy
IR ¥ | IWH g o wgardy
AT AR HT GUICERT & |

st "t wWte

MR SPEAKER He wanted to
know whether Udaipur was not a part
of 1t

SHRI SURJIT SINGH BARNALA
There are two kinds of buffalo breed-
ng cenfres We have two centres
One 15 1n Dharwar and the other 18 0
Udaipur for improvement of this breed

SHRI SHAMBHU NATH CHATUR-
VEDI What 1s the quantity of buffalo
meat that has been exported during
this period?

26

SHRI SURJIT SINGH BARNALA-
Buffalo meat exported during 1976-7T
18 8,200 tonnes

Allotment of Land to Marginal
Farmers

*170 SHRIM N GOVINDAN NAIR
Will the Minuster of AGRICULTURE
A&D IRRIGATION be pleased to
state

(a) whether Government propose to
allot surplus land to marginal farmers
mnstead ol landless agricultural wor-
kers,

(b) 1f so whether Government have
directed all the State Governments to
tollow thig policy, and

(c) if so the reason for such a
shift 1n the Government policy?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
No Su

(b and (c} Do us anse

MR SPEAKER You have no
supplementary Mr Govindan Naw?

DR SUBRAMANIAM SWAMY In
marginal farmers' programme, they
were not able to fulfil any of the
projects stated because according to
them the defimtion of marginal fai-
mers had not been decided upon
Could the hon Mini ter inform thus
House what 1s the defimtion of
margmnal farmers so that we can know
in future how the programmes are
implemented in their favour?

SHRI SURJIT SINGH BARNALA
Marginal farmer ;s a farmer who
holds upto one hectare of land

SHRI CHITTA BASU May I know
from the hon Mimister whether the
Government 18 contemplating that the
holding of land by 2 farmer would
be 3 acres mummum? Whether the
Government 3z thinking of fixing 3
acres as the mmmum holtng for &
farmer in the willages”
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SHRI SURJIT SINGH BARNALA-
In some cases 1t can be less than that
even But in so far as the land that
Mbemdutnbutedumed,lhe
average comes to 15 ucres only.

SHRI CHITTA BASU But would
you say fhat the Government has no
proposal of fixing 3 acres for the
minimum holding?

SHRI SURJIT SINGH BARNALA:
We do not have any such ides of
fxmng just 3 acres It can be shghtly
more and slightly less

We gutwr wr@e : § wat agew
A qg T Wt g e T I AT
tfe dv0, gl QU oW § far Wy
ﬁw’rmimﬁtﬁtm@
I ¥ A AT T WY i v
W Mt ? s ¥ qm
A ¥ weay fewowrd § fer ¥
Rt A wcF vew RE1 & o
gt g e weft ogew ww art ¥ ik
WARTE Srey Foa ¥ forg, wf s
Ffes w0 & Faq #1€ T2 o ar
fad a8 wx ¥ fs a2 w7 grera o
1 & WY qa & gara #1f Aer-ar
8 1 ag Tt g Wiy 1 & ag o amn
W) 3 i war ag W 3w WY www §
o O¥ ¥ W § fir forw srg 9§ )
¥ aft v v o § W WA dar o

Tt o oz oY @ o @ efir T
vlii‘triﬂ'm'ﬂ'hﬂmfwikl
W mefwes g
WTT 7 ®T FOw gri fie A arer ¥
Tz &7 va fommt ) o e wd
& sur difer qamdy foredr it ward
Fafreest Y ot awmar war 1 amer
& aTx 7y gl e ot ¢ 3w fafires
%nmm&uﬁﬂfm%mt
fs % amre ot gt wt & afer 3
o ot o A few w § o f TR
feir amd wifige | o 3w 7 At
o 5 N o vz g o @
T §B & W ¥ @ wric g1 0y |
i 37 fafrezd & @-fex o vo O
T feewa femr o wgr e Q%
faw & ot & wfewr w2 fe amr
1 I 7 A O ® wed e
T 1 (e

To guten AT a7 A
e § 5 a0 & @t afy av e @
At afrrr 1 geer TOk A T AT
wr Taar g ?

ot gty feg acren iy &
At WA wremw faarly 6 4 qm-
T o g wux WA & | I
EnyriT w1 w6 sifew fy ur mr
a1 | g ¥ifew w7 ¢ § fir a1 i
T §, TTHI A O A=Y M0 |
Wi for e fe @ & ot 2
7 fawrd & am g dur @ gar
f & 3o ol ) e e o | wufiy
™ wifow 5T @ & fs ot ¥ oo
Y &7 & oy

St West ATCTaY A : wT RaT
o Frd f @ 2\ ¥ gD ooy
wTE wofrr et & oy o gk B, v
faw 7w N1f aug fafery o0



20 Written Answers AGRAHAYANA 7, 1309 (SAKA) Written Answers 30

fie ol s # ¥ TR wfdat W
AT g 7 oW owe w Wi
g % ot vRw 3@ 5w
fafemer wefa & e o gfw ofr g
g vas @ qfader 91 ¥ foy wn ?

ot goote feg wone - =i
frfram ang g% fag fesa Ay fear
AT gF AT WifF T Ve F wAT-WEA
FAA & | I FAT F AX o Ty
oo gt §, 3% feedmx fisan amar
2 o o were feur amar 8
wafeg &€ ¥ fow o v Twa
& s arde aw 7 T &y Ay @
& wrq | (wawwTr)

KUMAR] ANANTHAN In cer-
tain  parts of the country, lands
allotted to the agricultura] labourers
who do nol have lands, are mortgaged
or sold nd those landless lahiurers
are again coming to towns and apply
for sites

IL 18 going on as a wvicious circle
Will the Geserne ent (onsider cieal-
wg Peoples Forum in which these
landless labourcis as well as the un-
employed graduateg in Agriculture wall
be employed?

SHRI SURJIT SINGH BARNALA
Nn such proposal 1s under the consi-
deration of the Coveinment a< yet

WRITTEN ANSWERS TO
QUESTIONS
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New Profecis by HUDCO

*167 SHRI SUKHDEO PRASAD
VERMA Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
n::anmanm be pleased to
B

(a) whether in view of the housing
pioblem 1n the country Housing and
Urban Development Corporation are
considening to take wup new pro-
Jects to meet the demand,

(b) 1f s0 the number of cities Ii-
kely to be covereq during the period
upto March 1078 and

(c) the number of dwelling units
hikelv to be c(onstructed during {he
period”?

THE MINISTFR OF WORKS AND
HOUSING AND SUPPLY & REHA-
BILITAIION (SHR! SIKANDAR
BAKHT) (4) Yes Sir

(b) md (¢) Fiom ity mueplion to
31 10-1877 HUDCO has sanchtioned
854 schemes 1n 189 cities spread ovil
16 States and 4 Union Teiritories As
regards 1dditional cities hikely to be
toveied duning the period upto March
1978 3t 1 for the State Government
agencies 1o come up with schemes 1o
be financed by HUDCO and as such it
i1 not possible 1o identify in advance
the 1dditional chum s 1o he fin meed
bv HUDCO 1n various cities

The total number of gwellings san-
ctroned upto 1976-77 15 182360 ou
of which 45810 were completed till
31-3-717 During 1877 78 the number
of dwellings which are likely to be
fmanred by HUDCO is around 79 000
This 1s on the basis of an average
cost of R, 10887 per house as san-
ctioncd by HUDCO during  1976-77
and the plinned level of loan to be
sanctioned during 1977-78 The aci-
ual numbe: that would be completed
during 1977-78 out of the dwellings
sanclioncd/hikely ¢ e  sanrtioned
will depend on the pace of amplemen-
tation of schemes by the borrowmng
agencies

NOVEMBER 28, 1977
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Slum Clearance and Urban Develop-
ment Scheme

*168 SHRI K MAYATHEVAR will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state

(a) the concrete steps taken by
Government {o provide a meaningful
lead for glum clearance and wurban
development schemes

(b) whether the breakthrough in
slum tlearance can be achieved only
by providing mites and sources and

(c¢) 1t so the resuine of the efforts
taken so far in this dericlion ani firm
guidelnes 1if any issued for quicker
Jand broadbased i1mplementation’

THE MINISTER OF WORKS &
HOUSING AND SUPPLY & REHA-
BILITATION (SHRI SIKANDAR
BAKHT) (a) A statement 1s placed
on the Table of the Sabha

(b) and (¢) The scheme of siles and
seivices which envisages provision of
developed sites fo1 self-help and ot
incremental housing 1s one of the so-
lutions for housing for the Ium cw-
elleic and economically weaker sec-
tions of the society The Central
Government has not formulated any
scheme for financing projects of sites
and eervices.

The Housing and Urban Develop-
ment Corporation has, however, san-
ctioned 14 projects of sites and ser-
vices having an estimated cost of Bs
5089 crores in the States of Gujarat
Madhya Pradesh Maharashtra, Pun-
jab and Uttar Pradesh The HUDCO
has already taken up with other Stat-
es the question of financing such a
stheme Under the World Bank as-
cisted projects cimilar programmes
have been taken up in Madras amd
Calcutta

Slatement

Urban Development and Slum Cle-
arance are State subjects
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The Central Government, with a
view to accelerate the development
1n these flelds imitiated the undeimen-
tioned schemes-

(a) Slum Clearunce

The Central sector  Slum Clear-
ance/Improvement Scheme wa. stai-
ted in May, 1996 and this cuntinued
in the Centi1al Sector uplo 315t March,
1969 The basic feature of the scie-
me #g tp rehouse he slum awallers
at the existing sites or nearby and to
provide minimum standards of envir-
oument.l hygiene A finanual as-
sistance of Rs 34318 crores was rel-
eased to the State Governments duiing
this period

This scheme was subsequently f1a-
naferied to the State Soctor to be
financed fiom the block Jo. i and block
grant nattern undcr the State Plan
schemes

The Housing and Uiban Develop-
ment Corporation which 1 a Cential
Government  undwtaking has sc far
approved 2B housing scheme. of the
iwo slum clearance Boards of Gujai-
Jt and Tarm! Nadu und have «anction-
«d a loan of Rs 419161 lakhs Thi
will 1esult 1n constiuction of 6285 dw-
elling units

(b) Slum 1murovement

To improve the lhiving conditions 1n
slum areas the Central sector chume
for Environmental Improvement was
initiated 1n 1072-73 under which 100
per cent grant wag provided to the
State Governments for undertaking
projecis of envionmental mynove-
ment 1n 20 selected cities 1n ihe coun-
try This Central secto, scheme was
n operation upto 1973-T4 Thereafter
1t was transferred to the State soctor to
be financed from State Plan funds
An amount of Rs 2011 crores has been
released to the State Government and
Union Territory Admmistration during
this period

2028 LS—2.
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(c) Urban Development:

(1) During the Third Plan, the
Scheme for preparation of Develop-
ment PlansiMaste:r Plans for major
metropolitan centres, Stale cavitala
port towns 1apidly growing industrial
areas and the resource regions was
taken up as a Centrally sponsored sc=
hemc Under this <cheme financial
assistance was provided io the State
Governments for preparation of 72
Master Plans According to infor-
mation available, the Master Plana/
Development Plans have been prepar-
cd for over 500 cities and towns by
now

(1) During the 5th Plan two un-
dermentioned Central schemes have
been introduced

(1)  Scheme for Integrated
Urban Develypment m Mclio-
pohitan Cities and Areas of Nut-
ional Impoitance and

(n) Schime for Dcvelopment
of National Capital Region Cen-
tral loan aswustance under these
sthemes 1» being provided for de-
velopment of cities and towns So
far Rs 3888 crores covenng 19
towns have been i1eleased under
the infe 14*ed Uihan D velopment
Mogramme, and Rs 255 crores
for 4 tovns for the National Capi-
tal Region

(m) The Housing and Uiban
Developmer t Corporation has al-
so financed 657 «choemes for a to-
tal loan amount of Ry 28090 cr-
ores The con<tiuction of houses
shopping centres office, buildings

“nd development of clots under
these schemes wil naturilly con-
tribute to wiban development Of
these there aie 19 pruiecls which
wil help in rutiating the develop-
ment procesg either in new fowns
or in large extensions o’ mesent
township mn the form o: housing,
commercials or industrial aevelop-
ment.
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Winding up of Rehabilitation Indus-
tries Corporation, Calcutta

°169, SHRI K.B. CHETTRL: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether Government propose
to wind up the Rehabilitation Indus-
tries Corporation, Calcutta; ang

{(b) it so, the reasons thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY & REHA-
BIOLITATION (SHRI SIKANDAR
BAKHT): (a) Government are con-
sidering steps for making the Reha-
bilitation Industrics Corporation vi=
able and are awaiting the proposals
of the Corporation in this regard

(b) Does not arise.

Benefit to Farmers from Small Far-
mer Development Agency

*171. SHRI DHARAM VIR VA-
SISHT): Will the Mmister of AG-
RICULTURE AND IRRIGATION be
pleased to state:

(a) the number of farmers benefit-
ed State-wise and the nature of bene-
fit received under the Small Farmers
Development Agency (SFDA) during
the Fourth Plan period; and

(b) the position of subsidiary occu-
pation programmes 1n the same
context?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURR
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). A state
ment indicating the number of benefi~
claries covereq state-wise, during the
Fourth Plan under the Small Farmers

Written Answers 6

Development Agency (SFDA) and
Marginal Farmers and Agricultural
Labourers Agency (MFAL) programme
is enclosed. The identified partici-
pants were extended benefits under the
programmes llke adoption of High
Yielding Varieties and Multivle Cropp-
ing, Input-subsidy, Demonstrations,
Horticulture, Soil Cunservalion, Land
Development, Minor Irrigation and sub-
sidiary occupation like dairy, poultry
piggery, sheep and goat rearing and
pisciculture, Rural artisans and Rural
works. The programme of rural works
wag implemented for marginal farmers

and garicultural laboures only by the
Marginal Farmers and Agricultural
Labourers (MFAL) Agencles to pro-
vide them off season wage employment,
The resources for the programme were
made available to the participants in
the shape of subsidy (25 per cent te
Small Farmers and 33-1/3 per cent to
Marginal Farmers and Agricultural
Labourers) and the balance amount as
loan from institutional :ources. The
rate of subsidy for Community Minor
Irrigation programme was 50 per rent,
s0 ag to promote group activity among
weaker sections. The Agencieg also
provided interes; free share capital
loan for enrolment of identifled Small/
Marginal farmers and agricultural
labourers as members of couperatives
enable them to borrow from coopera-
tive societies.

Subsidiary occupations constituted
ong of the important component of pro-
grammes implementeg by the Agencies.
Marginal farmerg and agricultural
labourers recelved priority under sub-
sidiary occupations. Such programmes
were taken up in compact areas having
necessary infrastructure for collection
and marketing of gnimal products like

milk, eggs, etc.
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Statement

Beneficiaries Under Small Farmers Development Agency

mmAmmmmwmw

Farmen and Agricultaral

8.No.

SunfUTS. Total No, of Benefi iarie No. of Beneficiarics under sub-
ndiary occupations
SFDA  MPAL Torak SFDA  MFAL  Tomas
: % 3 + 4 ] 7 8

1 AMMPdek . 3G folem [N s asm  sige
x Ao . M Tt 35069 62 17 79
3 Bl . 225045 93455 19400 1,560 832 2,992
¢ Ogorm A I @B e 330 0B
5 Haryas 8317 4378 143035 Sus1 b3 o6
b HmachalPradesh . 316y Ti6s7s  4Bau n7 B4 1,380
7 Jammu & Kahmir 76,779 5015 B2.boy oo 828 1,818
8 Kvmataka 125006 46,597 L4 2,492 4745 6197
9 Knaa, 2336 368306 Gose cah fa  ge7
0 Madhva Pradesh 8738 3498 192317 65 1,143 1708
 Mabarmbus . 508y i4fa6 KOs w7 tew 4737
1 Mawpa ., = 6086 6066 — o9 1,08
13 Meghalan . . — 7083  jaly  —~ 3 322
1§ Nagaland — By — 38948 Ly - 1183
15 Onua byagl 40051 tag W62 1.145 2440 5574
16 Pungab 0886 agolo  4s0bb 2178 ssbt 7.bEg
17 Ryasthan 43 406 Bang 1504 2,455 1549
8 Camul Nadu 110487 49047 159,634 10,730 G457 19,687
v Tnpu.a ., . = 5557 W — 43 43
20 Utiar Pradesh 169580 42680 202260 o144 ebiz 11,by6
21 West Bengal . 23314 18029 4041 b3 iy 591
22 Dellu - 1478 K — BOy 863
23 GoaDman Diu - Bsbo  Bsfo  — 66 636
a4 Pondicherry . — Nz % I -— a.fiz =623
Total : i 13480895 63012 19bofiem 5 AP 47T 545
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Revamping of Asriculiural Admigis-
tration

*172, SHRI S. R. DAMANI Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the details of decision taken to
revamp agricultural administration in
the country;

(L) the guidelines drawn up for its
implecmentalion; and

(e} whether this nolicy was discussed
“with the State Governments and, if so,
their reaction thereto?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) t¢ (¢). Re-
organisation of Azricullural Adminis-
Lration in the Slates is hroadly propos-
ed o be carried vut ag under,

1. A Village Tevel Worker for
agricultural extension work may be
provided broadly for a group of 500
farm families in intensive arcas like
major irrigation systems and for a
group of 800 farm families in other
arcas. One Agricultural Extlension
Officer will be required for super-
vision of BVLWs,

2. A team of Subject-Matter Spe-
cialists, especially in the fields of
Agronomy and Plant Proteclion
should be provided at the Sub-Divi-
sional level,

3. At the district level, 2 addition-
al subject-matter specialists may be
provided in the fields of gpecializa-
tion not covered by the existing spe-
cialists and which are specifically
requireq for the particular area.

4, A sub-division with 4 or more
blocks under its jurisdiction will be
provided with 2 jeeps and the others
with one jeep, to facilitate the mo-
bility of subject-matter specialista
ete.

NOVEMBER 28, 1977
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The Centre has sanctioned various
projects in the States and provided
special staff for the same at the VLW
and AEQ level. All such programmes
should be integrated under the re-or-
ganised system so that there is mno
duplication at the field level in this
regard. All agricultural development
programmes in the district should be
coordinated by a Principal/Chief Agri-
cultural Officer,

A Centrally Sponsored Scheme for
“Strengthening and Re-organization of
Agricultural Extension Administration
in the Stales” has been approved by
the Government of India.  Central
assistance to the extent of 75 per cent
will be avilable for additional staff
that may be required to fill up the
gaps and transport for re-organization
on these lines,

(b)Y Muain guidelines for implemen-
tation of the programmes are given
in the Statement cnclosed.

(c) The main features of the zchemc
have heen  discussed  with  the re-
presentatives of major States in  re-
ginnal meectings.  Several State Gov-
ernments have broadly accepted the
approach outlined above. Projects for
reorganization of agricultural exten-
sion administration in the States of
Assam, Madhva '!"1'&\(113:;!1r Orissa, Ru-
jasthan and West Bengal have bLecn
formulated by the State Governments
and approved for World Bank as-is-
tance. Similar project for the State
of Bihar has also been finalised and is
expected to be negotinled with the
World Bank during November-Decem-
ber, 1877. Projects have also been
prepared for the States of Gujarat and
Uttar Pradesh and Projects for the
States of Karnataka , Maharashtra,
Haryana and Andhra Pradesh are
under preparation. The remaining
States have also been requested 10
formulate their specific proposals for
reorganisation of the agricultural ex-
tension administration in their States



41 Written Anewers AGRAHAYANA 7, 1809 (SAKA) Written Answers 3

The {illowing man guidelnes have
been laid down and programmes may
bo developed gfter taking locas 1e-
quiremenis in view

Development of 75 per cen. VLWs
ercluswely for Ayriultural exien~
sion and agric t*ural production
programmes under the eon‘rol of
State Departinent of Agric ulture

1The progrimmne dcpends upon
the availability of Village Level Work-
crs for agneultural development work
on a whole time basis Wherever the
programme 1s started, the VLWs
should be placed under ‘nlo] of the
State Agriculture Dcpartment 75 per
cent of the VLWs should be spccifically
eaimarked fur work relating to agn-
culture extensmon and ag-cultuial
production oprogrammis ixclusively
and the rest of the VLWs mnay be
deployed for general development
programmes

Appointment of ubyet Matter Spe-
craluste

2 The key to the programme 1s the
gioup of Subject Matter Specialists
located at the Sub-divisional level A
broad check has shown that State
Agriculture Depirtiments are weak 1n
thig class of exepeilise Therefore any
programme that s formulated will be
limited by the number of such groups
that can be formed mn the respectine
States immedistely gnd which cen be
expanded within the next one or two
vears Specific qualifications should

be lad down for SBubject Matter Spe-
clalists and only those who fulfll the
qualifcations strictly may be appoint-
ed as Subject Matter Specialists

Integration of tte neld stafl of the
State Agnculture Depurtment
under vamous schemes

3 The Centre has sanctioned various
projetts in the States and provided
special staff for the sare at the VLW
and AEO level On o the 1e-orga 1%ed
extension pittern 15 occepted, all such
programmes should be integrated
under the re-orgamised system, so that
there 15 no duplication at fhe field level
in this regard All staff ;n  those
areas under any other guch pro-
gammes should be merged 1n the
overall staff and re-distnbuted ta
meet the requirements

4 If all the above adjustments are
made 1t will bg found that substantial~
1y the VLWs requred for the pro-
gramme will already be avallable
the State In regard to AEO« most
of the demand can possibly be met by
redistribution  If there are any gaps,
the Government of India will be
agreeable to the Centre contnbuting
75 per cent of the cost of the gaps for
a period of five years

Coordination of Agriculiural Develop-
ment Programm®s at the District
level

5 For effective implementation of
the various 1 development
mctivities at tha District level it s
essential to woordinate the activities
of all the officers under the supervi-
sion guydance and control of an Prm-
cipal/Chief Agnicultural Officcr, who
ghould be a Class I Officer of Lthe sts-
tus of Jomt/Deputy Mircetor of Agricul-
tute The Chief/Princrpal Agricultu-
ral Officer should be responsb ¢ for
all work concerning agricultura! de-
velopment for the entire District in-
cluding work relating to the new ex-
tenmon methodology (Traimng and
Vimt system) besides different special
programme etc, referred to mbove
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Coordmation with People's Organisa-
tions and with State agencies at
the Divisional District ani Block
levels,

6 Popular Institutions including
Zila Parishads and Panchayat Samitis
will continue tp be fully involved m
the formulation and 1implementation
of agricultural production program-
mes The District level Agricultural
Officers should regularly participate 1n
meetings of the Zila Parishad or their
Agricultural Production Committees
and the Sub-Divisional Agricultural
Officers/Agricultural Extension Offi-
cers should participate in meetings of
Paachayat Samitis or therr Commut-
tees dealing with agricultural produc-
tion programme Agricultural Pro-
duction Programmes should be revicw-
ed in all aspects at these forums

71t will also oe necessary to have
effecive coordination between the
Divisional Commussmwoner and the Joint
Director of Agriculture at the Divi-
monal /[Regional level, the Collector/
Deputy Commussioner and the Princi-
pal Agricultural Officer at the District
level and Block Development Officer
at the Block level Meetings at the
Divisional level may be presided over
by the Divisional Commisioner and
the Divisional/Regional Director of
Agniculture may serve as the Conve-
nor of these meetings Representa-
tives of all agencies concerned with
agricultural development should be
invited to attend these meetmgs The
Collector should be the Chawrman of
the Dustrict Agrnicultural Production
Commuttee with the Prmcipal/Chief
Agricultural Officer of the District ser-
ving as the Convenor 'The Agricul-
tural Production Committee should
have representatives of Agricultural
Universities, research stations, credit
agencles, including cooperatives and
commercial banks, imput agencies
State Irrigation Department, State
Ground Water and Electriclty Boards
as well as MPs, ML As and re
presentatives of the Zila Parishads of
the respective areas as members

NOVEMBER 28, 1977 Written Answers 4

Coordination with Agnculiural Uni-
verrities/Colleges.

8. There should be close coopdipa-
tion betwen the State Agriculture De-
partments and the Agricultural Uni-
veraities/Colleges. Coordination Com-
mittees should be formed for the

® There should be a regular two

way traffic between research and erx-
tension personnel for exchange or
expertise

i feoredt ¥ e wr Wy
arofee fowm wamw W
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(v) = &= fauraw g
T ¥ fromay & el aréfos
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forerr, worw wewTw oftT wephy
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Protection of Konarak, Jagannath and
dngaraj Tempies, Orissa

*174 SHRI SARAT KAR Will the

(a) what steps have been taken o
Protect temples of Konarak, Jagannath
and Lmgara) m Onssa, and

(b) whether the Central Government
proposes to aid Lberally for pro-
tection of historie monuments and ex
cavilion of historical places which are
abundant m Orissa?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) The temples of Konarak,
Jagennatha and Lingaraja in Orissa
are already ‘protected’ as monuments
of national importance

To preserve these temples extensive
structural repairs like replacing dam-
aged stones with new ones, grouting
eracks, sealing the open joints 1n the
masonry have been caried out Be-
sades, chemieal treatrent of the maso-
nry against salt action and heavy
rains has also been undertaken Steps
have also been taken to develop the
area n and around the monuments
by landscaping

The expenditure incurred on pre-
servation and maintenance of thoese
temples during the last three years
and the allocations made for the cuu-
rent year are as follows'

Tempe = o
197475 . T fn,517 24,504 10004
1975+76 . 1,71,680 71 18 1,48
w6y . . . . $47:741 1,30,306 35959
Provision tor 1977-78 2,28,000 2,590,000 16,000
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(b) The responsibility of the Cen-
tral Govcanment in regpect of preser-
vation is limited to monuments  of
national importance.  Monuments
other than those of national lmport-
ance are looked after by the State
Department of Archaeology and the
Archaeological Survey of India ren-
ders techmical assistance whenever
asked for by the State Government.
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Betting up unit for Export of Meat

*178 SHRI SAMAR MUKHERJEE:
Will the Minuster of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether a multi milion dollar
unit 18 being set up for exporting good
quality meat to the developed nations
with the help of Food and Agriculture
Organization, and

(b) if so detaals thereof®

THE MINISTER OF AGRICULTU-
RE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA) (a) and (b)
A Feambihity study for setting up a
medium size export oriented meat
processing unit 1n Kerala State was
conducted by a FAO Specialist who
visited the country in late 1875 The
FAO has since suggested that this
proposal be taken up with the Swe-
dish International Development Agen-
cy for bilateral assmstance This mat-
ter 18 now under correspondence with
the Government of Kerala

ww wwiw dreen o g0 fear amn
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Extra Payment by West Bengal on per
Kilo of Foodgrains

*180. SHRI DINEN BHATTACHA-
RYA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether thge Government are
aware that the terms of agreement of
Food Corporation ot India Wwith the
State Government of West Bengal are
such that on each Kilo of foodgrains,
the State is requireq to pay about 10
Paise more than what other States pay
which costs the people of West Bengal
over Rs. 50 crore annually; and

(b) it so, the reasons for ths dis-
crimination?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
FRATAP SINGH): (a) and (b). Food

of India and the State Governments
concerned depending upon the nature
of services rendered which vary from
State to State and, therefore, are not

as distribution charges on account of

West Bengal Government, Out of this
amount the FCI gets Rs. 839 per
quintal on rice and Rs, 5.48 per qun-
tal on wheat for acting gs a whale-
siler on behall of the State Covern-
ment and this includes the additional
cost borne by the FCI on account of
transportation, interest and handling
of stocks on behalf of the West Ben-
gal Government. The question of any
discrimination in the charges payable
by various States to the FCI does not,
therefore, arise.

“SYTE WS go gwe firwe fafen”
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Subsidies to Fishermen of Goa,
Daman and Diun

1564. SHRI AMRUT KASAR Wil
the Minuster of AGRICULTURE AND
TRRIGATION be pleased to state;

(a) whether the fishermen of the
Umion Territory of Goa, Daman and
Diu were given subsidies for purchas-
ing the engincs of fishing vessels;

(b) whether the same subsidies
have been stopped; and

(e) it so, the reasons thereof?

THE MINISTER OF AGRICULTU-
RE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA), (a) Yes. Sir.

(b) No, Sir, buj the subsidy has
been reduced from. 40 per cent to §
per cent,

(¢) During the fourth five year plan
period, the Government approved 50
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per cent loan and 40 per cent submdy
mn respect of indigenous engines But
on reviewing the situation of mechin-
sation programme during the fifth plan
of the Government of Goa 1{ was seen
that in view of the subsidy element
there was a scope for malpractices and
therefore the¢ Stitc Governmen* pro-
posed to reduce the subsidy liom 40
per cent to 5 per cent and to increase
the quantum of loan from 50 pe: cent
to 75 per cent The reraimung 20 per
cent was kept as mdividuals contii-
bution The above pioposal was
agreed to hy the Government of India
and now the subsdv piven to fishar
men for maring enpines for fAshins
bhoats 19 5 per cent with a Joan comr

poncnt of 75 per cent

Withdrawal from the Miembershup of
tht Dellm School leachers’ Co ope-
rative House Rmiding Society

1565 SIIRI T S NREGI Will the
M fur of WORKS AND HOUSING
AND SUPPLY AND REHABILITA
TION be pleased {o state

(1) the number of n 1s0ns who have
wit diavn  thenm names from the
merter "ip of the e la Schnol Tea
chets Cooperitive House Building
Socicty Delhi and have taken refund
fiom the <o called Managing Com
mittee whith got clected during Em
urgency

fh) the tolal numb r of teicher and
non teacher members of the So ety
sep irately Jand year wise according to
then year of enrolment and

(c) the total number of persons who
filed affidavits with the office of the
Registrar Coop Socielies Delln 1
August/September 1977  clammine
membership of the Society and the
action taken by the Registrar's Office
80 far to accept their membership?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND

1cfund of their amount at thelr own
request.

(b) The ufoimation 18 bemng col-
lected

(1) 283 affidavits were received yp-
to 16th August 1977 which was the
due daie Of these 2 did nog relate to
this society The effective number
thus was 281 All the affidavnits were
examined by o committee constituted
by the It Governor Delhi The re-
o rt f the Comnmitiee has been sent
to th¢ Manaping Committee for fur-
ther net ssiry action  In addition 37
objections were rocesved after the due
dite and these were sent to the Ma-
noming Commattce of the Society for
n cessary qction s demired by 1t

1T IV £ Ay ¥ wafay & wwe
vz famr =

1506 ! FA (% TETT WY
ferator s srave e oia st grde
wAT 9Z TAF #7177 T4 fr

(%) feft & *oq IV 7 R ardy
fra fry safea) ~ a7 & faar an
e,

(1) 3= ur aTor §ow frw
vt v @ for o T 2

(w) 7 far aferr 5 ae>
frmargmidwr fraay



59 Written Answers NOVEMBER 28, 1977

fienfwr st srwrw o g wic
greie sl (oft fewste wer) @ (¥)
o (w) ¥ wafierdt & a1y aar 2rie-
IV & v & &R fard forg amefe
ferm ¥ QE, wpew ¥ fegma }
[sravers ¥ carr mav 1 g weat qu &
1185/77]1 I wmeite farcrar ¥ & @&
wTTor I Aarfergfer/eavararor ¥ aw
wHT wafiy & wfies wafy oF 791 §
W WA qOAT IAET  HIfAE WA

Lt 4

(7) =T IV & wwm & fag anefe
feoar 2 @ 198 wfemfaY ¥ & 73
wirerh Jwfrqer 1 e & W 6
wfasfar Srqag gy mk & 1 79 119
wfawrdr ot Fwrew g 0

(9) uga amR Fwdy wATAT AT
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Review of U.G C. Grants to Univer-
mitles and Colleges

1567 SHRI GANANATH PRA-
DHAN Will the Minister of EDUCA-
TION SOCIAL WELFARE AND
CULTURE be pleased to state

(a) whether there 15 any proposal to
review the educational grantg given
by the Univermty Grants Commussion
te different umversities and colleges,

(b) if so, what are the procedures of
such grants and whether there is any

Written Ansoers so

special consideration for economically
weak universities and colleges; and

(c) the details of grants alllotied
during the years 1976 to 1977 to the
four umiversities and colleges of
Orssa State?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) According to the infor-
mation furmshed by the University
Grants Commussion, development
grants are provided to Universities
ang Colleges on the bams of the pat-
tern of assistance approved by the
Comrmission for various types of sche-
me« Such patterns of assistance are
reviewed at the end of each plan pe-
riod

(b) Development Grants to Univer-
sities are approved on the bams of en
assessment of the proposals of each
University through Visting Cotam !
tees for a plan period The develop-
ment proposals of Colleges are conm-
dered gccording to the norms and rules
prescribed by the Commission In
both cases approved grants are releas-
ed in swtablg nstalments depending
upon the progress of expenditure In
the case of Colleges, the Commussion
has prescribed a mifilmum enrclment
and faculty strength to qualify for as-
sistance These requiremrents are <ub-
stantially relaxed in the case of Col-
leges located m backward and rural
areas No special conmderation Is
glven to Colleges or Universities me-
rely on the basms of their economic
position
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(¢) The grants recommended by the sities in Orissa during the Fifth Plan

Visiting Committees for three Univer- are as follows—
5. No. Name of Univensitv Development grants during V Plan
Prionities
I I I Total
(Rupees in lakhs)
1 Utkal Univeruty ¥ . . Bo by 85. 42 3t 68 147.77
z Sambalpur Univeruity . @ %1.08 26 31 18 o3 103 12
4 Berhampur Univeruty . 57 03 27,41 26 o2 110, 80

The Commission does not sanction any
development grants to the Orissa Uni-
versity of Agriculture and Technology
which are provided by the Indian
Couneil for Agricultural Research.

During 1976 and 1877 (upto 21st
November, 1977), the Commussion had
approved development grants to Col-
leges in Orissa as follows'—

S No. Unversity o which Colleges are affiliated

1 Berhampur Univers tv . .

2 Sambdpur Unversity o - .

3 Utkal Univeruty . i - F

NoofCol-  Total
leges

amount of
Rrant
LY
(Rupees in lakhs)
5 8-12
E 12 1d 16
. - 19 0 DO

In addition, the Commussion has sanctioned grants rengaing between
Rs. 8000/- and Rs. 16,875/- to T Colleges in Orissa for the scheme of

establishment of books-banks
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World Bank Financial Assistance te
Housing and Urban Development
Corporation

1569 SHRI K MALLANNA: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleused to state

(a) whether the World Bank has
‘decided to give financial asustance to
the Ilousing and Urban Development
Corporation for the ‘sites and services’
projects, and

(b) if s0 on what terms?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
IIABILITATION (SHRI SIKANDAR
BAKHT) (a) No, Sir

{b) Does not arise

Financial Assistance for Mports
Hostels in Kerala

1570 SHRI VAYALAR RAVI Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state

(a) whethey the Government of
Kerula have requested for hnoncial
asustance for building sports hostels
in all distiicts of that State, and

(b) 1if so, the details of the scheme
and reaction of the Central Govern-
ment thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): (a) No, Si.

(b) Does not arise.
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8.0 sod 8T. Caadidates admiiteq in
Fre-medical courseg of Deihi

1572 SHRI MOHD SHAFI QURE-
SHI Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to siate

(a) the total number of candidates
admitteq to various colleges for Pre-
medical course 1n the Delhi University,

(b) number of Scheduled Castes
and Scheduled Trbes candidates al
mitted to such courses;

(¢) whether any discretionary quota
hag been placed at the disposal of the
principals of the colleges, and

(d) 1f so, how has this quota been
utilized and what 18 the number of
SC/ST candidates who have been ac
commodated m such discretionary
quotas?

THE MINISTER OF EDUCATION
SOCJIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) The total number of
candidates admitted to various col-
leges m Delh1 Umiversity for Medical
group of Couises (Pre-Medical) dur-
ing thiy year ;5 1310

(b) All the 42 candidates who re-
gistered themselves for admission to
these courses were gianted admission
in various colleges

(c) No Sir
(d) Does not arise

P.W.D. Division in Andamap and
Nicobar Islands

1573 SHRI MANORANJAN BHAK-
TA Will the Mimster of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be plcased to
state

(a) whether there 13 shortage of
P WD Divisions in the Union Terri-
tory of Andaman and Nicobar Islands,
2028 .8 —3

(b) whether Government have re-
celved any proposal from Andaman
and Nicobar Admunistration asking for
more Divisions for efficient working of
the Department,

(e) if so, what action has been
taken, and

(d) 1f not, the redsons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT) (a) and (b) A
proposal was received from Andaman
and Nicobar Administration for aug-
mentation of the existing strength of
thewr PWD, which was considered
but not accepted The Andaman and
Nicobar Adminjstration have furnish-
ed fresh justification i1n support of
their proposal

(c) and (d) No final decision has
been taken so far

Production of Thalleriasly and
Anaplarmosis Vaccine, in MP.

1574 SHRI MADHAVRAO SCIN-
DIA Will the Minster of AGRI-
CULTURE AND IRRIGATION be
pleased to state

(a) whethes 1n order to develop
cross breeding of any foreign cattle
setting up of the centres for production
of Thaileriasis and Anaplazmosis vac-
cine 1n the country is under conside-
ration of the Government,

(b) if so, whether Government have
received a representation from the
Madhya Pradesh Government for set-
ting up such a ccntie in the State and

(c) if so, the reaction thereto?
THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI

SURJIT SINGH BARNALA) (a)
Yes Sir

(b) No Sir
{c) Does not arise.
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Central Fisheries Corporstion

1576 SHRI VASANT SATHE
Will the Minuster of AGRICULIURE
AND IRRIGATION be pleased to
state

{(a) whether attention of the Gov-
ernment hag been drawn to the news
report appearing in the Tumes of
India dated the 4th November, 1977
under the caption ‘Future of Central
Fisheries Corporation uncertan , and

(b) it so the reaction of Govern-
ment to the wvarious observations
made m the report ani a~t on taken/
proposed to be taken in the matter?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (=)
Yes Sir

(b) A Commuttee which was set
up to review the working of the Cor-
poration has come to the conclusion
that the gmall quantity of 5 to 6
tonnes of fish piocured by the Cor-
poration as compared to the cstimat-
ed turnover of 160 tonnes per day in
the Calcutta market will not have
any impact on the market either on
the price or on the quantity of fish
made mvallable to the public Since
the Corporation has failed tp achicve
the objectives for which jt was set
up inspite of the financial and other
support of the Central Government,
and <nce the primary responsibility
for 1egulating supplies and mamtain-
ing reasonable price of fish 1n the
Calcutta market ;s that of the State
Government of 'West Bengal, the
Commttee was of the view that the
Corporation should be transferred to
the State Government Since the
Committee was convinced that the
Corporation would noy prove econo-
mucally viable under the existing cir-
cumstances, it has not recommended
any additional financial support to the
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Corporation, except to pay salaries to
the mimmum staff till a decimon 15
taken on the future of the Corpora-
tion Instructions have been asued to
the Corporation not to enter into any
fresh financial commitments The
West Bengal Government has been
1equested to take over the Corpora-
tion, but the decision of the State
Government 15 stil] awaited

Complaint against Vice-Chancellors of
Central Universities

1577 SHRI BAPUSAHER PARU-
LEKAR Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state

(a) names of Universities under the
control of Umion Government,

(b) names of the Vwe-Chancellors
of those Umiversities,

(¢) whether any complaints agamst
any of the Vice Chancellors have been
received by the Chancellors of the
respective Universities

(d) names of Vice- hancellors and
nature of complaints agamst them, and

(e) whether any action has been
taken and if not, the reasons for the

same?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) There are seven
<Central Universitieg, namely (1) Ah-
garh Mushm Umversity (2) Banaras
Hindu University (3) Delhi Umver-
sity (4) Hyderabad Unversity (5)
Jawaharlal Nehru Umversitn (6)
North Eastern Hill Unversity and
(7) Visva-Bharati These Universi-
ties are governed by their Acts of
Incorporation and are not under con-
trol of the Central Government

Names of the Vice-Chancellors of
the Universities referred to above are
Prof A M Khusro, Dr. M L Dhar
(on leave), Prof R C Mehrotre,
Prof Gurbakhsh

(fv') W (e). An enquiry was made
the Chancellors of the Central
Umvmnel The Chancellor of the
Jawaharlal Nehru University has pas-
sed on the complaint received by hum
from the Jawaharlal Nehru Umver-
sity Students’ Union containing alle-
geliong wnter-gho against the conduct
of the Vice-Chancellor of the Univer-
sity to thyg Ministry The Chancellor
of Visva-Bharati has also for-
warded to this Ministry on November
25 1977 for perusal and returnm, &
complaint against the Vice-Chan-
ccllor Visva-Bharati Replies from
other Chancellors are awaited They
have also not, of thear own, referred
any such complants to the Govern-
ment so far

The complant made by the
Jawaharlal Nehru University Stu-
dents' Union 1s under examination

Science Talent Search Examination

1578 SHRI UGRASEN Will the
Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be pleas-
ed to state

(a) the number of students, State-
wise, who appeared 1in the Science
Talent Search Examination conducted
by the NCERT in the years 1975, 1078
and 1977, and

(b) the number of the students
State-wise, who qualified for the scho-
larships m the above examnation
during the years 1975, 1876 and 18777

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
DR PRATAP CHANDRA CHUN-
DER) (a) and (b) A statement giv-
ing the number of students, State-
wase, who appeared in the examination
and were selected for the award of
scholarships during the years 1975,
1978 and 1877 1s Waid on the Table
of the Sabha [Placed in Librory
See No LT-1188/77)
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Training Facllities to Studenty from
Goa In Agriculture

1579 SHRI EDUARDO FALEIRO
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) arrangements made to provide
tratning to students from Goa in Ag-
ricultural Colleges of the neighbouring

(b) how many students have availed
of these faculities upto this date, thewr
break up year-wise and c¢ulege wise
and

(c) further steps Government con-
template to provide for more traning
facilities In Agnculture to Goen stu
dents?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
The Indian Council of Agncultural
Research has been arranging admus-
sion of the nomuinees of the Govern-
ment of Goa !n various programmes
of Agnculture Education in different
colleges/universities as per the re-
quest of the Government

(b) The data mvailable for the last
three years 1s as follows —

IS% Name of College Course an":l'
reserved
975
1 Bombay Vety Collcge, Bombay BV Sc 3
2 Punjab Agnl Univermity, Ludhana B S¢ (Home Science) r
9 Unmversity of Agril Sciences, Bangalore B% (Agn) ]
1976
4 Unnasty of Agr Sciences, Bangalore Byc (Agn) 5
5 Punjab Agril University Ludhiana BV Se P
1977
6 Umveraty of Agnl Scicnces Bangalore B Sc (Agn) t
7 Bombay Vety College Bombay BV 3
8 Punjabrao hruln Vilyapeeth (Nagpur Vety Collegr) BV S ]
9 Vetennary College Mathura BV be 4

(c) Indian Council of Agricultural
Research can meet the current re-
quiremen.s of the State in full for
admission to varous degree pro-
grammes in Agriculturg through the
quota available ;n the Agricultural
Unmiversitieg for the Council

Supply of Polymar Compound by
Maruti Services Private Ltd
1580 SHRI JYOTIRMOY BOSU
Will the Mimister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state
(a) whether Government are aware
of the fact that polymar compound
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(quick polymar polymix) wluch was
supplied by Sanjay Gandm's Maruti
Services Private Ltd, to Municipal
Corporation of Delhu and Delhi Elec-
tric Supply Undertaking for a value
©of Rs 21 14 lakhs causes rash on the
human body if consumed,

(b) 1s 1t also & fact that the Chiet
Health Officer, Calcutta Corporation
refused to use 1t for thig reason when
he was pressurised by Sanlay Gandhi
through the then Mumcipal Minaster,
‘West Bengal, and

(¢) 1f so, what steos are bemg taken
agamnst the persons concerned for sel-
ling a harmful and mjuriour commo-
dity for public censunption?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) No such complaint has
been received by the Dclhi Water
Supply and Sewage Disposal Under-
taking

(b) The Calcutta Corporation did
mot use 1t because proper analygis of
the compound before use could not
be arranged in the absence of the
details of the Chemical composition
©of the Compound

(c) The case 1s under investigation
by the Central Bureau of Investiga-
tion ang certain cases have been
registered and are before the court

Sports School In Kerala

1581 SHRI V M SUDHEERAN
Will the Miruster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether there 1s any poposal to
wtart some sports Schoolg in the State
of Kerala, and

(b) if so, the details thereof?
THE MINISTER OF EDUCATION,

SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-

DER) (a) The Central overnment
have no such proposal under conside-
ration at present

(b) Doeg not arise

Tampering with Natare

1582 SHRI BHAGAT RAM Wil
ihe Minuster of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) whether Government are aware
that despite the growing awarenesg in
the country of the hazards of tamper-
ing with nature, the task of protecling
the environment 1s not receiving the
attention 1t deserves,

(b) whether Government are also
aware that :n the Western ghats,
forests are rapidly vamshing and
already some of the hills have been so
denuded of greenery that nothmg can
be done to restore them and

(c) 1t s0 the reaction of the Govern-
ment thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
Sir, the Government 1s fully aware
of the hmzards of tempering with
nature and 1s giving maximum atten-
fion There 15 a National Council for
Environmental Planning and Coordi-
nation under the Government of
India About 10 States have consti-
futed State Environmental Board
Enwvironmental Planning and Ecology
Department 15 aulso formed in Uttar
Pradesh with headguarters at Luck-
now

Though the Government is giving
maximum attention, the mam pro-
blem 35 denudation under pressure of
expanding human as well ag hivestock
population, which 13 resulting in un-
controlled removal of Vegetal cover,
bireaking up of unswitable and sloping
lands for cultivaetion There have
Leen large gcale plantation activities
2nd so1] conservation programmes
both m the Central and State sector
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all over the country. In the Sixth
Flan period, the programme will be
intengified

taken to protect natural environment
and there are no complants so far as
tnyg area ;g concerned  Regaurding
Karnataka felling of trees in private
landg are regulated ag per provisions
of Tree Plantation Act In areas un-
der the Forest Department, felling of
treeg are regulated under sound ml-
wvicultural principles Forest Depart-
ment 15 not giving any concurrence
now for granting mining leases in this
area Compensatory plantations are
being done where clearance of forests
has to be resorled to in the publie in-
terest for taking up any national pro-
ject  In Kerala the present position
1s that stringent measures have been
taken to prevent all encroachments

Regarding Maharashtra tree felling
15 not permistible on steep hill slopes
Area which have become denuded
due to bwotir jnterference are being
tackled under = special scheme of
plantations  Slantationg created in
such mreas till 1978-77 is 123534 ha
and annua)] target m 1977-78 ;5 8701
ha Grazing 1 regulated as per per-
mismble mcidence

{c) In view of the gbove the gues-
tion does aot gr.sc

Educational Facilities to Children of
MISA Prisonery

1583 SHRI S 8§ SOMANI- Will
the Minster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

{a) whether there 15 any proposal
ander the consmideration of Govern-

7%

ment to extend educational facilities
like admismons, fee concession ste. %o
the children of MISA prisoners, who
were detained for six monthg or more
during the emergency, and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATT RENUKA DEVI BARA-
KATAKI) (a) No, Sir

(b) Does not arise
Statutery warning about danger of
Intoxicating Drinks

1584 SHRI G Y KRISHNAN Will
the Minuster of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to g* te whether Government
propose tn warn the people about the
dange*s ¢f m'owucating drinks, just
as the statutory warning on the ciga-
ratte pachets?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) The Guvernment has no such
proposal under ronsideratijon Intoxi-
calinz drinks 15 a State Subject and
therefrre legislation regarding intoxi-
cating drinke 1, a matter within the
junsdiction of the State Legslature

SHRI ARJUN SINGH
BHADORIA

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to <tate:

(a) What tests and trals have been
taken by Government regarding the
new beverage “Seventyseven”; and
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(b) which 35 the agency through
which the product will be manufac-
tu-ed end marketed and what are the
terms and conditions of distributing
ag-nts of this bLeverage®

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRA™AP SINGH) (a) The Cen-
tral Food Techrological Research In-
stitute Mysore who has developed the
comp: ~1tion had conducted wvarious
trials necessary to make it a Trarkei-
able prudict The Modern Bakeries
have recently conducted product test-
ing 1~ Madids/Dombay/Delh; and the
heverage . now being test marketed
i the AGRI EXPO Fair 1n Delh:

{b) The Central Food Technolog:i-
cal Roecarch Institute Mysore wall
mitiallly produce the composition on
brhalf of lhe Modern Bakerieg (India)
Ltd Tne Company will only supply
the composition tg the bottlers all
over the country who will market the
beverage The distribution of the be-
veraze will be the responsimlity of
the hottler, wno have theyr own nor-
ma] hannels gf distribution in their
aLea”

RTRTH gATear o gwmar qv femr
™ Wy

1586, st gewdy ATCeTOY TTYN
w7 fanfor diT e aar ofw Wi
gaata A4 9% qa A FOU AW fF
F4T FTFTL TATAT AT AL 97 &W
arr =gy & wrk foaafgar o & 7

faain wtx wramm @ar ofy W
grafe wet (ot fewmc wen) =
ud, FOETH WEAL T SIN-EoRt OC 9
uw o @d A femomar 4

Payment of Compensation on soquired
Land in Delld

1587 SHRI KANWAR LAL GUPTA
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state

(a) whether Delhi Municipal Cor-
poration, DDA, and Delhi Administra.
tion did not pay compensation to the
clatmants and others whose land had
been soquured

who owned the land and the total
compensation which was to be
by the Government then, and

(c) the reasons for not paymng the
compensation and the action taken
by the Government against the Offi-
cers responsible for it?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) to (c) The informa-
tion 15 being collected and will be
laid on the Table of the Sabha

News Itemn Captioned Panipat Blanket
Uniis

1588 SHRIMATI PARVATHI KRI-
SHNAN Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
rleased to state

(a) whether Government's atten-
tion has been drawn to the newg item
appeaiing in ‘Patriot’ dategq 12th
September 1977 regarding crims n
Panipat blanket umits, and

(b) if so, what steps were taken to
resolve the problems?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR) (a)
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Yes, Sir The Government have seen
the news item appearing in the ‘Pat-
riot' dated 12th September, 1877

(b) In the mews item issues have
been raised on both the Central and
State gubjects Ag far ag 1ssues relat-
mg to the Central Government are
concerned, the position is as under —

(1) D.G.S. and D Contracts

The dispute attributed to the
rejection of stores by DGS & D bas
since been resolved wnd the stores
accepted, after they were got exa-
mined by CIT & C (Chiet In-
spector of Textiles and Clothing)
Kanpur who certified to the stores
bemng amcceptable Pending such
acceptance by consignee, the sup-
plier had withheld offering further
stores and hence the refusal to in-
spect stores by DGS & D does not
arise

(1) E.S.I Office

Local Office of ESI at Panipat
hag since been sanctioned This
would remove the difficulties faced
by the workers, on ;ts commencing
to function at Panipat

2 The State Government o! Har-
yana 1s concerned with other issues
raised 1n the news item Information
requested from that State Govern-
ment will be laid on the Table of the
House on receipt

Wl et @ W W S & wrew
% w Qg it
1589 st Trew oY : ¥q7 firmiw
oYt wrere war g o fgate St
TE A A FIO R R
(%) 30 weER, 1977 o% fex-
firmr wiferdy %1 wroeft gy w1 Fogram
wrarg wrafen T femr o § o
waF W R §
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h‘
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Setting up of Committee on reducing
Cost of carrying Buffer Stocks and
Incidental Expenses

1560 SHRI PRASANNBHAI MEH-
TA Wil the Mimister of AGRICUL-
TURE AND IRRIGATION be pleased
1o state

(a) whether the Government are
examinng the question of reducing
the operationa] costs of the Food
Corporation of India,

(b) whether a committee has been
set up to find out the ways and means
of reducing the cost of carrying the
buffer stocks and cutting down inci.
dental expenses,

(c) it so, whether the Committee
has submitted its report, and

(d) it so, the details of the same”
THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU

PRATAP SINGH) (a) and (b) Yes
8Sir

(c) No, Sir Not yet
(@) Does not arise

TRt fememe wief
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(7) =iy wrg fawmr € T
o afefe o frafae 4% <Y
§ O § awfy 3 dow frafrr & &
sAwsE o @ &1 fec o
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Comprehensive Housing Scheme for
Kerala

1502 SHRI B. K NAIR, Will the
Minster of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government have re-
ceived any proposal from the Gov.
ernment of Kerala providing for a
comprehensive housing scheme to
cover the entire State, and

(b) 1if so, the detmls thereof and
the Government’s reaction thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Go-
vernment of Kerala requested loan
assistance from HUDCO for construc-
tion of houses for the rural poor The
State Government have been inform-
ed that HUDCO has recently entered
the field of rural housing and all
State Governments/Agencies have
been apprised about the scheme
under which they can avail them-
selves of loan assistance from HUDCO
for their rural housing programme

Qut of turp allotment of accommoda-
tion to the Officials of External
Affairs during Emergency

1563 SHRI R L. P VERMA- Wil
the Mimister of WORKS AND HOUS-
ING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether some senior officers of
the Ministry of Externa] Affairs own.
ing houseg In Delhi were allotted

NOVEMBER 28, 1977
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Government accommodation during
emergency in violation of the rules
prevailing then, and

(b) it so, the designations of those
officers and the reasons for allowing
relaxation 1n rules:

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No. Sir.

(b) Does not arise

frmfomiter feranf affedtorny
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Ishwarbhai Patel Committee on New
Pattern of Education

1595 PROF. P. G. MAVALANKAR:
SHR] HITENDRA DESAL

Will the Mumster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply given
to Unstarred Question No. 146 on the
14th November, 1077 regarding an-
other change in pattern of Secondary
Education and state when the Ishwar-
bhai  Patdl Commutitee report will
be made available to the general
public?

THE MINISTER OF EDUCATION,
BOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Dr. Ishwarbhai Pae] Com-
mittee submitted its report in the
afternoon of 21st November, 1077.
The report at present js being studied
by the Government. However copies
of the Report have been placed in the
Parliament Library.

Amount spent on Displaced Persons
for East and West Pakistan

1506. SHR] CHITTA BASU: Wil

BILITATION be pleased to state:

(a) the number of displaced per-
sons who migrated to India during
the period 1048 to 1952 from East
Pakistan and West Pakistan; and

(b) the total amount spent for the
rehabilitation of the displaced persons
from West Pakistan and those from
East Pakistan?

THE MINISTER OF STATE
IN THE MINISTRY OF WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION (SHRI RAM
KINKAR): (a) The number of dis-
placed persons who migrated to India
during the period ending December,
1852, 15 ms indicated below:—

West Palastan East Pukistan
49 05 lakhs 30.91 lakhs

(b) The expenditure incurred upto
1952-53 for the rehabilitation of dis-
placed persons from West Pakistan
and East Pakistan was Rs. 125.65
croreq and Rs. 47.23 crores respec-
tively. However, the total expendi-
ture incurred on displaced persons
from West Pakistan upto 31st March,
1977 was Rs. 21024 crores. The ex-
penditure incurred on old migrants
from East Pakistan (tota] No. 41.17
lakh persons who came upto March
1058) was about Rs. 208 crores ag on
31st March, 1977.

Wiy v o, gy (coeawr)
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FPer Capita Consumption of Foodgrains

1588 SHRI SR REDDY
SHRI YASHWANT BOROLE

Will the Minister of AGRICUL-~
TURE AND IRRIGATION be pleased
to state

(a) whether the Government s
attention has been drawn to reported
opmion of Dr M § Swamunathan
that present rosy foodgrawn situation
18 due to poor consumption,

(b) what 1s the average per capita
rate of consumption of foodgrans
now in the country and

(c¢) whether ;n wview of over 20
million, tonnes of buffer stock of
foodgrains there 15 a proposal to hit
ratioming and make foodgraing avail-
able freely?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH) (a)
Yes, Sir

(b) It 1s not feasmble to work out
per capita consumtion of foodgrains
However, the figures of per capita
avalability from year to year are
available The latest figure of per ca-
pita  avalability 1s that for 1976,
during which year the per capita
availability was placed st 1887 Kilo-
grams

(c) Except for Greater Calcutta
and Durgapur Asansol Industrial
Complex, where statutory ratioming

.
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is being continued at the instance of
West Bengal Government, there 13 no
rationing anywhere else in the coun-
try The prevalent system 15 only
that of fair price shops, which operate
as a useful tool for keeping the pri-
ces under control

feelt & enw worTew & forg Advenw
@

1599 wit fawwrome wegfiar:
w1 fn, wm  wamm wie
wepln 7aT o7 aInd S §r w5 fE

(%) war faelt & e weqTas! B
5 faa=r, 1971 ¥ ¥ v fear
W ur

Y (&) wn weamst w ¥ 7
Prar arr ey g aw wrf faoig
&t fomr mar B

(w) = fafes &) & wew &
firar f@wr o1 e ww WY fawmar
T & ot af g, ot faeasa & T Hroor
g, uk

(w) =it werowr Ao
T fedr amx & ant & war ww foia ferar

w7

foown, wame werwr Wit deplt
warera ¥ Trog wat (et e ot
wyezel) - (F)F, @

(@) & (%) Pt swmeT & o
ey wt wfrwre frar § fin feeett far
frRwmem ¥ T[S T WETIR!
w1 ww! 7% e G¥ Ty feg g
faeeft swma ¥ ST WA & W
sz gfwat & wfem w & &g



By Written Answers AGRAHAYANA 7, 1809 (SAKA) Written Answers 9o

O, wwTw & w5 il o afcsm
o WO ¥ ferg wreee ¥ gy i "
wa gra feg a fof, feaw faams
swew grer wdrer w7 af § o -
wfrr wfoamedt & ST 5% ATy
¥ Werr gx @ere o feg e
fewef syt womg & o o & fe
wefer weeer € afcear gied
! wfrw w7 ¥ & fav Foit @ sriek
o

v W & wiaiew & sTe won
aw Hw graT™

1600 WY TWWW T WY
frrwfor wir wrere aer o Wit grete

waft ay waTk A ¥ A fr

(%) vl ar @y faedt
& 7523 Profadt o et 1976
¥ woHT & wraeT 7 &1 7f wfrfaw-
anwt & faeg fady vz 574 73 =
wg¥T & iy (gEET UR) ¥
WTRA GYAT EX AAT WA FEAT FA LK

W T wifew fer sgfeegt & faar b -

(W) war Y e AT Ry
¢ o wer g wr af o wfmafea-
AT TAH UA & A1 H qVR7 g @
sfofwm & a9r v ‘@vr W qw
g™ %1 U¥A & fon e O fed

wg, o]

(w) wwar @ ‘o gv few
arérar w1 aay foper T o g1 7

fawto ol s aor qfr s
grefe aet (ot fewar  we)
(g) 7 OF ll'ﬁﬂﬁ'[ﬂm
forerer arfirweer Y Gur ow A for

(w) o (v) afir wfe &
WY ATH T SATHE WA 0T & forg
whe fiear & Wi & & ay awe &
& frag 28-12-77 %1900 9 AF &
wiafres &7 & fqe gom ok o
gr W 1wy or X afore W
woew @ frad o aver § oY fadr agir
& & zak=Y w7 wnwew fear o qwr
& o7 2y wed A T & e o
o 78 & 1 0 freree @ fed fafore
wiraferaar 1 3 wfY fawar mar &0

Open University Scheme through
Correspondence Courses

1601 SHRI R KOLANTHAIVELU
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether the ‘Open Umvermty'
scheme through
courses holds the key for more mean-
ngful educationa] development be.
cause of overcrowding of colleges,

(b) if so whether Government
have reviewed the correspondence
courses 80 as to make them more
effective

(¢} whether the B Com
Correspondence Course 15 Delhi Uni~
versity has not yet got going and

(Hons )

(d) if so the rumber of lessnns
scheduled to be sujphed the num er
actually suppled and the proposed
schedule of implementation?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) Government have decided
not to proceed with the scheme of
Open Unmiversity during the  Faftn
Five-Year Plan

(b) Does not arise

(e) and (d) According to the tn-
formation received from the Delh:
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University, the decision to introduce
B. Com (Homns) Correspondence
Course was conveyed to the University
by University Grants Commission in
August 1977 and as such, preparation
of lessons was taken up later. About
fifteen lessons have been  received
and are being edited for printing.
These are likely to be sent to the
students in the first week of Decem-
ber, 1877,

Post of Director, Indian Council of
Historical Research

1602. PROF., DALIP CHAKRAVAR-
TY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the qualifications prescribed for

the post of Director as laid down in
the Indian Council of Historica. Re-
search Service Regulations;

(b) whether there is any maximum
age limit for the post;

(¢) whether these qualifications
were adhered to whep the present
Director wag appointed; and

(d) if not, what Government pro.
pose to do in the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The educational qualifica-
tions prescribed for the post are;—

(i) at least a second class M.A.
in History or allied subjects;

(ii) Ph.D. or research publication
of equivalent standard;

(iii) at least ten years experience
m teaching or guiding research;
and

(i?) published works of a high
standard,

(b) The maximum age limit pres-
cribed is 45 years for direct recruits.
which is relaxable in the case of pro-
motees,
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{c) and (d). According to the infor-
mation available, the present Director
fulfils the educational qualitications
prescribed for the post, but not the
age requirement prescribed for direct
recruits. Action is under way for
the appointment of a Chairman for
the Council. Government propose to
request him to look into this mat-
ter.

World Bank Ald to bring Krishna
Water to Madras

1603 SHRI M. KALYANASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the Tamil Nadu State
Government has requested the Centre
to secure World Bank aid for the
execution of the projeet to bring
Krishna Water to Madras; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). No specific
proposal for World Bank assistance
for bringing Krishna Waters to Mad-
ras has =0 far been received from the
Government of Tamil Nadu.

Desgert Development Programme In
Ladakh gnd Himachal Pradesh

1804. SHRI RAJ KESHAR SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased 10
state:

(a) whether Government have de-
cided to extend its desert develop-
ment programme to cold and arid
regions of Ladakh and Himachal
Pradesh;

(b) if so, the schemes proposed to
be formulated under the programme;
ang
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(¢) the expenditure likely to be
Incurred on this account?

THE MINISTER OF BSTATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a)

Yes, Sir.

(b) The schemes under the pro-
gramme would cover mainly affore-
station, irrigation agriculture and am-
mal husbandry sectors.

(c) An outlay of Rs. 43.50 lakhs has
been approved under the Desert De-
velopment Programme in Himachal
Pradesh for the current financial year.
Some expenditure is also likely to
be incurred under the programme in
Ladakh during the current financial
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Bevelopment of Tribal Areas In
Gujarst

1608 SHRI AHMED M. PATEL'
Will the Minister of AGRICULTURE
AND IRRIGATION be pleascd to

ate

(a) the main features of the pro-
gramme for the development ¢f Tribal
Area in the Gujarat State; and

(b) the amount sauctioned for this
curing the cuirent financial ye~r’

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SIHRI
BHANU PRATAP SINGH) ()
and (b) The Minustry of Agriculture
do not have any progiamme for the
rievelopment of Tribul Areas in Guja-
rat State However, the Ministiy of
Home Affairs have been requested to
furnish material for reply in so far
as they are concerned The infor-
mation, when received, will be placed
on the table of the Lok Sabha
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Implementation of the Utban Land
Oelling Act

1610 SHRI S D SOMASUNDA-
RAM Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state
the area of land declared surplus due
to implementation of the Urban land
Ceiling Legislation 1n various States
and the uses to which such land has
beea put?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) It has been reported that
the extent of excess vacant land vested
with the State Governments undcr
the Urban Land (Ceilng and Regu
lation) Act, 1978 15 ag under —

1. Guarat 23 i4  Hectares
a M 20.89 Hectares
3. Karaataka 1 31 Hectares and

4. Uttar Pradesh 20 g2 Hectares
Total 66.24 Hectares

Central Government has no intima-
tion as to its proposed utilisation
Huwever, High Level Commmttees
have been constituted by the Stalt
Governments to make recommenda-
tions for allotment of such lands and
to make suggestions for its utihsation
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Wheat and Milp to Kamataka

1613 SHRI D B CHANDRE
GOWDA-

SHRI G Y, KRISHNAN

‘Will the Mimister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether Central Government
have allotted 1,000 tonnes of wheat
and 1,000 tonnes of milo to the State
of Karnataka under the new schemc
recently; and

(b) if so, what were the demands of
the State for 1977-T8 regarding the
wheat and milo under this scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUT
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH) (n)
Yes, Sir 1,000 mettie tonnes of
wheat and 1,000 metric tonnes of milo
wae allotted in July, 1977 as flist
‘instalment.

(by The St+*e Government had te-
quested for .521 metric tonnes of
wheat and 4,21. metric tonnes of nulv
under the scheme Further releases
will be made on demand of the State
Government after they have utilised
the present allotment

Farmers Functiona] Literacy Projects

1614 SHRI K RAMAMURTHY
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleaced to state

(a) the names of Districts in which
the Farmers’' Functional Literacy Pro-
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ject was linked with other develop-
menta] programmes in 1076-77, with
parttcular reference to Drought Prone
Areas Programme; and

(b) the benefits that have been d~
rived from such link up?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) During 19768-77. the Far-
mers Functional Literacy Project was
linked with-*

(1) Integrated Trbal Develop-
ment Programme (ITDP) in 5 Dis-
tricts, namely:

(1) Dustrict Ranchi (!ihunti) in
Bihar.

(i) District Bharauch (Bharau-
¢h) in Gujarat;

(1) District Palghat (Attapad-
dy) in Kerala;

(1v) District Bastar (Dantewa-
da) in Madhya Pradesh, and

(v) District Kheonjar (Kheon-
jar) in Orissa, and

(1) Drought Prone Areas Pro-
gramme (DPAP) in one District,
namely Anantpur district in Andhra
Pradesh

(b) The projects in the above men-
tioned 6 districts are at different sta-
ges of implementation. In none of
these districts, the Project has reach-
ed a stage where evaluation could be
undertaken to assess the benefits de-
rived from such link up.

Bteps to reduce Foodgrain Stoeks

1615. SHRI YASHWANT BOROLE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the State Governmenis
have been advised to take steps to
reduce Government stocks ef food-
graing as the public proeurement

agencies are expecteq to swell with
grains; and

(b) it so, the detmils thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRL
BHANU PRATAP SINGH): (a)
and (b) The total stocks of food-
grains with the public agencies as on
1st November, 1977 were of the order
of 17.4 million tonnes. In view of the
need for turnover of the stocks, num-
ber of measures have been initiated
by the Government to increase the
off-take of foodgraws through the
public distribution sysiem In this con-
nection the State Governments have
inter aha been asked to increase the
quantum of foodgraing ration from 8
kgs to 12 kgs per adult per month
and to open more falr price shope
particularly in industrial and slum
areas  The requirements of the State
Governments for wheat and rice are
generally bemng met in full Food-
grains arc also being made available to
the State Governments for gratultuous
and other relhef works in the flood
affected areas

Urban Land Cellings and Regulation
Act, 1978

1616 SHRI R K MHALGI. Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether Government have set
up a Committee to consider the work-
ing of the Urban Land Ceilings and
Regulations Act of 19878; if 80, when:

(b) who are the members of the
said commttee »rd what are the
terms of reference of the said com-
mittee; and

(c) when the said Commitiee is likely
to submit its report and whether Gov-
ernment shall take decision on the re-
commendation of the Commitise im-
mediately?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-



HABILITATION (SHR1 BIKANDAR
BAKHT): (a) No, 8ir.

(b) gnd (c). Does not arise.

Fodder Bupply

1617. SHBI C. K. JAFFER SHA-
RIEF: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleasad to stale:

(a) whether animal husbandry has
not made an impressive progress; and

(b) the efforts made by Government
for growing rich fodder in forest and
in hills in a systematic manner and for
fts supply, management and marketing?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Considerable progress has been made
in the Animal Husbandry Sector par-
ticularly in the fleld of egg, milk and
wool production,

(b) An intensive programme ‘of
pesture devieopment and range man-
agement in forest, community, gov-
ernment and private lands has been
launched in six IDA assisted districts
of Rajasthan (2 districts) and Deccan
Plateau (4 districts) covering about
1.08 lakh hectare.

A less intensive programme on res-
toring deteriorated renge lands s
being planned in another 68 districts.

The use of the rich fodder produc-
ed pn these project areas, will be
through  direct organised live-
stock grazing. At ©present, no
marketing of fodder is  con-
templated. The 5th Plan outlay, in

IRRIGATION be pleased to state:

(a) the projects in India where
deep-sea fishing is carried on;

(b) which of them are worked with
the assistance of other countries and
which of them are run independently
by the Indian technologists; and

(c) how long wil] it take to acquire
technological excellenca fer deep-sea
fNshing?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Deep sea
fishing projects aimed at (i) explora-
{ory Survey of fisheries resources, (i1)
providing training to personnel and
(iii) experimental fshing are under- °
taken by the Government of India
through the Exploratory Fisheries Pro-
ject, Bombay, Pelegic Fisherles Project,
Cochin, Central Institute of Fisheries .
Nautical Engineering and Training,
Cochin and the Integrated Fisherles
Project, Cochin. Commercial deep sea
fishing projects are undertaken by
various Public and Private sector fish-
ing companies.
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the Exploratory Fisheries Project,
Bombay. The survey activites along
the rest of the coast-line is carried out

by our own technologists. The ex-
perimental fishing work at the Integ-

rated Fisheries Project is carried out
by our own tachnologists.

In the Commercial sector M/s. New
India Fisheries, iid,, Bombay anl M/s.
Konkan Fisherieg (Pvt) Ltd, Goa are
carrying out deep sea fishing with the
help of foreign technologists. Other
enterpriseg in thg commercial sector
are carrying out deep sea fishing with
Indian personnel.

(c) It is expecled that in the next
few years, our technologists will be
able to acquire the necessary technolo-
gy to carry out deep sea fishing with-
out any foreign assistance.

Free Education in Plus 2 Stage

1619 S8HRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the free education In

the plus 2 stage of the reorganised pat-
tern ig avallable only in Tamil Nadu,

(b) if so, whether Government have
a proposal under consideration to make
plus 2 stage tree in all the Stotes, and

(c) if so, the details and what mea-
sures are being taken in this direction?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Tamil Nadu Government propose to
introduce plus two stage of new pattern
of education from 1878-78. No infor-
mation is available of their decision re«
garding free education at the Flus 2
stage.

(b) and (c). It is for the Btate Gov-
ernments to decide keeping In view
their resources position,

Suheidy to West Bengal for transaciion
of Businesy by F.CL

1620. SHRI SOMNATH CHATTER-
JEE: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government are aware
that West Bengal State alens provides
the FCI with 25 per cent of its annual
business turnover of Rs. 277 crores;

(b) if so, how much subsidy is given
to West Bengal Government; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP BSINGH): (a) Out of the total
saleg turn over of Rs. 1437 crores of
foodgrains and foodstuff in 1076-77, the
sales turnover of the Food Corporation
of India in West Bengal region amount.
ed to Rs 270 crores (18.8 per cent).

(b) and (c). There is an element of
subsidy in the Central Issue ptice
which is uniformly applied to all the
States. No other subsidy is given to
the West Bengal Government.
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Books on Flora and Fauna

1623 SHRI SUKHENDRA SINGH
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether there i1s any proposal
under the conmdertion of (Govern
ment to sav¢ th  willl le whose num

ber 1s dechning day by day, and

(b) whether Government would sug-
gest to National Book Trust and other
agencies to bring out books, brochures
angd other publications on our flora and
fauna n such a manner that it would
enable our chuldren to appreciate their
significance?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) Effecuve
steps have already been taken {o save
wildlufe In the country. Some ol the
important steps taken are:--
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(1) With the enactment of the Wild-
life (Protection) Act, 1972 which has
now been adopted by all but two States,
special legal protection has heen given
to the endangered species from exploi-
tation and stringent purushment provi-
deq for infringement of the provisions
of the Act Further the Schedules of the
Act have been recently altered transfer-
ring many species to Schedule-I of the
Act wherein hunting 18 banned and
also including many new species
under other Schedules

(n) Export trade of most of the
threatened species have been con-
trolled particularly snce India be-
came a Party in 1976 to the Conven-
tion on International Trade in En-
dungered Species of Wild Fauna and
Flora

(1) With Wildlule conservation
making significant  progress during
the last few years, emphasis has been
laid on specialised management of
Wildlife and 1ts habitat both within
and outside the national parks and san-
ctuaries With this in view separate
wildife wings have been set up m
majority of States/Union Territories
the officers of which would ultimately
be incharge of all wildlife matters

(b) At Government's suggestion
National Council of Educational Re-
search and Training have already brou-
ght out books for primary, rddle and
secondary schools on Wildlife and
the need to preserve them Gov-
ernment are also 1n  touch
with the World Wildlife fund
authoritieg for obtaining material from
abroag which might suitably be adop-
ted in the school level text books on
ndture studies,

Encouragement of Sports

162¢ SHRI MUKHTIAR SINGH
MATLIK: Will the Minister of EDUCA~
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state

(a) whether Government of India
have formulated any scheme to en-
courage sports, particularly Hockey in
the country,

(b) 1f so, the details thereof, and

(c) whether any extra money hag
been sanctiened for the purpose, and
if so, the amount thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND (ULTURE
(DR PRATAP CHANDRA CHUNDER):
(a) to (¢) No new scheme for the
promotion of sports, particularly hoe
key, in the country has been recenily
formulated However, the schemes for
the promotion ¢f sports and ga.nes in-
cluded and mmitiated 1n the Fifth Five
Year Plan are being continued. These
schemes include:

(1) tramning of quahfied sports
coaches and prowvision of coaching
fac1'ities to youth and national teams
by the Netaji Subhas National In-
stitute of Sports,

(1) grants to State Sports Councils
for construction of Stadia, Playfields,
Swimming Pools, etc and establish-
ment of rural sporis centres ond
orgamisation of annual coaching
camps for youth,

(m1) scholarships to promising
school children under the school
sports talent search scheme,

(1v) grantg  through the UGC to
umversities and colleges for creation
of physical facililies for sports and
through Association of Indian Umn-
versities for holding inter umiversi-
tv tournaments and coaching camps,

(v) grants to State uovernments
for organzing rural spotris tourna-
mentg from block to state levels

(vi) financial assistance to nation-
a] sports federations/associations for
salaries of some staff, purchase of
sports equipment as well as for hold-
ing national chammonsips and for
participation of Indian teams in in-
ternational gports events
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was Rs. 27358 lakh and the budgeted
Plan pmvuk:n for 1077-78 for these
Rs 144 00 lakh
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RBeleasg of Sub-Siandard Wheat and
Bice by FCI through Ration sheps

1626 SHRI R P DAS Will the
Mmuster of AGRICULTURE AND IR-
RIGATION be pleased to state

(a) whether the Government are
aware of the fact that the FCI 1s hold
ing a considerable quantity of sub-
standard wheat ang riee in its stock
and which is being released tp the con.
sumers from {ime to time through the
ration shops, and

(D) whether there & qmml
not to release such siogks for human
conskmption and further ensyre steady
supply of standerd whest apd nice to
the rationing ares where it still existey

THE MINISTER QF STATE IN THE
SINGH) (a) and (b). Food Corpora-
IRRIGATION (SHRI BHANU PRATAP
SINGH). (a) and (b). Feod Corpora-
tion of India is not relsasing any sub-
standard wheat and rice for issue to
far price gshops Wheat and rice sup-
plied by the Corporation to ration shops
or to the State Governments conform
to the specifications laid down by the
Government of India which are withig
PFA Lmts

Foogd Corporation of India also gives
a jomntly drawn and sealed s.mple to
ration ghop holders  alongwith food-
gramns 1ssued for display at the ration
shop for the benefit of consumers.

Excavation of Upper Eangmabatl

1627 DR BLJIOY MONDAL WiIll the
Minister of AGRICULTURE AND IR~
RIGATION be pleased to state:

() when the excavation work of
upper Kangsabati Project in the dis-
trict of Bankura (WB ) will start and
the period expected to be taken for
completion of the work, and

(h) whether prionty will be given
fo this project in view of the fact that
the entire area proposed to be irn
gated by this project, s drought
offected area?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) The Report
on upper Kangsabati Project is at pre-
sent under examunation of Central
Water Commussion 1n consultation with
the Government of West Bengal If the
scheme g founq technically feasible
and economically wiable, the State Gov-
ernment proposes to start work on
the project during 1978-79 According
to the Btate Government, the scheme
is expected to be completed in about
8 years time.
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(b) Buifable provisign has been made
Btate Goverament in thejr bud-
year 1078-79 In respect of

(b) if so, the reasons for the same
and the steps taken to step up the
tempo of the said project?

THE MINISTER OF STATE IN THE
MINISTRY OF ARGICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH) (a) No, Bir.

(b) Does not arise in view of the
position stated against (a)

Use of Algae as Fertilizer

1620. BHRI M. ARUNACHALAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether fleld trials at many
places, particularly in Tamilnadu, have
shown that by using Algee, Chemical
(Mitrogen) Fertilizer for the rice crop
can be saved upto the extent of about
30 per cent;

(b) whether the production of Algae
at farmer’s level algo has a rural
income generating potential;

(c) steps Government propose to take
to popularise the uss of Algse and
strengthen research in Algae; and

(d) whether the programme o0f pro-
duction of Algae is not likely to be put
to cold storage because of the fear that
it may affect the sale of some big

Fertilizer Companies?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI BURJIT
SINGH BARNALA): (a) The Indian
Agricultural Research [nstitute, New
Delhi conducted a number of experi-
ments at different Stationg to study the
effectiveness of blue-green Algae.
Their data indicate that addition of
Algae for Rice results in saving of
about 26 Kg. Nitrogen /ha.

(b) The Indian Agricultural Res-
earch Institute, New Delhi has deve-
loped a rural oriented open air method
for producing these algse for fleld
application Its potentlal as an income
generating programme has not been
fully assessed.

(c) The Department of Sclence and
Techonlogy, Govt. of India hag sponso-
red an All India Coordinated Project on
Algae to strengthen the algal research
in our country at national level.

(d) Biologica] inputg like algae are
supplements to relieve the pressure
on the chemical nitrogen Input and not
substitutes The savings thus effected
can be advantageously used for ather
crops Hence, there should not be any
ground to fear a conflict with fertilizer
industries, in the framework of agri-
cultural development.



119 Written Answers

(w) afe g, &t 39 & wo-tar
gt

wiw wix fanf dnaa ¥ rag
st (st wry werw Teg ): (%) W
(w) Fawrk vow fawg § o W@
dafira fagra vrodt & Prar gea grer
AT XA g |

#fw faand wravr & wodt 1972
¥ fed¥e ¥ qg Ieirer frar a1 fiw faang
wag ta yowT & fafen qqar ¥
gafer o & wA 8 Wit SIsr
UTH A OF  ITHT UETET ST ¥
famrfor Y o 1 g7 famfn & w1
gow ¥ faart fawrn & smem fawrd
foigw & wisg %) afag =g fagr
war q1 | ¥F fadas & w=7 § wifga

¥o Aoyl T N9 foa ok @ -
(1) = ol o &7 S oa-
aifadt & ofrmar & faafor s
(2) w7 wrd  faww
(3) s=r fawrg
(4) wuw qafa

(s) feaarf gonfaat & swras &
FTaT W WA AT

(6) o =1 wifaga sggm
(7) mwgrd 7 ga xq =TT
(8) faamay=ige w1

faaeas, 1976 & gU T ¥

& for oY ety fegfagy & Owar
¥ WINEE AWH 90, WIT G
gra Fasre fm om0

NOVEMEFR 28, 1977 Writien Answérs 120

Bugarcane Crop

1631 SHRI BALASAHEE VIKHE
PATIL: Will the Minister of AGRICUL~
TURE AND IRRIGATION bhe pleased
to state:

(a) the position of sugarcane crops
during the present season,

(b) whether the present crop is
sufMcient to meet the full requirement
of all the Sugar Factories of the
Country, and

) 3 not, what sleps Governmeny
plans to meet the shortage?®

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTU/RE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH)- (a) On the bass of All
India First Estimates of Sugarcane, 1t
can be said that the Sugarcane crop for
the present seasons 1s progressmng quite
satisfactorily 1n most parts of the
country The over-all condilinn of the
standing crop 1s generally reported to
be good The area under sugarcane
has also increased

(b) Yes, Sir However, the recent
cyclones in the South may have damag-
ed the standing crops in some areas
Damage 1s yet to be assessed

(e¢) Does not arise

Withdrawal of Scholarship and Fin-
ancial Assistance from Studemis om
Caste consideration

1632 SHR] KESHAVRAOQO DHOND-
GE Will the Minuster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Government are consi.
dering a proposal regarding assistance
to the economucally weak section of
the society and withdrawal of scho-
larships and the financial assistance
being given to students on considera-
tion of castes, and

(b) 1 so, the outlines thereof?
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/THE MINISTER OF EDUCATION,
BSOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): (a) and (b) The Government
are not giving scholarships on the
cot sideration of caste except to Sche-
dulej Castes/Scheduled Tribes Stu-
dents However, the economic back-
wiardneds in the form of income of
parents, iy taken into conmderation n
respect of some of the National Sche-
larship Schemes ‘There Is no proposal
under consideration to modify the pre-
sent arrangements

Cultivation of Coconnts in Coastal areas

1633 SHRI KUMARI ANANTHAN
Will the Minister of AGRICULTIURE
£ND IRRIGATION be pleased to
state’

(a) whether any investigations have
been conducted into the feasmibility of
adopting the coastal areas at Kanya-
kumar: Distt 1n T'amil Nadu State for
the extensive and intensive cultivation
of raconuts and

(b) if so, the steps tahen in this
direction to mohilise the aiens?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SuURIJI1
SINGH BARNALA) (a) and (b) The
information 1s being collecteq fiom the
Government{ of Tamul Nadu and the
same will pe placed on the table of the
House ag soon as possible

Employment of Casual Labourers Iu
Farukka Barrage Project

1634 SHRI SASANKASEKHAR
SANYAL Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state

(a) whether Farakka Barrage Pro
ject erploy gnd mamntamns Muster
Rol} for labourars who are gencrally
described as casual labour,

{b) whether the break in services
for one day or two days of thesc

labourers are shown with a view to
continming their character as tempo-
rary,

(c) whether a large number of
workers employed in Farakka Project
ure working as casual labour for the
last five to ten years without any
benefit to which a permanent incum-
bent 13 entitled, and

(d) what steps are being conmder-
ed for remedying this situation”

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (&) and (b) In
the Farakka Barrage Project, the Mus-
ter Roll staff are employed on jobs of
casual nature and also for seasonal
work done departmentally These
Muster Roll staff are not requla~ Gov-
ernment employees ang their services
are retained according to the require-
ments of works

(c) There are few Muster Roll em-
ployees who have been engaged in
ditferent works of the project for more
than three years wath some breaks

(d) While filling up regular and work-
charged posts in the Farakka Barrage
Project the Muster Roll employeeg are
also considered for employment

Laying of Sewer and Waterlines in
DDA Janakpuri Colony

1635 SHRI SUKHDEO FRASAD
VERMA Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state*

(a) whether residents of Janak-
pur1 Colony of Delhi have urged the
DDA & Corporation authorities tJ
provide a new scwer and waterline
for the colony as major Jaundice epi
demic 15 likely to brew in the
colony for want of sewerage gystem,
and

(b) if so, the reasons for the delay
in setting up the new sewer anc
water-line and the necessary actions
iaken pgainst the officials responsiple
for the delay”
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THE MINISTER OF WORES AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI GIKANDAR
BAKHT): (a) Yes, Sir.

(b) SBewerage and water supply lines
already exist but need improvement
and augmentation. Works to improve
the deficient services have been taken
in hand and are in progress.

Avallabllity of Beverage “77"

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the new beverage “717"

ia expected to be available n the
“mw.m.ﬁuhynmw

this year; and

(b) if so, what steps are being taken
towards this end?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). Modern
Bakeries (India) Ltd, have already
ecmpleted product testrg of the new
drink. Currently it is being tesi m.atk-
eted in AGRI-EXPO ‘77" which {s being
tested by people trom various parts of
the country on visit. The beverage,
therefore, is ready for release for mar-
Xet sale and will be available in Deihi
in December on a large scale.

MBI has negotiated with bottling
companies for the allotment cf franchi-
se. Some Companies have siready sig-
ned; others are expected to sign. The
product will be released in areas where

Effost of Preliibifiom ou Ferelgn Toar-
et TYullo

(DR. PRATAP CHANDRA CHUN-
DER): (a) Department of Soclal Wel-
fare |s not aware of such representa-

(c) Prohibition of consumption of
alcobolic beverageg is likely to cause
loss of some revenue from tcurists of
foreign countries.

Delhi School Teachers House Build-
ing Society

1632. SHRI T. §. NEGI: Will the

were {llegally deprived of thelr voting
right by the Registrar, Coop. Societies,
Delhi, in the elections to the Manag-
ing Committee of the said Society
held during emergency;
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() whether stthe sich persons who
already owned howse/plet in Umion
Territory of Delhi were also allowed
to be elécted to the above election;

(d) if the replies to (a) to (b) above
be in affirmative, the action taken so
far or proposed to

ing elections 1n thiy manner; and
(e) the action taken or proposed to

be taken to restore the membership of
thus illegally ousted members®

:
i
%
gs
s §
H

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT) (a) to (d) The points rais-
ed in these questions are the subject
matler of two wnt petitions No 581/
77 and 658/77, filed m the High Court
of Delh; The matter 1s therefore sub
sudice

(e) Doeg not anse

Sports School at Calicut, Kerals

1639 SHRI VAYALAR RAVI Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state

(a) whether the Government of
Kerala has requested for financial as-
mistance from the Central Government
for starting a sports school at Calicut
in Kerala, and

(b) if 30, the detals thereof, and
the reaction of the Government there-
to?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) Detalls of the Scheme have not
bunturmlhadhythesute(}nvem-
ment However, Government of
K!rlhhlvnbuumm.dthatmen

is no Cenitral Scheme at present under
which proposal of the BState Govern-

1640 SHRI VAYALAR RAVI Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state

(a) the total amount sanctioned to
the State of Kerila for providing
‘bousing Iacilities to the handloom
weavers through the Handloom Wea-
ver; Co-operative Societieg during the
last three years and itg year-wise
break-up,

(b) the amount sanctioned for this
purpose for 1977-78, and

(c) whether Government propose to
undertdke any new scheme for thus
purpose and if so, the details there-
of?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) nnd (b) The Mnlstry
of Works and Housing has not introdue-
ed any housing scheme exclumvely in-
tended for handloom weavers The
Soc14] Housing Schemes introduced by
thus Mimstry gre equally «pplicable to
all members of the public irrespective
of caste creed and community The
co-operative societies of the handloom
weavers can avall themselves ¢f finan-
cial assislance under the following
Housing Schemes which are being im-
plemented by the State Governments/
Umion Terntones Administration:—

(1) Low Income Group Housing
Scheme

(1) Middle Income Group Housing
(ui) Village Housing Projects
Scheme

Besides, co-operative housing socie-
ties of handloom weavers can avall
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themselves of financial assisiance from
the State Apex Co-operatiive Housing
Pinance Bociety

The Co-operative gocleties of hand-
loom weavers can also avall themselves
of financial assistance from Scheduled
Commercial Banks for their housing
schemes under the guidelineg 1ssued by
the Reserve Bank of India in June
1976

(¢y There is no prooosal under
consideration of the Government for

this purpose

Integrateq Development Programme
of Andaman and Nicobar Islands

1641 SHRI MANORANJAN BHA-
KTA Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state

(a) total amount spent so far on the
integrated development progiamme ot
Andaman and Nicobap Islands under
“Special Area Development’ attached
to Rehabilitation Mimistry,

(b) the target achieved
time, and

by the

(¢) what 15 the future plan?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (S8HRI RAM KINKAR) (a)
St g sum of Rs 1106 crores has been
spent upto 1976-77

(b) 1114 families have been secttled
and 9700 acres of land reclaimed upto
1976-77

(c) 110 families (60 of migrants/
repatriates and 50 of ex-servicemen)
are to be settled during 1977-78
During 1978-79, the settlement of the
familles of 50 ex-servicemen has been
planned

Tramsfer of Bghool Teachery in Anda-
man and Nicobar jslands

1642. SHRI MANORANJAN BHA-
KTA Wil the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL.-
TURE be pleased to state’

(a) the total number of Government
PST, GTT Senior Teachers i the
Union Territory of Andaman and
Nicobar Islands for different mediums

(b) the total number of students in
Government schools in the Union ter-
ritory of Andaman and Nicobar
Islands and

(e) how many teachers are work
ing m one school for more than thiec
years and how madny teachers weic
transferred withm two years, and the
basig of their tiansfer’

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKAT-
AKI) (a) to (¢) Informatlion i1s being
collected from the Andaman and Nico
bar Administration and will be laid on
the lable of the Sabha 1n due rourse

Milk Swpply Scheme in Port Blalr

1643 SHRI MANORANJAN BHA-
KTA Will the Miuster of AGRICUL
TURE AND IRRIGATION be pleased to
state

(a) whether Goveinment Liave any
schem¢ to have a Milk Supply Schemc
dt Poit Blau where milk s put aval’
able, and

(b) whether Goveinment has recel
ved any proposal for having g Milk
Supply Scheme hike othe; citieg 1n the
Mainlund and if so action taken there
on?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR!I SURJIT
SINGH BARNALA)' (a) and (b) A
multi-disciplinary team headed by Am-
mal Husbandry Commussioner wislled
Andaman and Nicobar Islands and
submitteq a detalled report which re-
commended among other things, the
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Port Blair for public distribution Thig
was however to be undertaken after a
survey of the market demands was
done to assess the local demand For-
mal proposals 1n tlus regard from
Andaman and Nicobar Admunistration
are awalted

Fishing Vessels in Andaman and
Nicobar Islands Fishery Deptt

18644 SHRI MANORANJAN BHA-
KTA Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state

(a) how many fishing vessels belong
to Andaman and Nicobar Fishery De.
partment and the totul amount of
expenditure incurred per month to
mawntain these vessels

(b) the total quantity of fish cap-
tured per month and the total
amount of sale proceeds and

(c) the tota] expansmion incurred to
run the Fisheries Department?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) to (¢) The
inlormation 18 being collected snd will
be placed on the Table of the Lok
Sabha

Demand for re-bulding of Chambers
by Delhi Bar Assoclation

1643 SHRI VASANT SATHE WwWill
the Minister of WORKS AND HOUS
ING AND SUFPLY AND REIIABILI-
TATION be pleased to state

(a) whether the Government have
received a representation from the
members of the Delhi Bar Association
regarding re building of their cham-
bers in Tis Hazan rompound

(b) if so details of the demand
made by the Delly Bar Assocition
and

2648 L5—s

(c) the decimon taken by the Gov-
ernment in the matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA~
BILITATION (SHRI SIKANDAR
BAKHT) (a) and (b) Yes, Sir, the
Dl Adminstration  had received a
representation for the construction of
certain structures and amenities

(¢) It has been decided to ons-

truct platforms for construction of
temporary chambers by lawyers and
provide canteen and toilet facilities
and sheds for typists Tenders for the
work have been invited

Propagation and Development of
Sanskrit

1646 SHRI VASANT SATHE Will
the Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be pleas-
«d to state

(a) the details of the gchemes for-
mulated for propagation and develop-
ment of Sanskrit in various parts of
the country,

(b) whether Government are con-
sidering 4 proposal to re oiganise the
Central Adwvisorn Commiitee on pro-
motion and development of Sansknt
and getails thereof and

(¢) whether there 18 a proposal {o
estibli b Sarskrit University with
Central assistanee 1n the Western part
of the Country and whether Govern-
ment would consider location of such
University in the memory of Kalidasa
at Rampeth near Nagpur?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION SOCIAL,
WELLFARE AND CULTUREF (SHRI-
MATI RENUKA DCVI BARAKATAKI)
(a) The schemes formulated tor pro
pagation and development of Sansalcit
are —

(1) Rashtriya Sanskrit S insthan

(2) Voluntary Sanskrit Organisa
tions engaged :n the Propagation
and Development of Sansknt
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(3) Scheme for Development of
Sanskrit through the State Gowvern-
ments/Union Terrtorles

(4) Scholarshups to the Products
of Sanskrit Pathshalas Post Matnc
Sansknt students/Shastn and Ach-
arya Students

(5) Production ol sansknit Litera-
ture

(6) Other schemes {for promotion
ol Sanshnit

rhe details oi the schemes Are
given in the Performance  Budget
1977 78 of the Minustry of Education
and Social Weilure (Department ol
Education and Department of Cult: ire)

(by It 1s not considered necessary
to constitute the Central Advisory Com
mittee (Kendnya Sanskrit Pauishad)
for the time being

(¢) Therc 15 MO proposal at present
for ¢stablishment ol a Sansknt Uni
versity wath Central asswstonce

Fishing harbour in Goa

1647 SHRI EDUARDO FALEIRO
Will the Mimster of AGRICULTURY
AND IRRIGATION be pleased to state

(a) whether the proposal to have
a fishing harbour ;, Goa has been
dropped by the Government of Goa,

(b) whether Government of Goa
hag made any alternative proposal in
Lieu of the fishing harbour, and

(e) if so, the broag outhnes of this
proposal and progress made in thiy
regard?

THE MINISTER OF AGRICULTURL
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) to (c). The
Pre Investment Survey of Fishung
Harbour Project under this Mimstry
prepared a project report for the con-
struction of a fishing harbour at
Karanjhalan The Government of Goa
wag requested to communicale their
acceptance on the site and the project
contents. A reply is awalted

NOVEMBER 28, 1917  Written Anmpere 12

Betting up of & Universtly In Goa

1648 SHR] EDUARDO FALBIRO:
Will the Mimster of I'DUCR'I'ION:
SOCIAL WELFARE AND CULTURE
beplnm.llouterwmmmm
to the Unstarred Question No 3894
on 18th July, 1977 regarding setting
up of Umiversity at Goa and state
further sfeps taken toward setting up
of a University in Goa’

THE MINISTER OF EDUCA'
TION,
SOCIAL WELFARL AND CULTLHE
(DR PRATAP CHANDRA CHUNDER)
The malter 15 still under consideration
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Wheat Production

160 SHRI SURENDRA BIKRAM
Wili the Mmister of AGRICULTTRE
AND IRRIGATION be pleased to
state

(a) whether Government's attention
has been diawn to the 1epoited state-
ment bv Dr R G Anderson Asso-
ciate Director of Mexico-based In-
ternational Maize and Wheat Im-
provement Centie under the heading
‘wheat production can be doubled'
published 1 the Hmdustan Twmes
dated 5th September, 1977, and

(by if so, Government's reaction
thereto?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) Yes Sir

(b) The National Commission o1
Agniculture 1n India estimated that by
2000 AD the reguirement of Wheat
by Indian population will be around
50 mullion tons with the present rate
of growth of population Indian Ex-
perts also feel that India has the poten-
tial to produce 50 million tons of
wheat with the new varleties and the
production techmology now developrd

by the Scientists provided more area
in the wheat belt 18 brought under
irrigation gnd the  untapped yield
reservoir 1n the major wheat growing
States like Uttar Pradesh is harnessed
through a proper blend of technology,
services and public pohcies

Drnking water in Gujarat

1651 SHRI DHARMASINHBHAI
PATEL Will the Mimsier of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to staite

(a) the number of willages m
Gujdrat wheie pure grinking water 13
not avuilable even now,

(b) the time by which arrangements
for drinking water 1n the wvillages will
be made and

(c) the plan of Cential Government
mn this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKIIT) (a) According to informa
tion received from the Government of
Gujarit the number of vallages where
sife drnking water 18 not ava.lahle
15 16344 as in March 1977

(h) Ihe State Government has not
yict indicated plans to cover all 'hese
villaces with schemes for safe drink
ing waler

{¢) An accleraled programme for
supply of drnnking water 1n rural
areas 1n the country has been launched
this year as a Cenirally Sponsored
Stheme for prouiding safe drinking
water to problem willages 1e, villages
which do not have a source of drnk-
ing water within a distance of 16
Km or where waler sources are
endemic to cholera or where drinking
water sources are nfested with
guinea worm or where the sources of
water have excessive foxic chemic-ls
like chlondes fluorides etc The nnum
ber of such willages 1dentified m
Gujarat so far 13 1060 The Pro-
gramme envisages the supply of drink-
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img water to all problem villages with-
in 6-7 years

An allocation of Rs 230 lakhs was
made to Gujarat in September 1877
for providing dnnking water to prob
lem villages under the above mentioned
Programme during the current finan-
clal year An additional amount of Rs
30 lakhs has also been allocated to
Gujarat for providing drinking water
to problem willages situated in desert
areas of the State cduring 1877 78
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Scholarships fo Economically Back-
ward People

1653 SHRI P RAJAGOPAL NAID
Will the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Government have re-
ceived any representations to take
economic backwardness also into con-
sideration while giving scholarships
and other asmstance for higher educa-
tion, and

(b) 1f so,
thereto?

Government's reaction

TIIE MINISTER OF STATE IN .HE
MINISIRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATIWRENUKA DEVI BARAKATAKI)
(a) and () The major schemes of
Nilinil Scholarshup, for the award
of scholiwrstups for higher studies im
plemcnted by the Ministry of Educa
tion are as follows —

(1) National Scholarships Scheine

(2) National [oan
Scheme

Scholarships

(3) Scholarships to the Chldren
of School [eachers and

(4) Scholarships for Study Abt jacl
Under all  these Schemes economic
backwardness in the form of income
of the parents 1s already being taken
into considerstion for the award of
scholarshups Representations recelved
are being dealt with on this basis
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Improvement in the Backward areas
of Bajasthan

1655 SHRI 8 S SOMANI Will the
Mimister of WORKS AND HOUSING
AND SUFPLY AND REHABILITA.
TION be pleased to state

(a) whether proposals for tacklng
the drninking water supply problems
n rural areas have been submitted
by the Government of Rajasthan and

(b) if so the details regarding the
assistance provided by the Central
Government to the State of Rajasthan
during the current financial year in
this regard®

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHR] SIKANDAR
BAKHT) (a) Yes Sir

(b) A sum of R 200 lukhs was
allocated to the States of Raiasthan
mn Scptember 1077 under the centralh
sponsored  Accelerated Rural Wale
Supplhh Piogramme  lor  prouding
Innking wafer 1 prol lem villages An
wdditional amount of Rs .0 lakhs ras
dlso  heen allocated for provid ng
drinking water fo problem willages
situated 1n desert arcas dunmng  the
curn ni financia]l yea:r

A sum of Rs ,. 170 lakhs (Rs 50
iahh,, for eveculion of works plus
Rs 150 lahhs for sellng up of an
Imdstigation Unit and Rs 80000 tor
+ Momilonng Cell) has been 1ele sed
to the Government of Rajasthan in
October 115t as the flist instalment of
Central  assistance under the above
mentioned Programme during the cw
rent finncal year

Reconstitution of APC

1656 SHRI P RAJAGOPAL NAIDL
Will the Mimster of AGRICUI1TRE
AND IRRIGATION be pleased (o
slate

(a) when the Agnecultura] Prices
Commussion wag constituted,
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(b) whether Government propose
1o reconstitute the above Commussion,

and

(c) if so, whether the Government
are going to have the peasant repre-
sentatives 1n the Commission”

1HE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) The Agricul
tural Prices Commssion was set Jp in
January 1865

(b) At present there 15 no such pre
posal

(¢) Chaudhry Randlr Singh repre
senting tarmers has already been in-
cluded as a member of the Commis
sion with effect from the 20th April
1976

munm.mshmuyl-m
Commussion

1657 SHRI K LAKKAPPA
DR HENRY AUSTIN

wall the Minister of AGRICULTUFPE

AND IRRIGATION be pleased (o
state

(a) whether the Flood Commussion
wisited  chromcally flood-affected
Stateg to obtan first hand knowledge
of the extent and problems of those
areas,

(b) f so which places they visited

() whethir they have submutted
any proposals after their visit, and

(d) 1f 93, the details of thewr study?

Wnitten Answers 140

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH) (a) and (b) Rashtnya Barh
Ayog (National Flood Commussion)
visiled States of Orissa, West Bengal,
As-am Uttar Pradesh and Brhar dur
ing the month of September 1877 to
exchange 1deay with the State Gov
ernments 1n the general context of the
terms of reference of the Ayog nd
the delailed questionnaire sent to them
earbcr lor eliciting intormation in this
regard

(¢) No Bir

(d) Does not aiise
Posts lying vacant in Indian Council

of Agricultural Research

1658 SHRI K LAKKAPPA

DR HENRY AUSTIN

Will the Minuster of AGRICULTURE

AND IRRIGATION be plcised to state

(a) whether top posty m ICAR have
been lying vacant for long,

(b) if <o detals of the posts and
from which date they are Ilying
vacant,

(¢) whether due to the reorgarusa=~
tion of the ICAR the posts are likely
to remain vacant for some more time,
and

(d) whether this delay in taking
the final decision has led to deterora-
tion i1n the working of the ICAR®

THE MINISTER OF AGRICULTURE
AND IRRIGAIION (SHRI SURILL
SINGH BARNALA) (a) and (b) A
statement giving the information re-
quired 15 aitached

(c) and (d) No S Recruitment to

fill the vacant posts has already Lecn
initiated
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Statement
The referred to in the question presumably refer to the posts in the scale of pay of Rs.
:m-&&mMMmms lmwu]nmhpmw':ofwm
only posts have been lying vacant. The regarding these eleven posts is given below 1—
ation and pay scale of the Date from  Present recruitment tion
Design pay post o g posi

is ly-
vacant

3!.'

1 Director, Publication and Infor- 1-12-1974 The interviews were held on gth and
mation, ICAR  Headquarters. 1oth Junr, 1975 but none was found

(Rs. 2000—2250) suitable. The post was again advertised

in October, 1976 and the last date

i mg:ldml was w-rg;

“ﬁmm te by ASRB
Iligelytobeﬂndlbmﬁly.

2 Project D!.l‘m:«wE All-India Coordi- 2-1-1976 A:uoﬁet of appointment has been made

na Project on r selected candidate but he has,
Kanpur. (Rs, 18o0—3a250) not jowned so far

g Asstt. Director-General, (Food & 1-2-1976 -Deo-
Nutnition), ICAR Hg:. (Rs
1Boo—a2%0)

4 Jt. Directors, IARS, New Delhi.  80-4-1976 The interviews ik fixed
(Rs. 1800—za50) Two posts. P koiily R ARRE T M

s Director, Oilseeds, All India Coords-  30-6-1990 Advertisement is likely to be
nated Research Project for Ofleeds, 97 ASRB shortly. The luat dar :'t?;‘d{;{
Hyderabad. (Rs. 2000—2500). of applications will be some time

in January, 1978.

6 Project Director (Wheat), IARI, New 13-10-1976 -Do-
elhi. (Rs., 2000—2500).

7 Dean & Jont Director, IARI, New  13-10-1976 The candidate has been selected and the
Delhi (Rs. 2000—2500). recommendation 1« being processed.

8 Asstt, Director-General, Plan Im- [18-10-1976 Advertsement is likely 1o be issued
f}mmnﬁm and Monitoring, ASRB shortly, The tﬂluofrueh;
CAR Headquarters. (R« 1800— of applications will be somcume in
2250). January, 1978.

9 Director, Central Staff College for 1-2-1977 The interviews were held on 11-9-
Agriculture, Hyderabad. (Rs 2500 but none was found suitable. h7h:lr
—3000). hu?dmdtdb\tMMRmen

to ‘personal contact method' and
intcrviews have now been fined for
the 5th and the 6th Dec., 1977.

10 Director, ICAR Reseaich Com 1-4-1977 Advertisement is likely to be nsued ty

Andaman & Nicobar Isl ASRB shortly. The last date of receipt

(Rs. 2000—2500). of applications will be sometime i1n
January, 1978.
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Final selection of players for Inter-
national sports

1658 SHRI K LAKKAPPA
DR HENRY AUSTIN

Will the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Government have
taken the decision that in future the
final selection of players and athletes
for Indian teams taking part in Inter-
national sports henceforth be done by
the Minstry of Education, and

{b) if so, how far this 1s true?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUNDER)
{a) Neo Sir

(b) Does not arise

Janata Houses for Union Ministers

1660 SHRI K LAKKAPPA
SHRI G S REDDI
DR HENRY AUSTIN

‘Will the Minister of WORKS AMND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to itate

(n) whether there 15 a proposal to
build Janata houses for Mimsters of
the Umon Government,

(b) 1if so details thereof,
{e) the total expenditure involved,

(d) the mamn purpose behind the
scheme, and

(e) whether it will be obligatory
for the Ministerg to accept Janata
flats?

THE MINMISTER OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT) (a) and (b) It is proposed
to construct a Ministerial Complex to
provide modest houses for Mimsters
within the President’s Estate on the
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Willingdon Crescent The detalled sur.
vey of the area has been made which
shows that i1t would be possible to
accommodate about 40 houses for
Ministers According to the present
proposal a Mimsters Bungalow will
have 3000 sq ft of plinth area i1n the
mamn house excluding office portion
which will have an area of about
635 sq ft plus servant quartersg ete

(c) About 2 crores

(d) The existing bungalows for
Ministers occupy a very large area
Thev are old and will be demolished 1n
due course and the arca will he re
developed

(¢) It 1s eapceted Lh L after the
completion of the proposed houses ‘he
Ministers would shift {o these

Cultivation of low cost edible algae 1n
Mehsana

1661 SHRI D D DESAI Wil the
Minister of AGRICULTURE AND
IRRIGATION be pleased to slate

(a) whether Government are awate
that a researcher of the Cooperative
Dudhsagar Daiwry 1n Mehsina has
succeeded 1n cultivating low-cost
cdible algae by using a new t chnique
called “bio-aereation as reported in
the Financial Express dated Oclo-
ber 28 1877, and

(b) if so whether any efforts have
been made to utilise this techmique 1n
developing low cost algac on a large
scale throughout the country?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SUR IT
SINGH BARNALA) (a) Yes Sur

(b) According to the Information
supplied by Mehsana District Coope a
tive Milk Producers Union Ltd of
Dudhsagar Dairy in  Mehsana the
techmque for the cultivation of alzse
by using the ‘bio-aereation’ developed
by Dudhsagar Research Assomation 18
in the prelminary stage and has not
been reported either to the State Gov-
ernment or to the Central Government
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mmcmdamuuudﬂ* Plan for use of quick-growing gpecies
\ of trees

Research has alremdy recognised

potential of algae as source of protein
and research was underisken at the
Patel Chest Institute during 1975 76
for the Producltion ot algal species
(Scenedesmus) in pure form at low
cost for feeding of the lLivestock A
method has been developed {for the
production of good quality, high pro-
tein ammal feed rich in fat, Vilamns,
and mineials which could be used as
concentrate for feeding of animals

The Department of Scaence and
Technology have also undertaken 1
collaboration with the Indian Council
of Agnicultural Research Institutes an
All India Coordinated Research Project
on Algae Mass production of Alyae
and nutiitional studies are m progress
at Central Food Technological Re-
search Institutc  Avsane Auroville
Centre at Pondicherry, Indian Veteri-
nary Research Institute, Iratnagar
National Institute of Nutrition, Hyder
abad, Indian Agricultural Research In.
stitute New Dellu National Fnviron-
mental Engineering Research Instifule
Nagpur and Centril Salt and Marnine
Chemical Research Institute Bhav

nagar

Proposal to process cereals by F.CL to
reduce stocks and provide mutritious
foods

1662 SHRI D D DESAI Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased (o state

(a) whether the Food Corporation
of India 15 having any proposal to
process the cereals held in buffer
stock as & method of reducing these
stocks as well as providing nutritious
subsidiary food to the people, and

(b) if so the details thereof”
THE MINISTER OF STATE IN .HE
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI BHANU PRA-
TAP SINGH) (a) No, 8ir

(b) Does not arse.

1663 SHRI D D DESAI Will the
Mimister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether a comprehensive plan
to use quick-growing spccies of trees
In our forests 1s on the anvil, and

(b) 1f so, main features thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SIIRI SURJIT
SINGII BARNALA) (a) and (b) The
plamations of quick irowing species
schemes was rst laken up as Centrallvy
Sponsored Scheme duning Thud T ve
Year Pl.n period The scheme wus
transferred to State sector duning ynst-
Third Plan (156—8Y) period and s
continwing as an wdenlificd State <ectorr
scheme Plantations of quick growing
species will also Le laken up by Forest
Development  Corpoiations n their
plintations proginmmes Under Cen-
trally ~ponsored social forestry schenes
dalso guick growing species would be
taised Quiek growing species arc
wenerdlly of 8 o 0 vears of rotatioa
and consist of liopical pines, “noad
leaved and fnewood specics for meat
ing the inercasing demand of pulp-
wood for use in pulp and paper ‘n-
dustry nd small timber and the
firewoud requirements of rural and
semi urhan population

HUDCO's role in Developing Urban
Housing

164 SHRI D D DESAI Will the
Minuster of WORKS AND HOUSING
AND SUPPLY AND RFHABILITA
LTION be pleased to stalc

(a) whether Government have de-
cided to use HUDCO as its primary
agent mn developing urban housing,

(b) if so, whether the vanous
urban development suthonties will
entrust their housing programmes to
HUDCO, and
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- (e) whether HUDCO's capital will
be increased 50 as to meet the in-
creased area of operations?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) HUDCO is an impor-
tant institution at the national ‘avel
for providing filnance for urban hous.

ing

(b) HUDIXCO's activities so far have
been mainly confined to financing the
Housing programme of varlous agen-
cies. However, HUDCO could under-
take Housing programmes for the De-
velopment authorities if any such re-
quests are recelved by it from the
Development authorities.

(c) Yes, Sir.

Beggars in Delhl

1665. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether a comprehensive sur-
vey has recently been undertaken to
assess the number of beggars in the
Union Territory of Delhi; and

(b) if so, their number and neces-
sary steps Government propose to
take to eliminate beggary in the State?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) No, Sir.

(b) The Bombay Prevention of Beg-
ging, Act, 1959 is in force in Delhi.
Under the Act, a special Beggary
Squad conducts drives to round up
beggars. Efforts are made to rehabi.
litate beggars through training lor sell.
employment.

Commitiee to sindy the Working of
DDA,

1666. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING AND SUPFLY AND
‘R.?!ABIIJTA‘ITON be pleased 1o

te:

(a) whether a high level Committee
has been set up by the Government
to study the working of the Delhi
Development Authority; and

(b) if so, what are the terms and
conditions and the time by which the
committee has been asked to submit
the report?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes Sir.

(b) The terms and conditions and
the time by which the Committee has
been asked to submit the Report are
as follows:—

(1) To make an overall assess-
ment of the funclioning and activi-
ties of the DD.A. considering the
objectives for which the Authorily
was set up;

(2) examine how far the Authority
has been able to meet the objectives
for which it was set up and whether
the objectives of Lhe Authority re-
quire to be re.defined in the light of
the changed circumstances/subse-
quent developments;

(3) examine the structure and
organisation of the Authority with
reference to its suitability for the
responsibilities required to be dis.
charged by it;

(4) study the financial procedures
al present being followed by the
D.D.A. and suggest modifications, if
necessary. The Committee may, Ib

particular, look into the flnancing of
various activities of the Authority
and see how far these have been In
conformity with the regulations laid
down by the Government from time
to time;
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(5) revlew the policies followed
by the Authority regarding sale/
allotinent of land/plots and built up
accornmodation, including fixation
of prices,

(6) examine whether the existing
activities carrted out by the Authn-
rity conform to the provisions of the
law snd the directions given to the
Authonty by the Government from
time to tiume,

(7) assesy; the relationsmp of the
Autherity with other extermal agen-
cies, such as, Dellu Admimstration,
Munuipal Corporation of Delhi, New
Delhi Mumcipal Committee, DESU,
DTC, etc and the Government of
India go as to suggest steps, if any,
needled to be taken towards har-
monious and coordinated function.
ing »f the Authority, and

(8" make recommendations arising
out of the above terms of reference
and any other connected matier

The Commttee has been asked to
submit the Report within a period of
four months from the date it started
functioning

Urban Land Celling Act

1667 SHRI K. MAYATHEVAR
Wil the Mimster of WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state

(a) the specific machinery existing
for enforcement of the provisions of
Urban Land Ceilling Act,

(b) the cases of contravention dis-
covered and action taken thereon,
and

(¢) the concrete measures proposed
to be taken so that the social objec-
tives of the Act are fulfilled at least
partly, i not in their entirety?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT) (a) The State Governments
who are responsible for implementing
the Urban Land (Ceiling and Regula-

tion) Act, 1876, have appointed Com-
petent Authoritles for performing
functions under the Aet Urban Land
Trbunals have been notified Appellate
Authorities have been prescribed and
High Level Coordination Committees
have been constituted for watching
the implementation of the Act and sug-
gesting measures for expeditious
action

(b) A few cases of contravention of
Section 29 of the Aet have been report-
ed by the Delhi Admiumstration and the
State Government of Uttar Pradesh
and further that appropnate action as
provided in the Act 1s being taken.

(c) Concrete steps to achieve the
social objectives of the Act 18 the crea
tion of the Admumstrative machinery
by the States responsible for the im-
plementation of the Act

ol & waw & fag fin
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News item captioned ‘Misuse of Housey
Meant for Harijang in Chandigrak’

1668 SHRI OM PRAKASH TYAGI
Wu] the Mumsier of WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to refer
to the news item at page 3 of the Tnn
bune of 18th Ocfober, 1977 aboui the
misuse of houses meant for Harijans
and state,

(a) the total number of houses
constructed by the Chandigarh Ad-
ministration 1n villages for Harijans,

{(b) how many of them have been
actually given to Haryens;

(¢) 1s 1t correct that a number of
houses have been given to relatives
of high officers,

(d) 1f so, the names of the officers
who have got these illegal allotments,
and

(e) what action has been taken
against the Officers causing this scan-
dal?

THF MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT) (a) Sinteen houscs 8 each 1n
villares hhuda Alisher & Maloya wele
consiructed mn 1972-73 under the spe
cial emplovment programme The Ad-
minisiration framed rules for therr
alloiment malang eligible Scheduled
Caste tandidales and others wi'h an
income of less than Rs. 1000/- per
annum or ny person deemed fit bv
the Commnu fee set up for the purpose
under the Chairman ship of the Depu
1ty Comunissioner

(b) All the 18 houses have been ul
lotted to Flarjane

t) No Sir

(a) and (e) Do nol ans=e

AU TEAT-TEARA SIS
o feamen waT

1670 NI &AW AW HAFT
Fa1 foren, sew wegTW WX wERl
7t Og q@F ¥ T w9 fw

(%) =7 sgrog & FOPmA
T SR FT@ ¥ F
fawrerg & B & SO W Tt A
forer o% ¥ Fwew A= ok g,
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Work under White Revolution

1671, SHRI YAGYA DATT SHAR-
MA: Will the Minister of AGRICUL-
TURE AND LIRRIGATION be pleased
to state

(a) the names of the places where
work was done in regard to white
revolution in the country during the
lust three years indicating the quan-
tum of work done there; and

(b} the scheme of Government for
the next three years?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) For increas=~
ing milk production in the country
and the various activities taken up
during the last three years and the
quanturi  of work done are as fol-
lows:—

(i) Intensive Cattle Develooment Pro-
ject.

At present 90 such projects are func:
tioning all over the couniry. These
projects cover about 9 million breedable
hovines through about 8,000 artificial
inseminalion sub-centres, These pro-
jects also undertake fodder develop-

meni programmes, livestock health
coverage Aand markeling of milk

(ii) Key Village Blocks.

There are about 550 such  blocks
having about 5000 A.JI sub.centres
covering nearly 6 million breedable
bovines.

(iii) Central and State Cetile Breeding
Farms.

There are nearly 170 cattle breeding
farms in various States which carry
out the following functions:—-

{a; Production of superior bulls of
indigenous breeds for distribution in
cuitle development projects for wup-
grading the loeal stock.

(b) Rearing of exotic dairy type
breeding bulls for supply to projects
engaged in crosshreeding of indigen-
ouls COWSs.

(iv) In addition, there are Central
Catile Breeding Farms at Kerala, Pun-
jab. Bangalore, Mandi. Almora; Hary-
ana and Assam. The programme is
further supported by esiahlishment of
frozen semen banks and maintaining
neueleus of pure bred stock.

1) Besides the above, under the
Operation of flood Scheme. & program-
me {or increased milk production  has
been taken up in 57 districts of 10
States of Andhra Pradesh, Tamil Nadu,
Bihar West Bengal, Ultur Prodesh Raj-
asthan, Gujarat, Maharashtra Punjab
Haryana and the Union Territory of
Delhi.  The Pregramme has organised
about 7000 dairy cooperatives covering
6.8 takh milk producers in its arca of
operation.

(viy Assistance from the Inlerna-
tional Development Agency of World
Bank has been availed for integrated
dairy development projects in the 3
States of Karnataka, Madhya I'radesh
ang Rajasthan covering o 1900 of 22
districts, Work has heen inifiated o
set up 10 dairy plants and about 1300
milk producers cooperalive societies
have been organised. These societies
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have been covered under the techm
cal inpats programme for increased
milk production, such as breeding facl
lities feeds and fodder, velennary aud,
farmer training and extension

(b) The main emphasis for increased
milk production will be on cross breed-
ing ol cattle with exotic dairy breeds
by u ing froren semen {echnologv In
milk shed areas Along with this,
buffalo development programme will
be intensified The Government has
under consideration a massive 8 yea”
dany development programme—Ope-
ralion Flood II which 15 planned to
be implemented n two phases The
project ayms al developing 25 cluster
Federation ard 4 solus districts n 15
States It 1s also proposed to sei up
milk supply schemes in 144 fowns hav-
ing more than 1 lakh population
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Urdu Depariments in varieus Univer-
sitiey

1677 SHR1 JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state,

(a) names of Universities where
there are separate Departments for
teaching Urdu Language and TUrdu
Nterature;

(b) how many students are there in
3wumw;

(c) what {facilities are there in

Urdu language, TUrdu culture and
Urdu literature?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). The required mfor-
mation is being collected and will be
lajg ov the Table of the Sabha.
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Bcheme of Food for werk under
Rural Works Proframme

1678. SHRI JYOTIRMOY BOSU.
Will the Mimster of AGRICULTURE
AND IRRIGATION be pleased {0
state-

(a) whether the Government - of
West Bengal has drawn up a scheme
popularly known as “Food for work”
as a part of expansion of rural works
programme for creating productive
assets and additiona]l employment
opportunities; if so, the salient fea-
tures thereof;

(b) what assistances, if any, are
being given by the Centre for the
successful implementation of the said
schemae;

(c) whether the Government have
formulated central scheme as
guidelines for the State and if so,
what are the details thereof; and

(d) whether the scheme has been
in any State; if s0, progress
50 far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) (a) Yes, Sir The wheat
offered by the Government of Indiwa
will be dovetailed with the State bud-
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payment of a part or of all the wages
of workers engaged on public works

(c) A Central scheme for utilisation
of foodgrain stocks to augment the
non-Plan funds of the State Govern-
ments for the maintenance of public
works on which large investments had
been made in the past was introduced
from April, 1977 for a period of two
years. Under the scheme. additional
quantities of wheat and milo equivy-
lent in money value to 30 per cent of
the State/Umion Territory Govern-
ment's current level of expenditure on
the maintenance of public works n
rural areas are made available to the
State/Union Terntory Governments
free of cost to be utilised for payment
of a part or of all the wages of work-
ers engaged in publlc works in rural
areas relating to maintennnce The
scope of the scheme has now been ex-
fended so as 1o cover ongoing plan
and non-plan schemes, new items of
capiial works and works related to
flood protection and execule work pro-
jects throughout the year ingtead of
limiting their execution to the lean
period of four months Foodgrains
are released to State Governments in
instalments according to requirements
and utilisation. The foodgrains can
also be utilised as whole or part of the
wages to labourers working under con-
tractors on public works provided it is
engured that the contractors do not
misutilise the foodgrains meant to be
distributed to labour.

(d) Foodgrains assistance under the
scheme has been availed of so far by
Apsam, Himachal Pradesh, Karnataka,
Maharashtra, Orissa, Uttar Pradesh
and West Bengal. As the scheme has
been recently introducad only. reports
m respect of utilisation of foodgrains
and generation of employment oppor-
tunities by the States are not available.

Buffer Stock of Foodgrains and its
& Disbursement

1679 SHRI JYOTIEMOY BOSU:
Will the Mimister of AGRICULTURE
AND IRRIGATION be pleased to
state,

(a) total buffer stock with the Gov-
ernment as at the end of March, 1876,
March 1877 and October, 1077;

(b) contribution of each variety of
foodgrains; including fine rice, super-
fine rce, coarse rice pulanl. milo,
wheat and Bajra, in tf:h total; and

(c) tota] ms. state-wise
and month-wise, foodgrains
through blled:ldrlhﬂon d ths
period January 1977 to October, 19777

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). The total
stocks of foodgrains with the Central
and State Governments at the end of
March, 1976, March, 1877 and Octo-
ber, 1977 are indicated below:—

(In ‘oco tonnes)

Month Ending Rice® Wheat  C.Grains@  Total

March, 1976 . . . 2 4723 4Bs9 900 10482

March, 1977 . . . . baq49 11128 665 18036

October, 1g77 T 436a 1841 101 17984
*—Quality-wise rioe (igures are not available.

@—Break up of diffeent coarse grairs is not available.
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In addition to the above stocks, the
FCI was holding 18 thousand tonwes,
6 thousand tomnes and 30 thousand
tonnes of pulses (including gram) at
the end of March, 1976 March, 1977
ang October, 18977 respectively

(¢) A stnlement contasung the re-
quired information 15 laid on the Table
of the Sabha [Placed wn Labrary, See
No LT-1190/77],

Completion of Rohabllitation Frog-
ramme of D.Fs

1680 SHRI CHITTA BASU Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND RHHABILI-
TATION be pleased to state

(a) whether the rdmabulitgtion
programme of the ;lﬁunﬂ persong
from East Pakistan West Pakistan
has since been completed,

(b) if not, whether there 1s any
remdual problem, and

(c) whether any assessment has
been made for ascertalning the actual
volume of the remdual probleme

THE MINISTER OF STATE IN THE
MINISTEY OF WORKS AND HOUS-
ING AND SUFPPLY AND REHABILI-
TATION (SHRI RAM KINKAR) (a)
to (¢) The present position of rchabi-
htation of displaced persons from
former West Pakistan and East Pakis-
tan 1= given helow —

I Dusplaced perswme from West Pakis-
tan

The rehabilitation programme of
the displaced persons from former
We«t Pakistan was by and large com-
pleted long back There 1s, however,
some residuary work details of which,
as at the end of 1978-77, are given in
Chapter XVII of the Annual Repori of
the Department of Rehabilitation for
1976-77 In pursuance of Government
policy 1o wind up its activities relating
to the displaced persons from former
West Pakistan, residuary work per-

tamning to administration,

and disposal of remalning

of evacuee and Government bwit pro-
perities and recovery of outstanding
dues has been/is being entrusted to
the reapective State Governments. The
State Gavernmenis of Punjab, Haryans
(except Faridabad), Himachal Pradesh,
Gujarat Maharashtra, Bihar, Orissa,
West Bengal, Uttar Pradesh, Rajastham
and Tamil Nadu have already been en-
trusted with the residuary work Nego-
tiations ave in progress for simalar ar-
rangements with the State Govern-
ments of Kerala, Karnataksa, Andhra
Pradesh and Madhya Pradesh. Steps
are being taken to transfer the remain-
ing undisposed of lands/properties in
Delhi to Delhi Admumstration/Delhi
Development Aulbonty

II Displaced persons from former East

Pakistan

Of the displaceq persons from for-
mer East Pakistan, only 10,555 familieg
are awaining rehabilitation m the
various camps/karmi shibirs as oo
31-10-1977 All these families are ex-
pecied to be regetiled by 1882-83, mostly
in the Dandakaranya Project 1t wall
take another two to three years to
complete the work of issue of pattas to
these settlers and to transfer the settl-
ers villages and other institutions run
by the Dandakaranya Froject to the
Governments of Onssa and Madhya
Pradesh

The position in regard to the res-
dual problem of rehabilitation of dis-
placed persons mn West Bengal was
reviewed by a Werking Group set up
by the Government in July, 1975 The
Working Group's recommendations
contained 1n its report submitted o¥
10th March, 1976 have been by and
large accepted as stated in reply to
I.Tn.llure'd Question No. 3127 ip the
Lok Sabha en 11-7-TT.
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Review of lma Celling Laws
1681. SHRI CHITTA BABU.
#HR; NARENDRA SINCH:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state -

(a) whether Government propose
to review the land ceiling laws and
enhance the ceiling limits; and

(b) if so, the reasons therefor?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARANALA) (a) No, Sir.

(L) Does not arise.
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Prospect of Kharif Crop

1687 SHRI § R REDDY

SHRI BALASAHEB VIKHE
PATIL
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o
state

(a) the estimated output of thus
year g Kharif crop, angd

(b) measures taken to make the
maximum procurement of the crop?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARANALA) (a) Estimates of
production of kharf crops for 1977-78
are not yet due from different States
Ilowever aciording to piesent indica-
fions the production of khanf ccreals
15 evonected to be good

(b) The State Governments/Lmon
Territory Admumsirations and Food
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Corporation of India have been asked
to assure that proper and adequate
price support arrangements are made
for kharif cereals and procurement is
maximised for mesling the require-
ments of the public distribution sys-
tem. Total procurement of rice during
the current season so far (as on 24th
November, 1977) has reached a level
of 11.3 lakh tonnes which is higher
than the quantity procured duning the
corresponding period in the last year
by 2.5 lakh tonnes,

Electrification of Resettlement
Colonles in Delhi

1688. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether most of the Resettle-
ment Colonies in Delhi are not electri-

fled;

(b) whether the DESU has prepared
some plants for the electrification of
the Colonies;

(¢) if so, whether those Schemes are
not likely to be implemented in the
near future for waat of funds, and

(d) if so, will Government be ready
to provide necessary funds to DESU
for implementing these projects?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d) Street light
iz available 1n al] the Resettlement
Colonies; but there is no provision for
individual electric connections in the
25 sq. yard, plots. DFSU has survey-
ed the area and after assessing the
needs submitted an estimate  The
DDA has asked for funds but no de-
cision has yet been taken.

Nerweglaa bhelp for Oonstruction of
Flabing Vesseds

1680. DR, VABANT EUMAR PAN-
DIT: Wil the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state

(a) whether India has received Nor-
wegian financial and technical assist-
ance for construction of eight fishing
vessels;

(b) if so, when ang where the ves-
sels are to be constructed; and

(c) institution which will be operat-
ing these vessels and in which waters?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) Two vessels are now being
constructed at Gos  Shipyard Ltd.,

(c) The Survey vessels will be oper-
ated by Exploratory Fisheries Proj-
ect, Bombay all along Indian waters.
The training vessels will be operated
by Central Institute of Fisheties Nautl.
cal and Engineering Training, Cochin
and Central Institute Fisherfes Edu-
cation, Bombay.

Silos with Forelgn Assistance

1680, DR, VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether foreign countries, speci-
ally Australia, Canada and United
States have offered assistance to build
gilos to store foodgrains and if so, how
much capacity of storage would be
achieveg and on what terms; and

(b) how much finance is negotiated
and finalised for building silos at Port
locations from the World Bank?
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; MINISTER, OF STATE IN

(SHRI
BHANU PRATAP BSINGH): (a)
Indications of possible assistance from
Australia, Canada and USA for buil-
ding up of capacity for storage of
foodgrains have been received. How-
ever, no decisions have so far been
taken.

(b) An outlay of about Rs. 17 crores
is envisaged for building port silos
under the World Bank assisted storage
programme.

become senior, their entitlement is
likely to change due to increase in pay;

quo with retrospective effect; and

(d) whether Government also pro-
pose to formulate a plan to provide
houses at least to those Government
servants who have rendered more
than 10 years gervice and do nof own
house in Delhi?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The decision to abolish

cision wag taken considering the low
percentage of satisfaction in the lower
types.

(b) No statistical information s av-
ailable. However, there is a decision
that representations from such officers,
whose names were includeg in wait-
ing lists for types I, II and III, but
were not allotted any residences as
their turn for such allotment did not
come and they became eligible for
higher types with the commencement
of next allotment year, may be consi-
dered for allotment in types for which
they were eligible before the commen-
cement of the allotment year, on the
basis of their priority dates for lower
types. Such officers who became eli-
gible for higher types, namely type V
and above, can apply for allotment in
their next below types.

(c) No, 8Sir. The suggestion will be
given due consideration when applica-
tions for the next Allotment year are
invited.

(d) The stock of general pool resi-
dence is proposed to be augmented
sufficiently to reduce the period of
waiting of officers for houses.

Finanelal Assistance to DMC

1692. DR, VASANT KUMAR PAN-
DIT: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to sta-
te.

(a) is it a fact that the Delhi Mu-
nicipal Corporation has requested the
Union Government for additional
financial assistance to the tune of
Rs. 1 crore for the current financial
year for discharging special obliga-
tions in respect of rural areas and
urbanised villages;

(b) is it also a fact that the
Chairman of the Standing Committee
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has discussed the schemes with
Wnion Minister of Works and iious-

ing;

(c) whether Government are aware
of the recommendations of the Mo~
arka Commission for special -grant.
in-aid for such schemes; and

(1) if so, the action proposed to
be taken by Government in the above
matter”

THE MINISTELR OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI =IKAMDAR
BAKHT): (a) ‘o (c¢i. Ves Sir.

(d) Grant-in-aid is aireacs
the extent cof cxpendiiure oo rurval
areas plan schomes already inciudoed
in Union Tervitor: lan of  Delhi.
Specific decision on ihe zquest for
additional financia® assi<iunce of Rsl
crore has not vet bHeen taken.
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Percentage of Land under Desert
1686 SHR] N K SHEJWALKER

Will the Mimster of AGRICUL-
TURE AND IRRIGATION bc pleased
to state

(a) the percentage of the land in
the country affected by the desert,
and

(b) the specia]l measures taken to
make 1t fertue during the last three
years?

THE MINISTER OF AGRICUL-
IURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
The Indian desert occuples an arca
of 32 lakhs Sq Kms of hot desert
mostly 1n Rajasthan Gujarat Har-
yana and Karnataka and 07 lakhs Sq
Kms of cold desert in Ladakh (J&K)
The hot desert 15 spread over Rajas-
then (61 per cent) Guyarat (20 per
cent), Punjab and Haryana (9 per cent
and in gsmall pockets (10 per cent) in
Maharashtra Andhra Pradesh, Karna-
taka and Tamil Nadu

(b) (1) The Central Arid Zone Re-
search Institute, Jodhpur which was
established n 1959 1s undertaking n-
tensive research to work out the gcien-
tific technology for increasing agricul-
tural production in the desert areas of
the country

(1) During the Fifth Five Year
Plan the Government of India 1s im-
plementing a Drought Prone Area
Programme (DPAP) for economic
betterment of these areas The Fifth
Plan allocation for thid programme
i3 Rs 18150 crores a Desert Develop-
ment Programme has also been 1mi-
tiated from the current year (1878-
77). This year’s outlay for this pro-
gramme 13 Rs 610 crores

In the DPAP the World Bank is
also providing a total assistance of
3% malhon dollars for financing six
projects namely, Anantapur (Andhra
Pradesh). Buyapur (Karnataka),
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Ahmednagar and Sholapur (Mahara-
shtra), Jodhpur and Nagpur (Rajas-
than)

(iu) Rajasthan Canal 15 under way
which wall imagate 114 million Ha
by grawity irrigation and 51000 Ha
by It canal in the districts of Ganga-
nagar Bikaner and Jaisalmer

(1v) Report of the National Commi-
ssion on Agnculture ‘Desert Deve-
lopment’ 1s under consideration of the
Central and State Governments fou
mmplementation m the next Five Year
Plan

Master Plan for Jrrigation prepared
by State in consuliation with Centre

1697 SHRI AHMED M PATEL
Will the Minuster of AGRICULTURE
AND IRRIGATION be pleqsed tn <tate

(a) whether any State Government
with the consultation of the Central
Government have prepareq their Mas-
ter Plan in respect of irmgation in
therr State,

(b) 1f s6 which are those States
and

(c) the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURIIT
SINGH BARNALA) (a) to (¢ Some
States have prepared outline of possible
future development of irrigation n
thewr terntory Detmiled Master Flans
identifying the schemes for tlapping
the entire utilisable water potential
their interse priorities for future deve-
lopment etc have however, not been
prepared 1 consultation with the
Central Government

Betting up of Sport Training
Institute at Dharmsala
1606 SHRI M A HANNAN
ALHAJ

SHRI DURGA CHAND

Will the Mimister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state
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(a) whether Gevernment propose
to set up a Sport Trmmung Institute
&t Dharmsala (Himachal Pradesh) to
train players for international games
and

(b) if 0o, when this institution 18
likely to stat and estimated expendi-
ture likely to be incurred on this?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRA1AP CHANDRA CHUND-
ER) (a) No, Sir

{b) Does not arse

Missing files relating to Time and
Nehra Capsules

1889 SHRI KANWAR LAL GUPTA
Will the Miruster of EDUCATION SO-
CIAL WELFARE AND CULTURE be
pleased to state

(a) whether Government have
rrade any inquiry about the missing of
some files or papers relating to Time
and Nehru Capsules, and

(b) o so, the detmls thereof and
the action taken by the Government
thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHAN-
DER) (a) No formal enquiry as such
has been conducted regarding mus-
sing flles and papers relating to
Time and Nehru Capsules However,
the matter has been taken up with
the Indian Council for Historical
Research and the Mimstry of Works
and Housing to ascertain whether any
flles or papers on this subject are
available at their end Further course
of action will be decided in the light
of replies

(b) Does not arise in view of (a)
above

Details of schemes proposed fo be
taken up by DDA

1700 SHRI KANWAR LAL GUPTA
Will the Mimster of WOKKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state

(a) the details of the schemes
which were proposed to be comple-
ted 1n this year bv DDA but have not
been taken for implementation sc
far,

(b) the target of developing the
plots and constructing the tcnements
etc in the year and the next year,

(c) whether the shortage of accom,
modation of houses has been mcreas~
ing cvery year in Delhi and

(d) if so what specific steps have
been taken in the last four months to
solve this problemr?”

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT) (a) A hst showing the
schemes which were proposed to bhe
taken up during the current financial
vear but could not be so taken-up on
sccount of acute financial stringency
in the DDA, 1s laid on the Table of
the Sabha [Placed n Labrary See No
LT—1191 No target had, how-
ever, been fixed for completion of
these schemes 1n the current financial
year

(b) No specific targets have been
fixed during the current and the pext
financial year for development of
plots, except mn the case of Jhugm-
Jhoapri plots for which the target for
the current finaneial year 1s 35,000
and for the next financial year 20,000
No tenements are proposed to be con-
structed under the Jhuggi-Jhonpri-re-
moval Scheme in these years However,
852 slum tenements are proposed to be
constructed in the current financlal
year and 1272 such tenements are
proposed to be constructed i the
next financial year subject to avail-
ability of funds

(c) Yes, Sir
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(d) The problem is beset with ditfi-
culties due to lack of funds. To meet
the situation, a self-financing scheme
has been launched and efforts are
being made to secure loans from
HUDCO ang the
Corporation. It is also proposed to
float debentures.

General Insurance

Efforts are also
being made to mobilise the internal
resources by expediting recoveries
and sale of shops, houses and plots
etc. available with the DDA.

Dispute betweau DDA and DMC ever
taking-ever of colonies

1701. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware
of the fact that there is a dispute
between the Delhi Development
Authority and Delhi Municipal Cor-
poration over taking-over of the
colonies;

(b) if so, the names of such colo-
nies and the period from which this
dispute is going on; and

(c) what steps government propose
to take to scttle the dispute between
the two organisations at the earliest?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REH-
ABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes Sir, the dispute is
about the payment of deficiency charg-
es in connection with the taking over
of services.

(b) The information is being collec-
ted.

NOVEMBER 28, 1977
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(c) The dispute relating to 11 colen-
ies has been referred to arbitratioa
For the rest, a Committee consisting of
five officers has been set up for settl-
ing the disputes.

Spread of Jhunjhunia weed im Tribak
arems of M. P,

1702. SHR] P. K. KODIYAN: Wilk
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government’s attention
has been drawn to the reports about
the killer ‘Jhunjhunia’ weeds causing
liver diseases sgpreading like wild
fire in the tribal villages of Madhya
Pradesh;

(b) if so, whether the All India Ibs-
titute of Medical Sciences has asked
the Director-General of the Indian
Council of Agricultural Research to
take long term measures to weed it
out; and

(c) if so, measures being taken since
then?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI  SURJIT
SINGH BARNALA): (a) Yes, Sir. It
has been brought to our notice that
in some villages of Surguja district in
Kusmi block of Madhyva Pradesh,
occurred due to some’ liver  ailment
which is reported to have been caused
by eating “Gondhli”’ millet contamis
nated with seeds of ‘Jhunjnunia weel;

ib) Yes. Sir. The Joint Scientific Pa-
nel of the Indian Council of Agricul
tural Research and Indian Council of
Medical Research under the Chainnane
ship of the Director-(ieneral, Indian
Council of Agricultural Research had
discussed at its meetings a report of 8
Team of the All Tndia Institute of Mes
dical Sciences on the role of this weed
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in causing damage to liver. The Penecl
had recommended inter alin, the eradi-
cation of ‘Jhunjhunia’ weed.

(ci At the request ol the ICAR. the
Jawaharlal Nehru Krishi Vidyalava.
Jabalpur has conducted a survey of
the area and is ;nitialing rescarch on
the contrel of this woeed. The tate
Department of  Agziicultur2a, DMadhya
Pradesh hag sanctionad an amoun® ot
Rs. 42.000 for undertaking a pregram-
me of eradication of Jhunjhunia Weed
in the affected villages, The  Carmel
Hospital staff from Neaadi-Khurd Sur-
guja district. haq also undertaken large
scale weeding operaticns, The team of
Scientists from Jawahariul Nehru Kri-
shi Vishwa Vidyalaya. Jabalpur visited
the area twice, in May and October,
1977 and have prepared a delailed
technical report covering nutritional.
faxonomical and agronomical aspects
of the weed. Two Research schemes
on this aspect are being processed for
sanction by the TCAR.

Civic amenities in Janakpuri L.IG.
flats

1703. SHRI P. K. YODIVAN - Will
the Minister of WORKS £.'D BEOUS-
ING ~. D sUPPLY AND REHABIII-
TATION be pleased to stato:

(i) whether the Residents of the
D.D.A. built L.I.G. flats in Janakouri
have threatened to stop the pavmoent
of municipa! taxes and their instal-
ments to the D.D.A. if the authorities
fail to provide them with adeguute
civie ameinities: and

(') i s0. the details thereof and
Goverument's reaction thereto?

THE MINISTER OF WORKE AXND
HOU"SING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT). ia) No. Sir,

(b) Does no! arise,

2628 LS—T7
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Water Supply to Unauthorised
Colonies

1704. SHRI P. K, WODIYAN: Will
the Minister of WOWKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the Delhi Water Sup-
ply and Sewage Disnosal undertaking
has decided to extend water supply
to unauthorised colonies; and

(b) if so, how far this decision has
been implemented?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Not yet, Sir.

(b) Does not arise.

Grants to Nehru Memorial Museum
and Library

1705. SHRI K RAMAMURTHY :
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state-

(a) the total grants that have been
given so far to the Nehru Memorial
Museuwm and Library since its inception
to date; and

(b) the amount spent on the new
huilding of the Museum and Libravy
and the annual expenditure on the
mainterance of the building?

THE MINISTER OF LDUCATION.
SOTIAI. WEILLFARE ANXND CUTTURE
(DR. FRATAP CHANDLIIA CHUN-
DER): (ay The Nen:u Memorial Mu-
seum ane Libaary was ectanliched as
a Societv under the Societies Registra-
tion Act of 1568 with effect from izt
April. 1966, Since then a suim of Rs.
2,24.93,644 has been given gs grant-in-
aid for construction of the new library
building, purchase of equiprment. books
furmiture ete. and general

ib) The expenditlure on the cons-
truction of the new building till date is
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Re. 5000377, This ligrire is inciuded
in the iotal amount menrtioncd above
which has been given as grani-in-aid,
The maintenance of the buikiing is Fe-
ing Jooked alter by the CPWD.

Committees on Subsidy to F.C.L

1706. SHRI K, SAMAMUBRTHY -
Will the Minisier of AGRICULTURE
AND IRRIGATION be pleased o

slate:

{a' whether Government have
decided o set up two committzes, one
at cabinzt level and another al senior
officialg level. to go into the matter of
cu'ting the subsidy to Food Corpora-
tion of lndia; and

{b) if so, when the reports of these
committees are expected and details
thereof?

THE MINISTEFR OF  STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGID: (a: Yes, Sir

i) The Commitiees are still
mining the malter,

by

]
o]
T

a0 1976—77 F INOA AT U2T
¥ fAn wimm o MT Wy Fraan

1707, W1 gFWM =T FoAE
1w W fead 94T o7 379 A

Fr F3q f®

(%) fasir7 A7 1976-77 %
T HeT I3 F A WA A2 7.7
i1 5 Pemer = oor faifa frogy e
77

(=) %7 @A % 478 57

#7 faA5 mam o Fet w1 ad

il

-

sfe =7 e dmism ¥ viem
#At (=i v neaw few) (%)
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FET  FIET F WA TZW TR
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@ wAya gt & frema &
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Delhi School Teachers Co-operative
House Building Sociely, Delhi

1710, SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Report of the
Enquiry Officer appointed to look into
the affairs of the Delhi School Teachers
Cooperative House Building Society,
Delhi, would be laid on the Tabkle of
the House and circulated to the M.Ps;

(b) whether some cases against the
so-called Managing Committee which
got elected during Emergency by the
Registrar, Co-op. Societies, Delhi, in a
challengeable manner are pending in
the courts of Law in Delhi; if so, full
details thereof and latest position of
the cases;

(c) whether the so-called Managing
Committee of the Society have enroil-
ed many new persons as leacher mem.
bers and non-teacher members of the
Society after assuming office during
emergency; and

(d} if so, their number separately?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Enquiries under the
Bombay Cooperative Societies Act,
1925, as extended to the Union Terri-
tory of Delhi were held thrice viz. in
1963, 1966 and 1972.

The Hon'ble Member has not clari-
fied which Report he is referring to;
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but all the Reports are old. More-
over, under Section 55(4) of the Act
only a gist of the Report is to be com-
municated to the Society. Hence the
Government do not propase to lay any
of these Reports on the Table of the
House.

(b) Yes, Sir. Two writ petitions No.
581/77 and No. 659/77 have been filed
in the High Court of Delhi. The pra-
year in the two writ petilions are as in
Statement I and II [Place'd in Libra-
7y. See No. LT—1192/77]. C.W. No.
581/77 is fixed for hearing on 1-12-77.
C.W. No. 659/77 is fixed for hearing
on 5-12-77.

(c) The Society has denied any
new enrolment of either teachers or
non-teachers as members.

(d) Does not arise.

Food Production by 1985-86

1711. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government’s attention
has been drawn to a study made by
International Food FPolic Research
Institute wherein it is pointedq out that
India is projecied to face a food deficit
of 14 to 17 million tong by 1985-86
unless the trend of production im-
proves in future years; and

(b) if =0, the details of the study
and Government’s reaction thereto?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The
International Food Policv Research
Institute, Washington has underiaken
a study at the request of the Consul-
tative Group on Food Production and
Investment (CGFPI), with the object
of estimating the investments required
over the next 15 years to increase food

NOVEMBER 28, 1977

Written Answers 200

production in the thirtysix low income,
food deficit, Developing Market Econo-~
my countries (including India) in or-
der to meet their food needs. Accord-
ing to a progress report of this study
considered at the fourth meeting of the
CGFPI held in Washington in 3eptem-
ber, 1977, India is projected to have a
wheat equivalent deficit of 4.3 to 39.4
milion tonnes by 1990 under various
assumptions. The study is still at a
very Preliminary stage to offer con-
crete ideas. However, according to
the projections made by the National
Commission on Agriculture, the de-
mand and supply for 1985 would be
more or less in balance.

Grants to States for Construction of
Houses

1712. SHRI SOMNATH CHATTER-
JEE: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the amounts of grant made by
the Central Government to different
State Governments for construction
of houses during 1975, 1976 and upto
October, 1977 with state-wise break-
up; and

(b) the number of houses built
during the period?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) All Social Housing Sc-
heme introduced by the Ministry of
works and Housing, except the subsi-
dised Housing Scheme for Plantation
Workers, which is a Central Sector
Scheme, are in the Siate Secior and
are implemented by the State Govern-
ments. As regards the Central Sec-
tor Scheme, the Subsidised Housing
Scheme for Plantation Workers, the
following amounts of grants were
made by the Central Government to
the six State Governments who are
implementing the scheme:—
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ments who are implementing the scheme:—
Name of State 1975 1976 1977
(up to oct.
977
Rs. in lakhs)
Assam 100 o0 JO° 0
Tripura . : = = e - 5 0° 20 050 =00
West Bengal 3 g . . . . . 2160 1500 30700
Karnataka Nil Nil Nil
Kerala . . . . . . - AL L 850 14200
Famil Nada 220 Nil Nil
TovaL ¢ A1 00 14000 _'.' Ta;n

(b) The number of houses sanction-
ed under the above scheme is 18.979
and completeq so far is 9615

29 faem * fag wisdl ¥ W
AzT@an
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fyer, aaw Femmm @k qofa
Hatwg & TR At (smar om
2 FgweRl) : (%) A (7). 97
9397 ORIT A HAAT THA &1 w0 Bl
2 OT 99T 724 97 T 7 AT

Surveys of Higher Education by
Universities

1715. SHRI O. V, ALAGESAN: Will
the Minister oif EDUUATI@ON, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the University Grants
Commission has suggested higher
education surveys by tie Universities
for the coordinated development of
colleges;

(b) if so. the main purposc of tii=2se
surveys;

(c) whether the Universities have
started these surveys so that they may
be incorporated with th: Sixth Five
Year Plan; and

(d) number of Universities who
have undertaken the surveys?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). According to the
information furnished by the Univer-
sity Grants Comimission, ou Novain-
ber 1, 1977, the Commission has re-
questeq the State Governments and
Universities to take up survev: for
the coordinated development of Col-
leges including the nature of their
development so that facilities for hig-
er education gre created within each
Universitv on a planned basis. The
Commission has also suggested that,
if such survev report: are made avail-
able before the nex: plan period, it
would help in the proper development
of institutions of higher education.
The number of Universities  which
have started such surveys is not avail-
able at present
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Development of Ashram at Mathura
Road

1716. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased lo state:

(a) whether Deihi  Development
Authority have laid sewer and water
lines for development of Ashram at
Mathurs Road. New Delhi but
arrangemeits in regard to drains con-
necting these sewer lines. roads and
drinkinrz  water have not yet been
made: and

(h) i¥ = the action being taken by
Government ty provide all the facili-
ties in this colony?

THE LIINISTER OF WORKS AND
HOUSING A D SUPPLY AND RE-
HARBILITATION (SHRI SIKANDAR
BAKHT): (a) and ib). The Delhi De-
velopment Authoriiv have laid sewer
and wa'er supply lines in the urban
villaze of Harinagar Ashram at Ma-
thura Hoad. The existing drain run-
ning through the village, which carries
svllage water from the houses and
also storm water during rains, has
been connected 1o the sewerage sys-
tem laiqg in the village at suitable
points. The water supply svstem of
the village has alredy bheen commis-
sioned. The roads cut/disturbed at
the time of laying of sewerage sys-
tem or water supply lines have been
repaired and resiored to the original
condition execept for a few lanes which
will be taken up and completed during
the current financial vear.

T ¥ weE ¥ oA § owwat 7 awt
1717. =t Z@1 718 909 : Fq7
s o g 537 3z 7519 o9

EX OB EAE

(%) a1 aarg7—famar, 1977
u S fudt & 91 25 7 0F w9
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Cosllier Education

1722. SHRI BALASHEB VIKHE
PATIL Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the reasons why education is
becoming costlier day by day; and

(b) what steps Government propose
to check this?

THE MINISTER OF EDUCATION,
SOCIAY, WELFARE AND CULTURE



211

(DR. PRATAP CHANDRA CHUN-
DER): (a) ang (b). So far the stu-
dents are concerned it may not be
correct to say that education is be-
coming costlier day by-day. Educa-
tion in classes I-V is already free in
government schools and in schools run
by local bodies in all parts of the
country. It is also free in Classes VI-
VIII in all States except for boys in
Orissa, Uttar Pradesh and West Ban-
gal. Here also these States propose
to extend free education for boys
upto the VIII shortly. Provided the
necessary funds are available. Apart
from this Government are providing
scholarships, midday meal and other
concessions at various levels. It is
also helping in establishing Book
Banks and in providing papers etc.
to produce cheaper textbooks and sta-
tioneries. However, the general cosls
of articles have gone up with the
rise in the normal cost of living and
Government are aware of the needs to
keep down the cost of education es-
pecially for the vulnerable sections of
the population. The Government in-
vestment in education has increased
considerably alongwith the efforts in
the recent vears to reduce the cosis tor

the students.
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A (=o WAM EE WF ) A7
FIAA TG F77 F A0 757 T
&1 fawafearea swEmw #@w
AT FET G F HAL AT AY
FEwEAT A8l g | dAEIT &
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frae & & =w foem & am=fw
gfaamt 1 fasare afifes @0 &
7@ o ST =nfge o a7 fF oA
FAS 9T F ¥ BT SyAsy
gfaami  #1 o § T zo Aw
faim w=9  faew  geaeh
ATawFaAl F1 947 @asw fFar
EIC I 1 EA

farag?t, mgrerer 7 3o faand diemn

1724. »t FwaLrE areq : 47
gfa siv faad w41 2z 797 71 Far
Exu e

(F) 1 37" TFT T A@=E
F guzarer fedflsm & 385z %
frz  famgdr & faw gz fa=rd
TAT  F oAArET F faar 2

(@) =7 a9t &1 F17 T
LA FFT FTw F 94 R oTw
F fam  gaufer A9z #9790
g ;AR

(I7) =T ALHFTT F T5T TEL AT
W A 9T FE A AE FIA B
forfear 2 7

g o faard sama /8w
wat (st WA saw faz) ;o (F)
(@) T T afwre,
(zrgdr fave fasr & ) #ir
for 773z & fagz fegm favag@r &
faw faw fa=rg = o F21 smar
g; afwemr fol sgroe a@re
§ FEm w9 wEAM § oaEEn,
1975 ¥ 5T9 g% 4 | FEw
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we g #r feoofoat s
qF@ET ® qATE, 1976 AR
AavaT, 1976 ¥ A% & W oY)
TS FEFX ¥ Iaw feoqfort F
FET AT TAEAT FTE |
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foF MEmEdr A€ FAEHF A H 19
fevaz, 1975 %7 gU FweAT ¥ "W

¥ goifad oW Tod AT &
faard £ WX SEg &FW F AT
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Development of Fishery in Qanya
Kumari, Tamil Nadu

1726. SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the total amount of money
spent by the Central Government for
the development of fisheries in Kanya-
kumarj District of Tamil Nadu during
the last three financial years; and

(b) the results achieveq thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No
money was spent by the Central Gov-
ernment for the development of fish-
eries in Kanyakumari District of
Tamil Nadu during the last three
financial years.

(b) The question does not arise,

214
Development of Urdu Language

1728. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state the steps, if any,
which have been or arg being taken
for the development of Urdu languszge
and Urdu culture in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SIliRI-
MATI RENUKA DEVI BARAKA-
TAKI): The Government are promot-
ing the gevelopment of Urdu language
and Urdu culture by setting up the
Bureau for Promotion of Urdu, which
is publishing academic literature in
Urdu. The Government are also assis-
ting National Book Trust and Sahitya
Akademy as well as various voluntary
organisations engaged in the task of
promotion of Urdu. The National
Book Trust has been publishing books
on varfous topics including Indian His-
tory, Culture and Children’s Litera-
ture. The Sahitya Akademi has also
brought out a number of books which
comprise literary and general books.
Besides the Akademy has given aw-
ards to distinguished Urdu writers.
Training is also being conducted to
prepare Urdu teachers in Regional
Training Centres (under Central In-
stitute of Indian Languages) establish-
ed ai Solan and Patiala by the Gov-
ernment of India.

U.G.C. Grants tg Universities

1729. SHRI SAMAR GUHA: Will
the Minister of EDUCATICN, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) facts aboui{ the amounts of the
grants made by the U.G.C. for the Cen.
tral and State Universities during the
period 1969-70 to 1973-74;

(b) break-up of the grantg per stu-
dent per annum during 1he same
period for the Central and State Uni-
versities;

-
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(c) break-up of the enrolment of
students for each University during the
same period;

{(d) break-up of the similar figures
for the colleges for the same pcriod;
and

(e) the rationale behind the differen-
tial of such expenditure?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion furnished by the University
-Grants Commission, the total amount
of grants released to Central Universi-
ties and State Universities during
1¢69-70 to 1973-7T4 are Rs. 2214.32
lakhs and Rs. 4907.60 lakhs respec-

tively.

(b} Grants to Universities and Cal-
lages are not santicned on an annual
per student basis.

(c) and (d). The enrolment in each
University and all the Colleges affi-
liated to them during the period
1969-70 to 1973-74 is given separately
in the statement laid on the Table of
-ihe House, [Placed in Librury See No.
"LT-1193/77].

{e) Does not arise,
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Grants to Jawaharlal Nehru Univer-
sity and Visvabharati University

1730. SHRI SAMAR GUHA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether among the Central Uni-
versities, Jawaharlal Nehru University,
enjoys higher annual grant and Visva.
bharati University gets lowest grant
per annum from the UGC;

(b) if so, facts about (i) enrolment
of students, (ii) total grants made, and
(iii) per capita expenditure made for
the students in regard to the two Uni-
versities during the period of Fourth
Plan; ang

(c) the reasons for such higher ex-
penditure for JNU?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The annual maintenance
grant given io Jawaharlal Nehcy Uni-
versity is less than that of Aligarh,
Banaras and Delhi Universities, but it
is higher than that of Visva-Bharati.
The other Central Universities at
Shillong and Hyderabad are at pre-
sent getling Plan grants only. The
respective figures of maintenance
grants during 1976-77 are ag follows:

(Rupees in Lakhs)

Aligarh Muslim
University

Bainaras Hindu
University

717:50 55750

Dzihi Jawaharlal Nehru Visva-
University Univcrsity Bharatj
365.00 165.00 145.00

L

(b) and (c). Two Statements show-
-ing the grants paid by the University
Grants Commission to the two Uni-
versities during the Fourth Plan as
also the enrolment are laig on the
‘Table of the House. [Placed in Library
See No. LT-1194/77)

The total grants paid to Jawahar-
lal Nehru University during the

Fourth Plan include substantial non-
recurring expenditure of a capital na-
ture like acquisition and development
of land, construction of buildings,
equipment etc. Therefore. g compari-
son of per capita expenditure on the
basis of total grants paid to these two
Universities during the Fourth Plan
will not be appropriate.



217  Written Answers AGRAHAYANA 7,

Number of Teachers Employed by
Central Universities

1731. SHRI SAMAR GUHA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plcas-
ed to state:

(a) break-up of 1he figures of tea-
chers employed in diflerent Central
Universities;

(b) break-up of the figures of the
students enroiled by these Universities
during the years 1974-76;

1899 (SAKA) Written Answers 21

(c) per capita expenditure on stu-
dents of different Central Universities;
and

(d) the rational behing differentials
about such expenditure?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According 1o the
information furnished by the Univer-
sily Grants Commission, the break-up
of the figures of teachers employed in,
and of students enrolled by, the Cen-
tral Universities during 1974-73 and
1975-76 is as follows:

1974-75 1975-76
Name of the University? Teachers Sutdents® Teachers Students:
Aligarh Muslim University . . N 859 8826 o6 0506
Banaras Hindu University . " 1199 13415 1060 1191
- : 7
Delhi University . 549 11645 574 Qilg
Visva-Bharati . . . » ~ 330 1538 348 1578
North-Eastern Hill University ; . 40 285 59 403
Huderabad University . . . . * * o 47
Jawaharlal Nebru University . 210 2120 235 2039
*Hydcrabed Univarsity Act came into ferce enly with eflcet frem 2-10-1074.

— .

(c) and (d). The expenditure on a search facilities at post graduate

University depends on the stage cof its
development, facilities provided by it,
which vary from one University to
another, and also on the type of the
University. While some of the Cen-
tral Universities provide facilities for
Medical Engineering and Agricultural
education, others do not. Similarly
some of these Universities are unitary,
and residential to a great extent while
others are affiliating, with arrange-

ments for sharing feaching and re-

level. Any comparison of the per ca-
pita expenditure between the various
Central Universities will not there-
fore be realistic.

Starvation Deaths in Bihar
1732, SHRI 0. V. ALAGESAN:
SHRI L. L. KAPOOR:

Will the Minister of AGRICULTURE"
AND IRRIGATION he nvleased to-
state:
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(a) whether attention of Government
has been drawn to the reporied three
famine deaths in the month of Oecto-
ber in the State of Bihar and if so,
how far this is true;

(b) whether the famine deaths have
occurred this year in some other States
also; and

(c) if sc, which are the States that
have faced famine and what steps have
been taken to help them?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (¢). The
information is being collected and will
be laid on the Table of the House on
receipt.

sftgatw (Ffeare ): g qf
draedl  wame AT "FWrE WA
feor & #xfSwovwmm Fgmat
#  gw qoq #r ogqafa ad & 2
7 Q¥ INFT FAE Z WITGEW
F qu av azafaar g @r g1 ds-
difaw  uFz T A1 awTH TSAT H AT
2a @t aga fesfema 2.19fwm
argedr  faa@t #1777 afsdar &
g1 aF W ¥\ AT TA
Faw g | # s oFar g
oY TH UL FE -UA-HET Fr fzmima
#1 owfa T

MR. SPEAKER: Let us see. You
may ask for a half-an-hour discussion.
I will consider it.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given a
notice and I would like to make a sub-
mission on the same. Then you can
give your ruling.

MR. SPEAKER: About what?

SHRT JYOTIRMOY BOSU: About
the Adjournment motion,
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MR. SPEAKER: If you want, you

can come and discuss with me in my
Chamber.

SHRI JYOTIRMOY BOSU: I only
want to make a submission.

MR. SPEAKER: No, not in the
House,

SHRTI JYOTIRMOY BOSU: Urder

the provisions, I have given another
notice. ...

MR. SPEAKER: Mr. Bosu, I am on
my legs. Please hear, this is the direc-
tion given by the Speaker earlier,
This is what it says:

“Once a Member is inforined of
the Speaker's decision withholding
his consent, no discussion or point
shall be permitted to be raised in
the House, either on the subject-
matter of the notice or on the rea-
son for disallowing thereof. If,
however, the Member desires to
make a submission to the Speaker
to reconsider his decision, the
Speaker will be glad to see the
Member concerned in his Chamber
later during the day or consider any
written representation that the
Member may make.”

SHRI JYOTIRMOY BOSU: 1 have
something more in say on this.
If yvou kindly refer to....

MR. SPEAKER: Don’t record,

SHRI JYOTIRMOY BOSU....**
Am 1 saving anything unparliamen-
tary? Under what rule are you say-
ing that it should not go on record?

MR. SPEAXER: The rule is that
nobody can speak without the consent
of the Sgeaker.

**Not recorded.
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SHRI DINEN BHATTACIIARYA
(Serampore): Whatever you zay, that
is going on record. Whatever I say is
not gomng on record. Under what
rule?

PROF. P. G. MAVALANKAR (Gan-
dhiragr): On a point of order, Sir. If
you da not permit a member to speak,
he must sit down. If he persists in
speaking, yvou say, “do net record”. But
I am watching that whatever you are
saying is Zoing on the record.

MR. SPEAKER: I have askesd them
not to record anvthing. If they re-
cord it, T wi'l have to take action.
That is all I can say. Not even what
I say should be recorded.

(Inter-ruptiont)

SHRI JYOTIRMOY BOSU: Let me
go on record saying that you are ex-
ceeding vour jurisdiction.

MR. SPEAKER: All right.

SHRI VAYALAR RAVI (Chirayin-
kil): We have given notice for an
adjournment motion. What T am sub-
mitting that it is a very serious matter,
especialiy when million of pecnle in
the Statos are alfected. and thousands
of peorle have died, and this Govern-
ment is more inicrested in :making
political capital.

MR. SPEAKER: Please don’t re-
cord.

SHRI VAYALAR RAVI**

SHRI C. M. STEPHEN ([dukki):
There iz an adjournment motion given,
Is it the position that vou have rejec-
ted it, or is it under your coansidera-
tion?

MR. SPEAKER: The adjcirnmant
motion. as such, is rejected. So far as
the question as to what steps are to
be taken for discussing the matler, it
will be censidered. If riecessary. we
will also have a discussion.

**Not recorded.
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SHRI C- M. 3TEPHEN: We have
also given an adjournment motion. I
have not received any intimation as to
whether it has been accepted.

MR. SPEAKER Your motion came
at 11.50, long after I came here.

SHRI C. M. STEPHEN: Js it under
consideration?

MR. SPEAKER: Yes.

SHRI VAYALAR RAVI:**

12.20 hrs.
PAPERS LAID ON THE TABLE

PROCLAMATION BY PRESIDENT REVOKING
EARLIER PROCLAMATION IN RELATION TO
THE STATE oOF NAGALAND

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH): 1
beg to lay on the Table a ropv of the
Proclamation (Hindi and English ver-
sions) dated the 25th November, 1977
issued by the President under clause
(2) of article 356 of the Constitution
revoking the Proclamation issued by
the President on the 22nd Maveh, 1975
in relation to the State of Nagaland.
published in Notification No. G.S.R.
T19(E)Y in Gazette of India datsd the
25th November, 1977, under article
336(3) of the Constitution. [Placed
in Library. See No. LT-1177/71.]

CERTIFIED ACCOUNTS AND AUDIT REPORT
or UxiversiTy oF DELHI FOR 1975-76
AND A STATEMENT

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAp CHANDRA CHUN-
DER): I beg to lay ¢n the Table:—

(1) (iy A copy of the Certified
. Arcounts (Hindi and Engli<h ver-
“io12) of the Univeritv of Delhi for
the vear 1975-76 togethe:r with the
Audit Report thereon.

(i1y A statement (Hindi and
Enalish versions)  explaininz the
reasons for gelay in layving the above
papers [Placved in Library, See
No. LT-1178/77.]
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(2) A copy of the Certified
Accounts (Hindi version)* of tne
Indian Institute of Technology,
Bombay, for the year 1975-76 along-
with the Audit Report thereon,
under sub-section (4) of section 23
of the Institutes of Technology Act,
1961. [Placed in Library. See No.
LT-1179/77.]

(3) (i) A copy of the Report
(Hindi and English versions) of the
Executive Committee of the Trustees
of the Victoria Memorial Hall.
Calcutta for the year 1976-77
together with the Certified state-
ment of accounts,

(ii) A statement (Hindi and
English versions) explaining that
Government are in agreement with
the above Report. [Placed in
Library. See No. LT-1180/77.]

NoTiFrcATIONS UNDER DELHI SavLes-Tax
Act. CusTtoMs AcT AND CENTRAL ExCISE
RuLEs

THE MINISTER OF STATE TN THE
MINISTRY OF TINANCE (SHRI
SATISH AGRAWAL): Sir,
on behalf of Shri Zulfiquarulla, I beg
to lay on the Table: —

(1) A copy of the Delhi Sales Tax
(Secong Amendment) Rules, 1977
(Hindi and Engiish versions) pub-
lished in Notificationp No. F. 4(55)/
77-Fin.(G) in Delhi Gazette dated
the 16th November, 1977, under
section 72 of the Delhi Saies Tax
Act. 1935. [Placed in Library. See
Nc. LT-1181/771

(2¥ A copy each of the following
Notifications (Hindi and Engliza
versions) under section 159 of the
Customs Act 1962: —

(i) G.S.R. No. 1572 published
in Gazette of India dated the 12th
November, 1977 together with an
cxplanatory memorandum,

(ii) G.S.R. Nos. T708(EY and
709(E) published in Gazcti» of
India &ated the 19th November,
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1977 together with an explsnaiory
memorandum. [Placed in Library.
See No. LT-1182/77.]

(3) A copy each of the following
Notifications (Hindi and Engiish
versions) issued under the Central
Excise Rules, 1944; —

(i) G.S.R. No. 608(E) publish-
ed in Gazette of India dated the
12th September, 1977 {ogether
with an explanatory memorandum,

(ii) G.S.R. No. 7T12(E) publish-
ed in Gazette of India dated the
21st November, 1977 together with
an explanatory memorandum.

[Placed in Library. See No. LT-

1183/77.]

12.24 hrs.
MESSAGE FROM KAJYA SABHA

SECRETARY: Sir, I have to repoit
the following message received from
the Secretary-General of Rajya
Sabha: —

“In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to in-
form the Lok Sabhga that thie Rajya
Sabha, at its sitting held gn the 24th
November, 1977, agreed without any
amendment to the Inland Steam-
vessels (Amendment) Bill, 1977,
which was passed by the Lok Sabha
at its sitting held on the 16t Novem-
bher, 1977,

12.25 hrs.

PUBLIC ACCOUNTS COMMITTEE
FourTEENTH REPORT

SHRI C. M. STEPHEN (Idukki): I
heg to vresent the Fourteenth Report
of the Public Accounts Cominitiee on
paragranphs 13, 15, 16, 17, 18 and 20
relating to Telephone Exchanges in-
cluded in the Report of the Comp-

*The Certified Accounts alongwith the Audit Report thereon (English
version) were laid gn the Table on the 20th June, 1977.
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1228 hre.

PETITION RE, GRESHAM AND
CRAVEN OF INDIA (PRIVATE)
LTD (ACQUISITION AND TRANS-

FER OF UNDERTAKING) BILL

SHRI DINEN BHATTACHARYA
(Seranpore)* I beg to present a
petition signed by Shn Sukumar
Chowdhury and others regarding the
Gresham and Craven of India (Pri-
vate) Limited (Acquisition and Trans-
fer of Undertakings) Bill, 1877

1227 hrs.

BUSINESS ADVISORY COMMITTEE
Seventy Reromrr

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) I beg to
move

“That this House do agree with
the Beventh Report of the Busmness
Advisory Committee presented to
the House on the 24th November
197T7"

MR SPEAKER The question is

“That this House do agree with
the Seventh Report of the Business
Advisory Committee piesented to
the House on the 24th Nuvember
977"

The motion was adopted

BAC, Beport AGRAHAYANA T, 1809 (SAKA)

Water (Prevention 226
and Control of Poliytion Uess Bill
I.l.ll. hrs )

SUPREME COURT (NUMBER OF
JUDGES) AMENDMENT BILL.*

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR1
BHANTI BHUSHAN) I beg to move
for leave to introduce a Bil] further
to amend the Supreme Court (Number
of Judges) Act 1936

MR SPEAKER., The question is*

‘That leave be granted (o intro-
duce a Bill further to amend the
Supreme Court (Number of Judges)
Act 1856"™

Che motion was adopted.

SHR] SHANTI BHUSHAN. I intro-
duce the Bull

12.30 hra.

WATER (PREVENTION AND CON-
TROL OF POLLUTION) CESS BILL

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (S5HR] SIKANDAR
BAKHT) 1 beg to move **

“That the Bill to provide for ihe
levy and tollet tion ol a cess on water
wonsumed by persons carrying on
certain industries ang by local autho-
uhies with a view to augment the
resources of the Central Bourd and
the State Boardg for the L.evention
and contiol of water pollution con-
stituted under the Water (Preven-
tion and Control of Pollution) Act,
1974 be taken into consideration.”

Parbament enacteg the Water (Pre-
vention and Control of Pollution) Act,
1974 under article 252 of the Constl-
tution with a view to control the pol-
lution of riversg and streams Under
the above Act, a Central Board and
State Boards of Prevention and Con-
trol of Water Pollution have been set
up to ensure that the domestic and
industiial effluents are not allowed (0
be discharged into the water courses

ePublished in Gazeite of India, Extraordinary, Part II, Section 2,

dated 28-11-1977.

e*Moved with the recommendation of the President

2898 L3—38
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{Shri Sikandar Bakht)

without proper treatment, As per the
provisiens of the Act, the Central
Government gnd State Governments
have %0 provide funds to the Central
Board ang the State Boards respective-

for implementing the provisions of

Act. However, due to pressure on
the limited resources, the Governments
are not able to provide adequate fundg
to the Boards, with the result that the
work of water Pollutlon contro] is not
being done as effectively as ctuld be
degired Hence, the need for the pre-
sent legislation to provide adequate
funds to the Boards to perform their
functions

As per the present Cess Bill, it is
proposed to levy a cess on local autho-
rities and on certain specified indus-
tries Industries which do not pollute
the water courses have been excluded
The basig for levying the cess 1s the
water consumed by the Industry aad
local authority because i1t is not poss:
ble easmily to measure the discharge
For this purpose, water use has ween
categorised into four groups For the
water used as a cooler in industnes
the rate has been kept at the mim
mum ie 075 paise per kilohtre For
domestic use, 1t 18 one paise per k1>
litre For other industnial uses the
rate has been kept at 2 peaise and
24 prise per kilolitre depending on
the quality of the effluents discharged

It bas been proposed that an in
centive of 70 per cent rebate be given
for putting up treatment plantz to
local bodies and industries 1f they pul
up treatment plants to the satisfac
tion of the State Boards It 1s hoped
that industries and local bodles wall
put up more treatment plants with a
view to avail of thus rebate

For the present, the Cess Bill w.ll
apply to only such States which have
adopted the Water (Pollution and Con-
trol of Pollution) Act 1974 All ihe
States which have not yet adopted the
Act are being persuaded to do so to
achleve uniformity and co ordination
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in water pollution control measures
throughout the country.

Based on the area and level of in-
dustilalisation and climatlc conditions
various States have been categorised
into three group It is estimated that
the expenditure for the Boards in the
big States ke Andhra Pradesh, Bihar,
U P ete, will be about Rs 22 lakhs
per year and for medium and small
States about Rs 125 lakhg and Rs 5
lakhs respectively Based on theas
caleulations 1t 1s estmated that the
tota] expenditure will be of the order
of about Rs 35 crores a year ‘The
revenue from the proposed cess s
also Likely to be mbout Rs 44 crores
1 may also clarify at this juncture that
1t 18 not obligatory on the part of the
Central Government to finance the
S.ate Boards As per the 1874 Act, the
State Governments themselves have to
finance these Boards However. the
purpose of the above Cess Bill 15 only
to augment the resources of the
Boards to enable them to function
effectively If the cess collected by any
State (Governmesnt 1s less than the re
quirements of that State Board 1t 1
for that State Government to meet the
dehiait Sir this Bill 1s not only a sort
of imposition alone but i1t 1s also a sor?
of incentive o the polluting industries
to reduce their polluting activities To
that extent the amount of cess payable
by them would also be reduced In
the process the cess would enable the
Central and State Boards to get some
revenue to carry out scentific and
admunistrative measures s0 Decessary
to control whatever water pollution
does come about inevitably

I am gure that all of us agree on the
need for taling immediate and effecr-

tive steps to control water pollution 11
the country

1 move
MR SPEAKER Motion moved

“That the Bill to provide for the
levy and collection of a cess on water
consumed by persons carrying opP
certatn industries and by loca
authorities, with view to augment the
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resources of the Central Board and
the State Boards for the prevention
and control of water pollution con
stituted under the Water (Preven
tion and Contro] of Pollution) Act
1874, be taken into consideration '

BHRI P RAJAGOPAL NAIDU
(Ciuttoor)* Hon'ble Speaker, this Act
Wig passed In 1974 It has Yeen
applied to States like Assam Bihar
Gujerat, Haryana, Himachal Pradesh,
Jammu & Kashmir, Karnataka Kerala,
MP, aljml Wn and West
Bengal It 18 stated in that that 1t
will be applied to other States when
they pass resolutions as per the Arb-
cle in the Constitution

The Minister has not said whethe:
it hay been applied to other States also
If not, what is the action he is going
to take

The other thing is that there 13 .
provision for formulating joint boards
The Minister has not said anything
about these joint boards, whether they
have been set up or not and what has
been done in that regard

This Act deals with water pollut on
only Now because of urbanisation and
industrialisation there 1s air polluljon
and sound pollution also  Therefore
this Act 18 so amended as to include
air pollution and sound pollution also
so that these are controlled

The UNO report says that metallu
gical ndusiry 1n India 18 creating
a menace to water and air pollu-
tion  They have very particularly
pointed out about air pollution also
Their report says that all types of
toxic chemicals, oils, carbon dioxide,
carbon monoxide are emanating from
cars and trucks that ply on our
streets Gases and exhaust fumes
emanate from wehicles, gulphur
dioxide, insecticides, DDT, all these
are creating havoc Smce the auto-
mohile industries are increasing, we
have to see that air pollution 1s avoid-
ed

Now, I want to say one thing Sewege
pollution has become very dangerois
Especially in our towns there 183 mno

Pollution) Cess Bill

faciity Therefore, this 1s polluting
the rivers which are by the side of
the tewns The Centra] Government
should coodinate with the Btate Gov-
ernments in order to see that this
sewage pollution 15 avoided and
drainage facilities are given in  the
cities

Sir, 1n this Bill distilleries are not
added In Chittoor there 1s a distillery
factory which leaves fumes into the
river and that spoils the whole water
with the result that the people in 1ne
town are not able to get fresh water
Therefore in the Bill distilleries
«hould also be added

When you are giving licences, the
officer, should be very careful in 1asu-
ing licences Unless they provide anti-
pollution measures m industries licen-
ces shouly not be given When this
Act was being enacted 1n this House
the Minister .aid that a machinery
would be sel up to see the anti pollu
tion measures I do not know whether
there 1s any machinery It 1s not at
all working Therefore implementation
1s quite necessary not only the Aet
The hon Minister should see that tit
Act 18 implemented in all the States
It must apply to all the States If it
15 necessary he must persuade the
other States also to pass 4 resolution
as per the Constitution and see rhat
1t 15 apphed umiformly throughout the
couniry

MR SPEAKER There 15 an amend.
ment for circulation in the name of

Shri Hukamdeo Narain Yadav [s he
moving the amendment” He 18 not
present So 1t 18 not moved
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DR SARADISH ROY (Bolpur) \ir
Deputy-Speaker, [ welcore this Ball
After passing the Water Control Aect,
this Bill has come afier fhree years
Dunng the last three years practically
nothing has been done to control pol-
lution of water Only some symbolic
steps have been taken and we have
seen that pollution of water 1s causing
damage to the human be gs Even
animals have died due to using this
polluted water

While I congratulate the hon Minis
ter for this Bill I find that there are
certain provisions which are veiy
dangerous In imposing this cess the
Government has thought to impose
this cess even on the domestic use
of water Certain relaxations have been
given to the industry The Bill pro
vides that any industry which has a
proviston for a plant for treating
effluent wall get a rebate of 70 per
cent of the cess We have seen so
many effluent treatment plants They
have establishcd them only because
of the rigour of law With that plant
they get arebate for treating effluence
Further more, with a provision of the
plant in the industry, they may not
properly treat the effluents so that
these discharges from these industries
may not be completely free or reason
ably free from the polluted water
Even then they will get a rebate of
70 per cent On the other hand the
household consumers will be taxed at
the rate of one paise per kilo litre It
may be smd this s a very small
amount But we know the Congress
Government imposed a wvery small
amount of excise duly on budt At
that fyme, the present Ruling Parly
made a move agamnst that imposition
Bill, Now they are in the Treasury
Henches They have Increased that

Pollution) Cess Bl

excise tax several times So, we
have got some apprehension about it
[ appeal fo all gectiong of the House
to consider it carefully and this pro.
vision of imposing cess on the domes-
tic use of water should be deleted in
thus Ball

There are so many advantages
given to the industry ‘There is a
penalty clause There 18 one section
relating to interest for delay in pay
ment of the cess What 15 the rate
of interest? It 1s only 12§ per cent As
far as industries are concerned, when
they borrow money from banks, they
have to pay interest at the rate of
15-16 per cent but if they delay the
payment of this cess, they will have
to pay interest only at the rate of 134
per cent And so it will be very
difficult to realise thus cess TUnless
the percentage of interest i1s increased
more than the bank rate of interest, It
will not he possible to realise this cesa
imposed on the industry in time

Then there 1s another provision for
non payment of penalty and delay
Then theie 1s a provision for giving
falwe returns There 18 a provision for
penalty namely imprisonment which
may extend to six months or fine
which may extend to one thousand
rupees or both Only ‘smmple im-
prnisonment’ 1s provided for 1n the
Bill These are some of the pro-
blems

One of the hon Members has men
tioned that while imposing the cess
on some of the industries, distillery
has been excluded—from these 15
items which are mentioned for 1m-
position of the cess. [ also find that
rayon 18 not included The effluents
discharged by the rayon factory
cause very much pollution [ have
seen this i1n Nagda in Birla’s Gwalior
Rayon Factory Because of discharge
of effluents, not only human beings
but even amimals die But there 13
no provision for imposition of cess
in the case of rayon I do not know
whether rayon 18 included in the
textile industry or chemical industry.
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It it 18 included, it is good. I want
the Minwster to clanify whether rayon
ummthehmhindutryor
not

Lastly, I again want to say that
this cess imposed on domestic uge of
water should be done away with I
hope all sections of the House will
agree with me in this It may seem
a very small amount—one paise per
kilo litre—but once it 1s allowed to
be Imposed, in course of time 1t will
#0 on increasing and will be a burden
on the local authoriies and domestic
users.

With these words, I conclude I
would once again say that the cess on
domestic use of water should be
deleted There are certain amend-
ments which should be consideied
and accepted
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“The Board has now completed
preparation of the inventory of
relevant industries within the Union
territory of Delhi and Daman des-
pite mherent difficulties The deli-
neation of effluent characteristics
and effluent standards including
thewr control measures are in the
advanced stage of completian ™
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“Many amendments to the 1674
Act have peen recommended by the
Central Board to the Governmaent of
India on the basls of the working af
the Act It is hoped that these amend-
ments will be passed early for effec-
tive enforcement of the Act, provi-
slons "
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o s st @ § wWfe oF e
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“Notice has been served on 575
industries located in Umion Territo-
nies for non-complying with the pro-
visions of Section 25 and 26 of the

Act”
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“No prosecution was launched under
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much Sir this cannot pe a party issue
as such It has much large implications
as far as the country 1s concerned We
as a country and as a nation have not
been alive to this problem because we
have not recognizeq how much damage
and harm can be done to our gocial hfe
as g result of pollution Even confiming
ourselves for instance to the pollution
of water the water pollution in this
country has created so many health
hazards and our whole appioach I
think is not in the right direction On
the one side we are spending hundrea-
ds of crores of rupees for improving
the health of our people—] am not say-
ing that we should not spend money
for improving the health of the people
but to my mind if there is a polluted
water and there Is no pure and whole-
some drinking water available to the
population I think the hundreds of
crores of rupees we shall be spending
for improving the health of the people.
would be simply wasted

Poliutwon) Cess Bill

Recently I had an occasion to look
into g small research project carried
out m a rural area by a very devoted
doctor He has been trying
it In various ways as
prove the rural health This

a;sf:
£3
4 H!
besrd
p.EEg0e
§§§§§§5=
;;5§§E=;§

]

ment go back drink the polluted
and again fal] mick and come
for treatment Therefore, instead o

g
B
ad

spending money for curing people, we
should be prepared to speng for pre-
vention and I entirely share the views
of Shn Malhotrs who hag spoken be-
fore me He said this Rs 35 crores is
totally inadequate In fart in this
eountry there should have been some
studies made to find out how much

B

loss we sustaln by people falling
on gccount of pollutej water pollution
of gir and other health hazards which
come out ag a result of pollution Unm-
fortunately such studies are not there

In USA the Environmemtal Protec-
tion Agency has estimated I am refer-
ring to air pollution the economics of
it the damage that occurs as a result
of the air and water pollution If we
spend more I do not think this ex-
penditure 18 likely to be Infructuous

In USA the Environmental Protec-
tion Agency has estimated that air ol
lution causes an annual loss of $610
bilhon from sickness losg of working
time medical bills gnd premature death
Damage to crops and vegetation 1s
estimated at another $100 million =
year damage to a variety of materials
at $470 billon, and damage to rem-
dential property at $530 billion, an-
nually The total estimated cost of alr
pollution according to CPA thus,
comes to $1610 bulhon per annum
As aganst thus, the cost of total mir
pollufion conirol {g estimated fo add
up to $10 65 ballion a year Thus based
on available estimates air pollution
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control can gemerate a net gain of
$5 45 allion every year, for the Ameri-
can people

I think if similar steps are not un-
dertaken in our country, the picture
will pe much more disastrous, and per-
haps much more favourable if we are
prepared to spend a little more

MR DEPUTY BPEAKER How long
will you take?

BHRI ANNASAHER P
Five minutes more

MR DEPUTY SPEAKER You may
continue after lunch

1302 hrs

The Lok Sabha adjourned for lunch
tidl Fourteen of the Clock

SHINDE

The Lok Sabha re-assembled  atfer
lunch at ten ranutes past Fourteen of
the Clock

[Dr Susmrua Navar i the Chair]

SHRI ANNASAHER P SHINDE
Madam Chairman I am glad that I am
the first person to speak when you
are 1n the august Chair and I congra
tulate you

o O NPT W (werATET)
gy wgrEaT, & w9 F7 A
w0 |

SHRI ANNASAHEB P SHINDE I
was saying that prevention 1s better
than cure What 18 the fun in spend
ing hundreds and crores of rupees
for curing people who suffer due to
drinking, unwholesome, pollutted
water’ 1 was bamng my argument
en the, research work carried m my
constituency by Dr Arole whose
work has been recognised by the
WHO 1 wish the hon Minister were
wm a postion to orgamse his own

and CTontrol of
Pollution) Cess Bill
and worked ouf the
of prevention of pollution mo
he will not come before the
House on'y for raising a few crores
of rupeey for this purpose because
Rs 3=5 rrores are not going to make
a dent on the problem at all

:

244
econo-
mice
that

Secondly our expeilence 18 that we
create departments and raise moneys
but 80 per cent of our budget goes
to give the salary of the staf We
support your intention to implement
the provisions of the 1874 Act but I
do not think that your intention 1s
gowng to be fulfilled because you arc
not raising adequate resources Ior
this purpose You wili require much
more resources and we will support
you This 15 not a parly issue, the
whole House will support you But
you have to be clear on this 1ssue
from the amounts that you raisc,
only 20 per cent will be spent on the
salary of staff and the rest 80 per
cent will go n for nputs to provide
preventive measures [ am not sug-
gesting a separate mimstry but oaly
a separate depariment for environ
mental improvement in this country
There should be some  rational re.
orgamsation of the department We
have respect for Mr Sikandar Bakht
and 1if the department of sclence and
technology or the Health Minstry
1s given to him I have no quarrel
But this department 1s to be part of
either the Health Muinustry or the
depariment of sclence and techno
logy

This matter 15 not confined to 1in-
dustrial effluents or to muncipal or
corporation drainage sewnge, elc
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For instance, If we go to Srinagar,
there are no industries as In Bombay,
or Caleutta I was in Srinagar ‘hree
weeks ago and I found that Dal 'ake
was in such a condition that it could
not be called a lake Similarly Andhra
friends know that we have one of the
most wonderful sights in the country
in Kolleru—Kolleru lake, but if the
present position continues it 1s likely to
be spolled and it will cisappear and
future generation are not likely to see
this there will be no birds no eco
system Even when the 1074 Bill was
brought before Parhament by my party
it was incompete und inadequate A
much more comprehensive Bill wil]
have to be brought forward for con-
trolling air pollution as was suggested
by Shn Rajagopala Naidu Nowise and
sound pollution are part of that
The matter 15 so serious that it 15
affecting plant Life amimal lhfe and
human beings Fortunately 15 our
country there 19 still some time to

adopt gome measures The World-
famoug environmentalist Mr Hans-

joerg Oeltzschner says

“Man altered nature’s physiog-
nomy, he hardly left a sole species
of amma] ntact Thig is the reason
why about 200 species of mammals
and birds belonging to the famuly
of superior vertebrates were extinet
within the last 2000 years, 130 of
them have vanished irretnievably
over the 1last 400 years, half of
them within the last 50 years An-
other 550 gpecies of mammals and
birds have become rare or are be-
ing threatened by imminent ex-
tinction *

Only today there 1z a nmews item
appearing in the National Heralq
which says

“Crisis of Himalayan eco-system.

Many of the unique Himalayan
wild animals and birds may become

extinet in the next twenty yearg if

Pollutwn) Cess Bill

urgent conservation methods are
not taken "

Ultimately this problem hag to be
viewed not in 1solation as ig being
done at present, but as & whole
Conservation of nature i5 also one of
the very important aspects of pre-
venting pollution of nature For in-
stance, take conservation of qur gress-
lands What 1s happening now 1s our
grasslands are tampered with by ani-
malg and human beings Land ero-
mon takes place which crestes con-
ditions whereby no vegetation 1s
there and lakes get silted Lakes go
out of use and all kinds of unhealthy
and unhygienic conditions are created.

All efforts at prevention of pollu-
tion will be useless unless the popu-
lation growth 15 reduced to 1 per
cent It 13 not my wview alone All
over the world the scientists have
come tp the conclusion that the globe
being limited 1f population growth
rate 15 not reduced to 1 per cent, all
efforts at pollution prevention will
not produce any result We may
spend u thousand crores but nothing
will happen Mr Malhotra rghtly
pointed out that in this country Gan-
ges water and other rivers’ waters
were conuidered to be sacred But
now they are all polluted I am not
blaming anybody in particular There
1s no effort to educate the people
Even canal water 1s undrinkable
People wash everything in the canals
and the people down below suffer
It 15 an important problem because

the poor people become more prone
to diseases as a result of environ-
mental pollution Therefore, a com-
prehension Bill has to be brought be-
fore the House The frame-work of
even the 1874 Bill was defective and
it hag to be improvedq upon What
19 the harm in providing for strin-
gent pumishment for polluters, parti-
cularly industrial polluters” The in-
dustrialists earn crores of rupees at
the cost of the society but they do
not take any steps for preventing
pollution which causes harm to pub-
lic health Not only the punishment
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has to be made severe, but it should
not be the government’s responsibl-
lity entirely. Any municipality or
private industry polluting the en-
vironment should be made responsi-
ble for reporting it voluntarily to the
concerned authorities. And if the
report is not coming voluntarily, I
think it should be penalized. I think
there should be a law for taking the
municipalities or district boards to
tagk if they don't report. Such a pro-
vision is also necessary, so that Go-
wh::m-nt can take action aguinst
t s

In this connection, T would sug-
gest that a law has to be made where
by an independent citizen should be
able to prosecute any industrial oon-
ecern or municipality if it s causing
water pollution. Only if it is made
a cognizable offence, can the citizen's
interest will be protected Govern-
ment departments alone will not be
In a position to take action. Only
then will people’s interests be pro-
tected. One more point is that steps
have to be taken for the protection
of forests, because the eco-system has
to be preserved in better condition,
there should be congenia] conditions
for human life. Conservation of
forests, prevention of water and eir
pollution and clean villages are neces-
sary. The public latrine arrange-
mentg in the wvillages ghould be well
planned. All this has to be viewed
together and necessary steps taken,
and a comprehensive law enacted for
this purpose.

With these few suggestioms, 1 wel-
come this bill. I have np quarrel
with the stepg suggested. I only wish
that the Minister takes steps to im-
plement the law rigorously, so thet
the interests of the country and of
the future generations jg protected.

Water (Prevention NOVEMARR 28, W77 and Control #f
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SHRI SHAMBHU NATH CEATUR-
VEDI (Agra): Thig bill hag been
brought forward to raise fundg for
the implementation of the water
(Prevention and Control of Pollu-
tion) Act, 1974 which we passed
about 3 years ago. Going through
the Annual Report of the Central
Board, we find that there are more
of meetings and programmes, but
little of performmnce. Actually, the
report 1s silent on what measures
have actually been taken so far, for
the elimination or control of pollution.
As was pointed out by Mr. Malhotra,
only notices have been served on the
defaulters, but no indication of action
has been taken.

This programme requires not only
punitive action, but also m lot of edu-
cation of the citizen in this regard; so
that pollution can be avoided. Only
some projecty have been specified
here. 1 find that Jamuna js also one
of the rivers taken up for study. But
progress hag been
made in thig direction. Yamuna is
a sacred river, but at Agra it has
now become a cess-pool. Itg sacred-
ness is u thing of the past. We do
not have even sufficient water to
bathe or perform sacred rites or
throw the ashes of the dead bodies,
because the major part of the sewage
of the city goes into the river in apite
of the construction of sewerage lines
Barely a streak of flsh water is left
in the river bed as the river ig all
tapped at Tajewala or Okhla. There
is very little water even for drink-
ing in the city. I can understand the
utility of canals and things like that.
But ig 1t very desirable that the river
itself should be dry, and all the pollu-
tion that comes from the city or from
the factories in Delhi and other inter-
mediate stations be allowed to flow
through that river? This ig the con-
dition in which people downstream
line. They cannot draw water for
drinking or domestic purposes, for the
city of Agra. The bed is completely
dry and there is no water left. I do not
know what work bas beem dobe so
far to stop the pollution of this river.
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One thing which strikes me as very
pecullar 18 this We  are bulding
hotel after hotel for the tourists that
are coming But what i the con
ditton of the city its environments
which the vimitors see? Crores of
rupees are gpent on beautification but
no attention has been paid about
the foul atmosphere that pervades
all around

So far as this Bill 18 concerned I
do support it But as my frlends
have said 1t is a very major problem
which 18 not confined to water alons
it 18 an nternational problem It is
quite true that i1t cannot be solved
by stringent punishment only a lot
of educalive propaganda has to e
carrfed on hygiene and Samtation
should form part of the currculum
from the primary classes onwards

While 1t 18 question of preventing
pollution of water strangly tnough
we are levying a cess on the consum
ption of water itsel!f instead of on
the pollutants Water 1s natures
most cleansing agent a non poliutant
and alsp a disintectant By this
measure we are taxing the mumicipa
Lties who are already leving house
tax The result of thus tax will be
that every one will try to economisc
on water which in turn will resilt
in more concentiation of pollutants
I do not know why we cannot think
of any better way than taxing the
waler itself which 1s one of the basi.
necessities of lLfe As I sad for
the poor man it 18 the best cleaning
agent and we are ta ing that [he
tax should be levied on the pollutant
or effluent Since the industries are
the miscuef maker they should e
asked to set up plonts for treating tte
water so that no effluent pollutes the
water Those who do not comply
with this should be penalised

Therefore 1 do not understand the
rational for taxing pure water It s
neither reasonsable nor desirable
That 15 my objection fo this Bl
1 therefore gupport the amendmenis
of Shrimati Rangnekar which sa)s
that the municipal corporations and
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local bodies should not be penalised
by this cess, because then they will be
passing it on to the consumers. Se¢
the result will be the oppomte of what
we desire by the levy of this cess
Therefore I would certainly plead with
the hon Minister to find out some
other way of ramng this money
Because 1n any case the amount will
be inadegquate As pointed out oy
some friends Rs 3 crores will be abso-
lutely inadequate for dealing with thus
problem So we should raise this
revenue by other means by taxing the
pollutants and not water which 18 a
basic necessity of life

MR CHAIRMAN Only one hour
has been allotted for this Biall and we
have already taken 45 munutes So I
am sorry [ will have to call the bor
minister to reply Then we will have
to take up the~ilause by clause cou
sideration which will take some time

ot gwem  (¥afar) L]
arew  war e o )

MR CHAIRMAN I am in the hands
of the Mouse How much extension
of ime do you want?

ot oo e wEE, A
ww ¢ f wf memeeh frafg,
xw¥fag 292 omz gud (A ¥
oF war wiewsTfor o &

awmfe wftew oW g R
fear @ a1 3w §

SHR] CHITTA BASU (Barasat) I
shall be very brief

MR CHAIRMAN The less time you
take the better Not more than eight
minutes

SHRI CHITTA BASU There u
hardly any dissenting voice In the
House so far ag the Statement of ob-
jects and Reasons of the Bill goes
However 1t appears to me that the Bill
has been framed in such a way that
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the dice has been loaded very heavily
m favour of the ndustrialists who are
reslly responsible for the pollution of
water I draw the attention of the Mi-
nister to Clause 14 which reads:

“No court shall take cognizance
of an offence pumshable under thie
section save on a complaint made by
or under the authority of the Central
Government "

That means that even if a Stale
Board or any other orgamsation finds
that certain agencies have commit*ed
an office, they cannot go to court, it is
only the Central Government whach
can do it, which means that you wanl
to protect the offenders, the vested in
terests of our country, who are res-
ponsible for the pollution of water

You also propose to \mpose & CUSS
on the mumicipalities, corporations anc
other orgamsation which are supply-
ing free and pure water to the people
1f the cess is to be levied on a mum
cipality or a  corporation ultimatel y
that will be realised by them from the
consumers who are the citizens the
taxpayers So, it will finally tall on
the ordinary poor people I am “ery
much opposed to thus Therefore, f
resocurces are to be mobilised the nel
may be spread wider among the indus-
tralsts and orgamsations which are
really responsible for pollution

My third poant 1s  that the whole
scheme of things shows that every Die
of 1t will be collected and depomted in
the Consolidated Fund of India and
then the Government will determine
the proportion In whuich the State
bodies or the State Governments, &s
the cuse may be will get the amount
from the total amount collect-
ed Here, 1 rase question of princa
ple It hag been the general ex
perience that the collection from
the State 1s somelLimes more than
what is  transferred to the States
There 18 constant conflict between tbe
Central system of devolution of re
sources and the States I have got
the facts to prove It But th's

ing States and 25
the Centre That wil belp the collect

sume dnnking water

There 13 a general slant in favour of
industrialists even in the case of penal
ty On the question of devolution
of the amounts collected, this Bull
should contamn a provision stating in
categorical terms the principle of de-
volution of the resources The cess on
the Municipal Corporations and the
Munieipalities should be omitted That
will make the object of the Bill hetter
and that will be appreuated by the
entire House

With these comments, 1 support the
Bl

*SHRI A MURUGESAN (Chidam-
baram) Madam Chairman, on behalf
of my party the All India Anna Dravi-
da Munnetra Kazhagam [ rise to say
a few words on the Water Prevention
and Control of Pollutian Cess B 1
1077 This Bill is @ very important
legislative measwie This should
have been introduced many years ago
I am happy that at least now the Gov
ernment have thought of bringng
forth this Bill

The industries use the water for
\ncreasing and augmenting their pro
duction After their use is over, the
polluted water 13 poured Into the
rivers and streams, which affect the
public health of the nation The
health of the future generations 1s Ip

"I'heuu:lnll:pmhwnduhﬂldln Tamil
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jeopardy. Where there are no rivers
or streams, such polluted water 18
allowed to stagnate in public places
The parent Act was passed in 1974 So
far only 15 States have been impie-
menting the provisions of this Act [
would like to know why the remaiming
States have not been directed to .m-
plement this Act. I would hke to
point out that on account of paucity
of resources the State Governments
are not able to effectively implement
the provimons of the Act Now a cess
18 being levied through this Bill and
the amount thus collected will he
given to the State Boards You xind
ly look the rates of cess given in Sche
dule II of the Bill Three-quarters of a
paisa, 1 paisa, 2 patsa and 25 pasa
per kilo htre of water—these are the
rates of cess proposed 1n this Bil
The industralists have amassed wealth
at the cost of their workers and the
public, after utwsing public properiv
hke water for their aggrandisement
They have no interest in the welfare of
their own workers You can't expect
them to take interest in the welfaie
of the pubhic In fact, I demand ihat
they should be punished for jeopardis-
ing the public health by sending pollut-
ed water m the rivers and streams 1
also demand that the rates of cesg in
Schedule II should be revised by in-
creasing the cess per litre to ‘hree
pause, four paise, eight paise and ten
paise The Central Government shoul«
also depute techmically traimes ard
experienced officlals to the States for
tackling this menace lo the public

It 18 anticipated that an amount of
Rs 3.5 crores would be raised througn
this cess This 1s such a paltry sum
that 1t looks sugar candy bBeing offere:d
to a hungry elephant An an examole,
I would Like to point out that to purils
the polluted water poured into ~ivel
Amaravathi in Tamul Nadu from the
Paper Pactories a few lakhs of rupees
would be needed You can magine
the magnitude of the problem and the
massive money required for this pnr
pose Similarly, bealdes affecng the
health of the people lLiving in Madias
City, the polluted water from the -
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dustries around the city, which goes
into the Bay of Bengal, take the toll of
marine wealth to the value of several
hundreds of crore of rupees. To purify
the sea water again several crores of
rupees are required Bearing this in
mind I have suggested that the rates
of cess proposed in this Bill must be
increased by four times

With these words I end my speech

o T fag (wnregT )
ayrife  wEwEEr, ¥ oW guEE W
zx fam & wwam W & o aradig walt
ot #1 wa  wfra & @ g fw fwaem
wafem & 1wt 7 qaen & fag
w9 1 FE F1 0F Sidy Ul gamgAr
qEA § A ag A ¥AT 06 TH qardt
7T TBAE 1 ww amy ¢ fF
@ wgaor Fr 7ueqr ) wefrr g
21 7§ #aear AT A 5 7eam § W
qETT ¥ AT § 9t w3 ated
# agear & 1 wAAdm gwwfy
iR ¥1 AAW 3 ¥NF § oW 0w
g wema fafsferer & § fw
ag wF G W A(T TEN ¥ FHREAT
famm & wEw 97 0F qgT aww T
gz Jfga & vH 1 W @
fF a7 #e7 15F & weaT 908 fafeaa
Arzr a &Y €7 3qzx & wfir far anh
Z1 A ndr, WA ES BT A
wiwE & fad Y 2 w7 wrf of wredft
FIT ATAT & |

wia af, JE0 A6 WS TeavaA
1 9 g fawg § 731 w7 T@ATR—
wiv ugr 35 wiaam sefemr afy &
qRd gt 8 1 wg AfkaT 9w feadr
qfys 9 wtT qTx 7 TFGTT F wTEOA
feeit wft & & & afz ww
WA IUFCE T WA WY §
nra vt wgt fw v 3 vl vl
TT AEIT T OETR Tex AT v B
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g oo e WY waear e ey
o axer §f 1t § wfew argre ot oy
wrer § W gfifeg g W baw
e wErEefT & 5 ¥ qeef w4t off
7 Wt s g fyat &
ez wyr § fe @i wde o ¥ qa
¥ vaw st Ay af g xwfag
£ ot wotaw T & fow ¥ W
e @ D, T e R v @} oww
! W § e e fen § | W A e
1062 ¥ Yw & fuc w4 oft 1 |
1969 # faa wraT W €1 | MK wAT
¥ wrc 1974 ¥ w7 wAr fow ¥
1977 % aMET s T AT R | A
WO @Y gAR FT qargA s afe
fog g & 4% & ¥ we ot §
ww % dwd g7 w8 6 WA ww fvw
WIT W gNET T S0 I8 | qR Ol
aft ¢t s wgafa agem & gart
T & g ¥ gl O § o
@ e § e gart amrdie wdt ofr
ot wr w1 7 & fam & 8§ og e
frar & fs srawrsar e g W
Iq qraTh ¥ ST ¥ 3qTET q9T qRy
L J

& wre & w1 w7, ¥ sheifirs wng
farrt ot § o% @5 3y it Frmeft
ghemg gt & 1+ W qd @y
oyt w0 ¥ qdw g 2w }
w 7% g ww wds & fewerd
¥ fader dw S%% w4 oaF gq¥ &Y fiw
as aft ¥ ag Aw d¥ war | fow
ot oft w1 ofwg qrt e wradla Ay
o wrd & W AT a% oy o I
TEAT 4T qE AT T TAT 9w gy
w1 vEfwg § wok amay &
wdy o & wygAr wgar fE W wa
wi¢ fag gfieww & 39, w§ o T
gfereior & 3 T g W wwenw ®
gfeetr & ¥ , 1974 ¥ qw &
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warw ¥ ww dwe ¥ fal ww oft
M g oyt ok § reft wh
o agft vy wr v wodt e
wardy ff wft wnd § Mo ww sy
¥ wror amgre ¥ fing woeft oft oreer
g Qe g e & eror
& ferrd wpr g ow sofuar oft
frr ot € 1 ww wwTe fer T
¥ wry Gy wngre e ¥ et W
R amr g

= gaear dfed & wgewr
& T, agAr W g afedt o
TR To WYL WOW Ay waT Gor A
¥ & X wrer arqrd o oft 3
afeat w1 Whed o e g & wrow
T fwr k) wafeg qR feeers
b =t oft xv waar © yu gedfro
aRT 1w gaw ¥ Qe geTear
9% fedft 957 & oW v ¥ oy
2 T agm Y ufus ey s
q% &1 fagdt Wt & qadt &t gan
wfes 398 & fam adr mif ¥
Afedt & qw W W w4 gt
ag W, garfmr o=k w et
AT TRk ¥ wream & o ¥faeen
frsad § Swa garl qew wdty Ty
@ ot & vefer oy awen ag
€ wofic 81 qf o faeewrs § fs
"4t oft ¥ wetaAT € eftere vy F1
A W Yo T wTHTT w gfear g
7% | wiw toifirs geat ¥ wfes
dar & arfe aa sguw & gart afvea 0%,
TNt wngre 9T e srpire whed o
w1 @A g

ot welt wrery W (W )
wradiar et oft, wm (swgew
Frrareer v frqaw) Fae faedas &
e ¥ v ff wpu g
s aqer & fag War wed § Men
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vav Wy wad § fv ew @
*carft fol | s e A Fres aoft
woff frdrr ot Jwer W ot Siw
i der 1 dwt oft on T
* ‘wwer 7 wET, w1 UF WET T, A
¥ wiwt qx wre § wgt o A P
' e wrk § 7@ a@ Jffen ¥ oer
o wroamT &1 oy qrfy frser @
wg v ofew grar & fw o ondr o
of wdy af welr e fa?, 9@
' Tl gy gt ) 9w e
9 IEsTAgE AT GETEAT & &
wI9%  Aww weq Sdw ¥y AA TaAr
‘AT E | WTH MW e wraT § wré
WO Wl o fE Amnr W oA @ F
‘v qET W ¥, & e Frewege
§ o7 frwmd F e A fy s aw,
9% AnRT A fawer ot 5T wTERTT I
& T wa e g Tl agar
g fos® o5F a% auw gy st g |
g qrY w1 @ adt ¥ e fear
ot ot et W A A A e
wex & | e oft v orgt wwenf & A9
w7 aTramET & 1@ &1 qEy fera o
# fry frgr omer & 1 Wer 3w
forrr wwr & &€ T s ¥
waT w1 T Afew AR HTETT
Yamor sfumaf e g &
et iR P AT AM R AA
g amit o wwen W gw 2ft fen
ov wvar & 1wy i ol A W
adt ¥ ur wfr WY ETAr SRR W
asaw v 1 & wmm g fr
gier TRl gl AT Ay e A
wyeqT ¥t ATy | ¥Aw 2ww oW A
A TH |AEAT W AAATA ALY FHAT
wrer & fpdt ot sraT & 7R T
gfer et forrr § @t sa% T
oy wrae ST wifgr e g T

2028 LS—9

Pollution) Cess Bill
fedt g & off ooty ¥ Wt wTAT

aifeg 1 TRt spaeqy Y wrfieg
ot g s ot wroarr w1 mfes

armg 1 sxag ¥ ek & erw ol
T3 | g g day § fe o whw
qradft &, smaror weHr @, 9w ¥
A ST T A TN qe ¥
§ afes o o aF wreedt w9
gu, &, I 9T EO[AT &7 T
& adT T 1 W R & eaeey
& TraT §, A arAY B gIAT I

g wfeT

@WAT % % & mWrE e
]

3

oy

SHRI K A RAJAN (Tuchur): I
do pot want to speak much on this
subject within the limited time at my

disposal

The original ensciment which was
made in 1974 the government now
consider 15 1n sufficient. If you go
through the whole history of pofllu-
tion, you will find that wheréver
industrial complexes have come up,
there 15 & hue and cry from the
people, especially the farmers and
agricultunists agamnst this menacc™of
pollution. The question 1s one of
implementation It 1s the industria-
lists who are the people mainly res-
ponsible for these things. My feeling
1« that even though with gaod inten-
tions we pass this Bill and augment
the resources, the cess that is going to
be imposed on the local authorities
and industries will ultimately fall on
the common man and it is really the
poor people who have to bear the
whole burden and the industrialists
who are actumlly responsible for this
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pollution will go scotfree If you take
my Kerala State, the Birlas have put
up & rayon factory near Mavoor and
the effluents of the factory are emphi-
ed in the nearby niver whereby u lot
of fish die The fishermen could not
fish plants ang animal life are facing
destruction and there 1z a hue and
v from the people The industria-
Iists had not even the courtesy to
give relief to the affected people

All these things have to be kept in
viiw and I think unless the Bill 1s
strengthened on these lines, 1t will

se1Ve n0 purpose

st gwin (gafrar ) mamwfa
wategr 7 fadar @ @ e W
s & el gur oA A
7 Hifew ¥

qEAT & AT & 917 F T ATAAT
FAT W7 & Ay faaza g smeen
7 7% a% & o gwr awmw aae AmEar A
fagm ow faam o 9 fomr & o
qute fxx # 3 w1 wewwT TEA A0
wadrg il N w17y forar Faffr
¥1 77N 4fgr 1 w3 frr o4
=qfer  ferr o fear amm
ar At p 7 faory aw AW £ 6o
F77 waar & fao Wy 2 oaw I
BN IN AR TR AR 0 WY HTAAT
¢ fF gme aar wro sfgar ¥ 7@ THC
w fr 77 2w w o = afem o
B FA | T A AW 9T qgA A
A ¥ fy afeqy & amrd agr =
g1 wmwar qfex @ 1w oAERE
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Wt wgt T wg ol i ww g
@ &1 W o o day o ¥
7 fom) wiwrer o g
T T qElr afew i anir S
FTF 7 GheT AT, a0 TF W q w7

aoz gqmrAfaT ) 1974 97 AT
FRTY IAV qRW W @ A AT Agy 9T
¥ ¢ T wy foar T o wraEr
T AM IW A A SmAET o Ad
g | o\ qET T AT SAT ST 7R
L]

¥wr FEO AT AT TR g |
forr I ® wx fomr & IR
gy fefead w1 Wt afmfaa 2
difaw 1 #F ffr ¥ waTo A G
fafewrdd 1 Fu9t &l Ty afen
& aftd Fred 3 soferr we et
o mmah R ¥
o arz ¥ @ 7 1 wwfag W Iaw
w1 o e we fog wife Ed A
azr arfr fevwenr @ wg gfvm W
fadwt FT 8 1
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dred arr & ve foew & frlew
®OTm WgaT § % 9 3w wW g
wifgq Wi dar fie aet andt ¥ w90
H AT w7 Wt 38 W aAr
wifgw | W T @R 75 Wt
ST SRR & Y A %1 o 25 sfre
W Zar wifge | aw % & o
wiy M w7 arft oimTy g § W
qrt T %1€ Fww A waT@r WO | e
sra g4 ¥R FET &7 AAET Y War A
e & I FE ), IER uIE B
¥z ® g ¥ gu frgr ) afag
W WA VAT F, W] e ®
et wmme frar amo gak g
ATETS B WY Wew s iRy
i gvwTe ¥ W §T A
Fifer | 7wIv W W dAW 20
Wradt 9t A7 gfeargEve gan @
wafs gfaar ¥ 7o & s0-90 Ffrwa
O & T qfeATes e Pl § | vafee
wi§ vEY amaar amdY oo faad gwrd
2wy Wt wiw & wfuwr ot w7
gframang & At | WArar wfaee
woR T TEIR 4 TH 97 3O I
vy fear 1 v7 ar Frr f1oBw am
greaEQ 71 @i dfra s m1m
gw W 79T AT R St @ f e
W o W7 T 37 Wl weer gt
Ayt ®1 &7 frad Ayt 17 A 8w

aft g |

# o5 a7 Wi ©w famw & w70
sTgaT g | 39 faaw 7 0% WA A
g wifge | Taw et afeww fafasd
& g7 wdt o F oo & aafaa @
HOU AIfET | TEHT OF Wem AATHG
g wfgg 1 & o g ofm &
mufag 5 §, oY, gar oY a@me, @
aw Y g7 nz faeeft wfge o gz
ait Y wwar } afe wreT o wew
RareT g | Tafee & wyar g 5

8,

1%
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oft B qUTErEY 7T F | e A g,
AsreciganT % xwg ¥ oo &,
ag Tt ¥ €T A g | vefeg &
A s g s gEwr oF wem warea
A Prad qo® qre ¥l § O A
ama gro | fag a7 & feuz a8 w1
ZTRATE T Tl @ w4 F vary
& wafua v foqr wrar §, ¢ &9 &Y
Wt et o wETeT A qWE o fear
AT | THY FHT §TH TAX qre1 AEY
¥ | safaq & agar g v caw CF
waT RATHY Faran v faed gR 0@
yar vg T WY g A W e w
a7 ®yT &7 a9 Tee & 1 gAY feF
famr Fpet ot StaeYT G T BT wIR
A W AFAT § | WA WA § W Aa
ot o fadas Y ofrfic ) qadd &y
o WA ¥ gA gfwfra w3 &

ot Tmafe (azelr) & wer o
¥T T T WY worfAe AT wreEr
& fir wrraes | afear wr arfow afer
# Yy wrAr & 1 faamy & WY ofeam
¥ o=w1 & afgar w7 7 zfre & A
Jer WOAT ¥ | FHI OET AT GAHA
¥ fr afrar & 771 & T Ffer feesm
# fom SATT & wraT T 94 W R
e WY BT, AU AT BT B 0 I
Ty w7 T AT qEAr & GEAAT §
W qEdt-Rzat ag qU AT W 9THT
fisrar & 1 38 S ®Y A O g,
e i # 1 Fa faeelt Y AT,
fifed ¥y P, forre ¥ Afar
gqr wt § | TEwY S wrA T@r |
A g Ay g ot § oF 97
st & 1 % e wgar g v aw Rt
TMA g FTCETA F1 § | T 7@ FTOATAT
worar &, sTaT d30 wEET § A IawT
7% websy Wt g amar @ 5 a7 oAt W)
ats ¥T, Iy 9T #Y feT & e
w, Iy Far aema Nt ara W g,
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o3t dgfeamivw f wifigld )
HORTT ¥ oo 1o ®Y dwAr  forsdard
& &t 3 wrowdRr Rt o ag fres-
wht § e ag 3@ fr o & qaror
CIATe g 1T 37 172 g ) afar
¥ qgr 7 fear e | FTORC %R AMIC
afer Ia% a9 a1g 93 97 fasSErd
ot o1 | qaE ww iy o dd
o Rt wifgd anfe # 3@ aw a7
ATH 7 900

15 hrs

MG AN T7 WA TEG A T
gi & & wrzar 7 fir 2T o7 wenr s
g & Y fed o yrme
A A qrewt AT g )
afrafafear &t ¥@@r 7 W o
arew  #faa # g ¥ faarfaar v
iy gAwt N uFr A TE § oqifane
AT wifed w17 977 97 g@r ¥ e
ftor %1 fqmrar «nfed | vq W@ w1
¥ gan far v oy a7 2w
T
gart Bw ok UF A A gWTU
e & ) Famgerew wwAr faafewr
gHfeaforey ¥zx wmifar  Hfarer
g srifer &) vegta gt Pfirrer
gweT wawge wife 7wy freeft aw
) vt gt 2w A ¥ ) ok AR
faar arft gfrer iar & et wET
A it aga afers 8 1 Moafrrtes
qEWA # TFT F T 9T Uy AT
Wt gy faw &1 34 F@T Wigd
VY7 TFAE weEeTaR wife W@t aE
a® Wy § IAT uxT e dwgar aw
of & Twre awig W7 A W
a§ & W 3T qEnRT A W o
R A FL TS 1 T T AT A
wifgs i s s7 4™ wwET FY
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T Y ¥ § waT T g AR g
& & gurdt faa qwe'n P § ge dwrr
oAt |

o & T gR—egl) 9 | e
T BrEg IR # o qwwe Wy
gt wrfe 1 ey vl @ T oA o
= 57 somm ft i o afan @
I AT Y agr A € | € WY ¥ A
& =T Awd wvaAr g o

ot quaw (wfegre)  wr (wgEw
farror aar faqawm) wwr fadey
1977 ¥ga & Avawfaw fex 1 fagor
¥ AT & Tey AwuA AvErT 7o
W 3qqu1 ¥ frovmaa © Ao w0
aur g arel g fafu 1 aEear ¥
wE & 1 Ty WA & At w1
WAT ¥IA 7 IACL DAY ¥ H ThAA
# fao o7 IfaA & ar fi g0 s
fam AW w7 T 17 TEW CI5IO A |
afrs g i @
safafaes T W1 WA AW
¥ oam ¥ g7 3 T wlawla ¥
F qeaft 1 @wr A w7 A e
qAEqT A A1 AR TT A ) THE
TopT AT IOET 9ATE WA A
Y &\ 7 o oy BT AnmifaeTd ¢
a1 greqrEA # & et ¢ gAwl ow
AT § " ¥ frar W)

u9A OF ¥ 1T 7w § e
wamar ¥ w0 arE §1 aT § AArEd
aft & W aw aw @ Wl ™ AR
7 ¥t ¥ € s we 7@ g qro
H TAArg Farredw # sEe a5
F vr v & fedee 7 1 ¥0ht ard
FAFT GATE T @A AGrAAT TA
Fon AT AT A6 g0 v | 9
qToE GTET AT S o4 AvE ¥ IS
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qre & gI&r dqFder § IAEr N T
t a8 gmfas A€ W@ A g
wiegd fs & ot wigaweR ®
mAegE w7 a | Gfi abat & feare
unT AT W § ¥R eTow 7 Afaat
w1 TIAT T g e § 1 AvaTOr M
W1 WrEdr A% qr aveTE & QAT ST
¥ W AT BT AW W OU% 3T AT
Fferdr 7 9y ® AT W % wA"
Ad & 1 7@T ¥ TG QA aEEr A
1aY 77 wfayr 7 ff o AR F o wE
amr ¢ ot zfraet & fear? =@ &0
AT W wT GlEATENT el
& gy ® fear sagar w
qATATT & 1w ¥y A1 A €™ A
Ent!““i’“mtﬂﬂ!"t
fgar” # | @ maR? @t v am ¥
fra? TR ofzaTwd §, wr A
Thaws § A7 wTEA R, qr WA
frgczafix ¢ m e wowmg A4
# ar afrarr =t ¥ A § oy dwE
T £, 7z aww IO Afgm & qEl
¥1 wgfex w74 @A P\ A ¥ I AT
v AU ¥ A@ b aw Wi whuw
JAAT WRE | W dAE ITET ST
ft mae aft W wfgd, afew oR
) ey o A w) SEfew v ¥ ar oR
wamfr foAe) eodlm & @
visrsat W17 grOvwATeT §1 ®rE
o 2y & Wi sferw e & foa
Tt W ww w wgfer o §, e
TororETdt W F 9§ Agwer w7 de
naEar AgY &, TG AT W WFTOA ALV
:’Tqr&t.ﬁﬁmmwm«nh!
% o¢ et fagaer A4 &, @ 37 9T
Yire fram € asvr & | @y 3avASE
T1r ®re w0 T7wT ® 30 FOE T

Pollutson) Cess Bill

# ¥ & 1 whwm W w6 W
wravgwar § arfs &3 O w1 Ay wgfew
qAEFCER

fanfw wlc awie war qf wic
qrafe woft (o fowme wer) @
mifgwn, ag T AT dww vEiAw e
e & fe adt awifas ad o
gufee & fs et g w1 Qwar
wifgd | 7 faw 9w 7 fewr o,
vaw! qEnfaw fedt AT 7 oagr
%, Ak fad & ww gew & Tad
R Gt SR TLRC R L
7z fr for dmad & ww fawr & feereredy
&t § T wr wvo ge fed & 3@
Ta w7 wg 7€ g v § fe wr
T WA & 7T @ W | & gt

#eg ¥ fwh amgw A fefeerd &1 fos
fear a1 | &1 7g WY wgge & 15 To
qz ar awr

Procesuing of animal and yegetable
product industries.

15.08 hrs
|MRrR DEPUTY-SPEAKER in th. clair]
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[#r fasm< @]
T ow ngmew s A faw
fm f o & Qe & dgE oTw
g 99 wxw ¥ g & S IEH
TAW TAANE XA AWGEr ® AW A
¥ gefiguw qRe w19 1 § | Tiger
T ®AX FC0 FGAT F T 6 wqT
w & fag o Y & afew Aww
#fvewr dow w1 Wt Seeww fwar A
&, W wwayaArr & 1 &faw vt @
fox wgmr qfwsr & 6 w1 ww
Sorar W & Iwer ofeefadt 7§,
wmifs o vr gAeter  wigaw

ITav g |

), TF awir ¥ frw e mar b
T dfegw & A & 1w
e w1 fors fegr qar @ o a1 &
wg g § fE maT e & ar
¥ ow faer &faaz T dw ¥7 faar mar @
o Jga o afwaTae ® wmA W
WA 1 WY WHEHIH WIS P, 9 97
AN awdry #, @ qAfew | gmer
wa ¥ ¥ A § T 97 mdwww
w1 OF §h T |

% oo arft Tre TA T WA ¥
o wge g fe A w1 AW oA § A
AT A, ST FIERE ¥ T
Al § afex e WA | 9y e
Fr fr A W T 3, W e
wm fer & ey o1 ] g
41 % o " fe e = T &
FraE O OFE W R 4 Ad,
AT AL |

7 fax fear v @ e g
3 wire = o & §, wod T e
arogsraat g ) & sot ST g

g fir 7 fess qeafrgfon ad & fod
3 @A 3 wE §F af@ e
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waré sy aedt | vz & frr g wregeT
w1 ¥ gy % g @ s
SHRI ANNASAHEB P SHINDE

Will you not provide for research out
of this”?

SHRI SIKANDAR BHAKT  Yes,
certainly We will, because that part
which 18 coming to the central board
will be employed to do research work
The cential board 1s looking after
Union territories ang some part will
be spent on resecarch too

Now the major objections 1ased
are included in the amendments that
have been tabled

#1 gazazg st ¥ufasrd wv famr
& yArw fyfares & a7 7 & ago
JAET WA ALY HTAT ARAT AEY Wy
T AT w1 ZY ArgAr vAfAT FAET A4
™ W3

«fr quwow mfgwv & fag qrEr
Hay AT AT £ IR 07 A W Ay
AT E

ol foweat v ¥ wo far a0
fie ot mfr feetd 7 2 IEAT
FOa w017 wAlfgaa o1 9 wOqH
Alar 2 Sww @A & wife
fgeamt f7d ad oY ¥ vEQE-
gt Fgr fasg 7 Agnfea § safag
qg g g & for or avdr wsme gwr @
IAR1 AGA FT UF AOAT FATT IH
&, 39 g7 &7 =W faw @ oW
§¢ 79z W YO 1A FT g4Te

LOR R Gl LI UL R
wife fecamie arz< mRqTESl AMAT
qafer Ay ¥, Tofad S¥er A
g

o WA weer @ JuRmfd
owt § o A% ¥, I s g ?
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ot fowat wen  garener g,
# g W& wT T a1 fis wREHew 1 §
11 aF W I fawe & waERe
18 WK gt foe & wawde 21, 7@
A7 U% £ W9 § ®E9 WA F | T8
waghe aiwe ¥ ¥ i o erifer
ax & fod o 97 &g AMAEr w1
W, qC A AN A | CHA L1 AR
wifsiragsag & 1| °F a1 g7 {¢ faefl
AT o g 3T A (var fw
erifeer g & o1 A war @ 3
A1 qrgue AT # | ST TEwl ST
Ay fods zeedts 97 wmEr S@A
a1 ag fefesfaiom gm0

g% wMAig weer v fFeefifaana

gim ¢

st fowrae ae@  nx qEmET w1
WER W @Y 97 g @wdd g
Ta ¢ f we fefew{amna grm  wovwr
WA F T ATE T AT |

ot ®W SE e (a3 )
A 9T TT AAN MEWA A ¥ oa, e
A F g

oft feoweae wem v T TrAWTT 1A
A AT O ZAT § | @W 7 SEAd
717 ac gufes 17 som, aafea /9
g fF oF 9ie@ET &1 BRRAT FAT
97 A¥ AMU AW | gg wFv g fv
R aw Tgwm 97 9 §1 gaee frar
war§ ag 2 4@ & arf dawly feedies
gz frgr nar & WX ey g
Ffag N A o m g g 1 47
& feifazy witae foar mar § | gaer
efgare sanfedt w1% qoAqw 9T ¢ |
oy e fear war ¢ fe whifes -
o & A0 A B O v g 8,
wr fr refigae gw & I W
Ty AW e fe

Poliution) Cess Bill
wifad ary qEEew| W@ ¢ W I
¥ g & @1 & and 47 o fp-forew
aF &w wamar W

ot W W qeTw |WER w7 & A
% qrft 07 &% §aTA { TEANE ¥ ¥
ary TRATHY ghiY | 97 ¥ weaww &
T ¥ amww faT @ 9w wEN
7 aft avf &\ cxfgaw gqfen 97
o AF AT VT

ot foemee wer R wedEw R
fr o narsiew &1 & & faw frm @
IF & wT AT W

MR DEPUTY-SPEAKER: Accept-
ing o not accepting any amendment
will come later, in the second read-
ing,

st forge wer 1w wEwE
mRERER Ao 15 W 19 ¥ fray &
TrEteqya ¥ i 114(3) &
Aarfes ymenlAsfey wr s gfear
& & wawy ngrfguz = fyar o wAr
2, g ar v oy 7 (g w1F @7 oA q
faar ary (1 #3F o (5w ag & i
1z ¥ ngifyoma 74 T &7 F feo
1 arfzaw 7@ & | IHIT 25 qWEE
o7 75 9TAT ®Y A1 419 FE &, oA
wifew ¥ warfew a7 awfra a8 ¢ f¥
I9 97 gWT g1 |1 |

T | ol TAIEA § A% ST
a1 fF ag Tma w41 2w i§ 7 g
wifgr 1 A gmEmd Aw wous
fear w1 fe @ €zw oY 2, o
1974 & mee ® g7 Agy foar ¢
arfeeare, wgarg, IFMT  ATTRE
#hryr, duww wiv faferw o @
v aw far o T 8 e 3 58 w7 A
& | an §x w2 ¥ gfrerfdy g A
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[+ faw-zz 7w]

v sy & o wrae ay & am
afr @ 76 & fa7 w1 qm fa. wva
atfgw w1 | Tq fAo A7 T7eme § fr
v fa &1 ¥8 v & qm| frar o o
d3T mAaETEEE arqwa ¥ far
far war & | oq7 qrawE § arv w1 faq
Y ¥ wma aw ¥ fzar q4r ¥
WA WA T IR AR g fr
7Z 727 A A T FTIG 4 Wr WAL |
nf Feaqrz ¥ fE ¥av AmaE ow far
TIOE AT K TAT AN

MR DEPUTY-SPEAKER The
question 1s

That the Bill to piovide for the
levy and collection of a cess on
water consumed by persons cariy-
ing on certain industries ang by
local authorities with a wiew to
augment the rewources of the Cen-
tral Board and the State Boads for
the previntion and control of watct
pollution  constituted under the
Water (Prevention and Control of
Pollution) Act 1974 be taken into
consideration

The motwon was adopted

MR DEPUTY-SPEAKER Now
about Clause 2 Mis Rangnekar 18
not present The question ;s

That clause ® stand pait ¢t the
Bill

The motion was adopted
Clause 2 way added to the Bill

MR DEPUTY-SPEAKER Now
Clause 3 Mrs Rangnekar 1s not here
There ate some other amendments
Dr Rampn Singh are you moving your
amendment’ First of all you must
mahe up you; mind whether you war ,
to move 1t or not

DR RAMJI SINGH We are on
the same side

MR DEPUTY-SPEAKER I think
vou are not mowving it I take it
hke that Now about Shri Yuvra)

NOVEMBER 28, 1077 and Control of ara
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SHRI YUVRAJ I withdraw it

MR DEPUTY-SPEAKER The
question 18

“That Clause 3 stund part of the
B

The motion was adopted

Clause 3 was added to the Bill
MR DEPUTY-SPEAKER Now

Clause 4 Mis Rangnekar is nol liere
The question 18

That Clause 4 stand part of the
Bill

The motion was adopted

Claus. 4 was added to the Bill

MR DEPUTY-SPEAKER Claust
% Mis Rangnek®r 1» not here
The question 15

That Clause 5 stand part! of the
Bull

The motion was adopted

Clause 5 was added to the Bill

MR DEPUTY-SPEAKER The
question 1%

That Clause b stand part of the
Bill

ILhe motron uwus adopted
Clause 6 was added to the Bill

MR DEPUTY-SPEAKER Clause
7 Dr B N Singh 1s also not here

The question 1s
That Clause 7 stand part of the
Bill
The motion was adopted
Clause 7 was added to the Bill

Clause 8 (Crediting proceeds of cess
to Consohdated Fund) of Indw and
upplication thereof)

MR DEPUTY-SPEAKER Clause
8 Mr Chitta Basu, your amendment
Mo ¢ 1 not admitted hecause he
President has withheld his permssion
Do you want to move your smend-

nent No 157
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SHRI CHITTA BASU Yes, Sir 1
beg to move.

“Page 3 —
omit lines 25 to 28° (15)

1
MR  DEPUTY-SPEAKER The
question 18

Page 3 —
omit Jines 25 to 28" (15)

The motion wes negatived

MR DEPUTY-SPEAKER The
question 18

‘That Clause 8 stand part of tht
Bill *

The mwolion was adopted

Clause 8 was added to the Bill
Clauses 9 to 13 were added to the Bill
Claute 14 (Penalty)

MR DEPUTY-SPEAKFR Now
about clause 14

SHRI CHITTA BASU
move

“Page 4—
omit lines 38 to 40 (16)

MR  DEPUTY-SPEAKER The
guestlon 1s

1 beg to

Page 4 —
omit lines 38 to 40" (16)
The motion was negatived

SHRI CHITTA BASU I wanted
to hsten to the Mimster as to why
he has not accepted it

MR DEPUTY-SPEAKER He has
aheady explained

SHR; CHITTA BASU A\ Ixputy-
Speaker Sir, you have prevented the
Minster

MR DEPUTY-SPEAKER [ have
not preventéd anybody The Mimster
has been talking about every amend-
ment, even before they were moved
“What was preventeq was the ac ep-

Pollution) Cess Bill

tance or rejection of the amendments
before they were moved Fle talked
about the amendments all right

SHRI SIKANDAR BAKHT I think
I have already said it Probably he
has missed it This provision has
bLeen made with a view 1o avoiding
Irivolous complaints by unconnected
people before civil courts, which wil
1csult jn unnecessary litigation Since
State Boards and Cential Boards are
the only authonties to assess and te
determine whether an offence has
been committed under this Act, they
alone should refer the matter to the
court

MR DEPUTY-SPEAKER The
amendment to thiy cluuse has already
becn rejected

MR DEPUTY-SPEAKER The
question 1

“That clause 14 stand pait of the
Bl

The motion was adopied

Clause 14 was added to the Bull
Clause 15 to 17 were added 1> the Bull

Schedules I and II were added to the
Bill

Clause 1 the Enacting Formula and
the Title were added to the Bill

SHRI SIKANDAR BAKHT I beg
to move

*That the Bill be passed

MR DEPUTY-SPEAKER  Motion
moved
That the Bill be passed’
SHR1 CHITTA BASU I have the

hon Minister gn 1ecord to say that he
has understood the 1ationale of my
amendment No 14 although the
President in his wisdom has dechined
to give his consent for moving it

MR DEPUTY-SPEAKER You
tannot move it

SHRI CHITTA BASU But the hon
Minister has understood the rationale
of i May I have an as-urance
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MR DEPUTY-SPEAKER When
i 15 not moved how can he under-
stand the iationale of it?

SHRI CHITTA BASU 1Ip the
matter of division of resouices would
he beai 1n mund the ratw.ale which
1 have introdu «d in the form of my
amendment®

MR DEPUIY-SPLAKER
no amendment Let us pe very clear
about 1t If you are pio) unding
some 1dea on which you want {he rc
action of the M n ~ter thit 18 3 ciffer
enh matter B 1§ you ire 1aiking vh
a non-existeny amendment Lecause
it has not leon moved there s MO
point 1n dong so

There 18

SHRI (HITTA BASU Tet us lor
the time being forgel that there was
on amendment In the matter of divi-
sion of resources will the proportion
of 75 per cent hy the States and 25
peér cent by the Centre 1¢ taken mto
consideration” May I have fhis 18
turance from him®

SHRI SIKANDAR BAKIII
not at all agree to such
Mivision of resources

MR DFPLTY SPFARER The qie
fion 18

That the Bill be pass 1
The motion was adop! o

ITen
po itne

— e

15 30 hrs
ADVOCATES (AMENDMI'NT) BITT

THF MINISTER OF 1 AW TUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) ] beg to move

That the Bill further to amend
the Advocateg Act 1061 be t ken
into consideration

The Bill 15 a very sumple une There
are three matters that the Eill pur
poits to deal with

One 15 i regurd 4o Ahe  Cheatman
and Vice-Chairmap of the various Bar
Councils of the Staleg as well as the

Bar Council of India Prior {0 1978,
before the amendment made in 1978, 1t
Was open to the members of each Bar
Council, whether it was the Bar Coun-
cil of a State or the Bar Council of
India to elect their own Chairman
and Vice-Chawrman It was only by
an amendment Act passed in 1876 that
thig autonomous character of {he Bar
Councils wag interfered with and their
11ght to elect their own Chairman and
Vice Chairmap, was taken away On
the other hand this was sabstituted
by an ¢x officto Chalrman sng 1n ex-
officio  Vice-Chairman QOna of the
provisions in this Bill 1s that the old
position namely that of &, elected
Chairman and an eleclted Vice-Charr
man should be restored so that the
autonomv and the independence of the
Bnr may be 1estored Ag the House
knows the Bar Countil has a very
important role to play 1n a demociacy
It hyws been playing an important iole
in our democracy It had iways bheen
espected and 1in fact it was one of
the ohjects of the Advocates Act to
tine autonomy to the Bar in its own
funclioning Therefore 1t was conwu-
dered that the Bar was 1 ver, res-
ponuble body should control its own
affurs  The Chairman nd the Vice
(h urman have a crucial role to plw
n the affurg of the Bar Council ard
theiefme 1t should be fo- the Bars
threugh their elecled 1eprestntatives
who are the members of the B
Coundil to clect hen »wn Chairman
ind Vice Chairman (o discharge their
tunition  That in the ratinnale be-
hind these provisions of thig Eill

I'he other important maties which
Ix 1 subjec! mitter of the Bill 15 the
term of the Bar Council Earher the
term of the Bar Councl was four
vears The Constitution has provided
that the term of the Legislitive As-
semblies and the Lok Sabha would be
five years So 1t is proposed by fhe
Bill to increase the term of the Bar
Council also from four to five years
The reason would be that because
eleciions are an expensive procets and
% he vune ¥me  thes hane ‘o take
place periodically, the same patiers
of five years as laid down for the Lok
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Sabha ang the Assemblies may also
apply to these elected Bar Councils
Therefore, by this Bilj it 15 sought to
be provided that the term of an elec-
ted Bar Councul shall glso be five years
instead of four years

The third imporiant malter that this
Bill deals with 15 the problem of ate
torneys in the Caleutia High Court
A mingle category of advociles was
sought to be provided for |y the Ad-
vocates Act but before the amend-
ment of 1976 there was g suecial pro-
vision for these atiorneys who had
not obtained a degree of Bachelor of
Laws They had to pass the pruli-
minarv intermediate and hnal cxam
nations which were conductied by the
High Comts 4ng after that they wire
enrolled as attorneys By the 1976
Amendment Act this special category
of aitorneys was sought to be done
iway with  These atformevs existed
n the Bombay and Caleutta High
Couris So far as the Bombavy High
Court was concerned they did not
Jresent any problem because before a
servon could be admatled to 1. ke the
examinabion of attorneyship he had
10 he a 1w graduate ind therefcre
they were enfitled to enrol themselves
s advocates and thev got themselves
enrollcd  There was no problem

So tar as the Calcutta High Courl
vis corncerned the posmtion wqs duf-
ferent A pirsony could bHe airticled
for attoineyship withoui heing 1 law
groduale and many persong had gol
themselves enlisled for this course of
torneyship and many of them had
already passed some cxaminutions
though mot the final cxamination
The effect of this amendment of 1976
wab—1L 15 quite possible that this was
a totally unintended effect thuis as-
pect might have been lost sight of—
that even those who had spent consi-
derahle time in learming all this about
the law and s0 on and who had even
passed the prelminary or the inter-
mediate examination but had not
wassed the final examunation before
31st December 1876 became the vic-
fims of perhans an uninféended hard-
ship nawely that they were not enti-
tled to pass the final examination
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The option left to them was to join a
law course In a university and spend
three years learning the same thang
and then become an advocate It was
ielt by the Government that this was
an undue hardship and, therefore, it
18 sought to be provided by this Bull
that the Calcutta High Comit may be
authonsed to hold these examinations
bll 31st December 1980, so that all
those who had already passed at leas:
the first examunation might Le given
an apportinity Lo 1 s~ the fin,l exa-
mination before 31st December 1980
So far as they are concerned indefi-
nitely that institution cannot be car-
ried Therefore a view has Loen (aken
that for those who were serious and
those who had at Jeast passed the first
examination, this authonration to the
Calcutta }High Court, namely to conli-
nue to hold examinations ior three
more years upto 3ist December, 1580
ht made so that there 18 no hardship
to them 'They may continue to have
that course they may pass the inler
mediate examunation as well as the
final examination and thereafter (here
may be the provision for thewr earol
ment as Advocates

I do hope that so far as il these
provisgons which  are sougn' to he
introduced by the Bill are concerned
these would be unamumously acceptable
to the whole House because the ob-
ject of the Bull ag the House would
appieciate 18 somethung which 18
lnudable It woulgy be the function
in 2 democracy to restore fnll auto-
nomy to this 1mportant .nstitution of
the Bar and secondly to have a um-
form five-year period which has been
the usual term of the elected bodies
and 1n order to save a litle expense
fo apply the principle of five-year
term to the elecieq Bar Counuils also
and to obvious the hardship In the
case of Attorneys in the Calcutta
High Court so that those who had
taken the course already before the
ch-nn made, those who had pas-
sed at least one ex
thm mmuu ons
to

amination out of
may be permitted

pass the other two examinations
also Of course, if they do not work
and 1if they do not pass the final exa-
mration by the due date, namely 31st
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December, 1980, then they will not be
entitled to this concession. If tlrey
work hard and pass the examination,
there is npo reasci why they should be
subjected to the hardship.

With these words, | commend this
Bill for the consideration of the House,

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Advocates Act, 1861, be taken
into consideration.”

DR, V. A, SEYID MUHAMMAD
(Calicut): Mr. Deputy-Speaker, Sir,
this Bill purports to replace the Ordi-
nance which was promulgated on the
31st October, 1977. That means, the
Ordinance was promulgated 14 days
before the Parliament was to meet.

As all of us are aware, under article
123, the President has to be satisfled
that a situation exists that justifics
immediate promulgation of an Ordi-
nance. Here, even the Statement of
Objects and Reasons and a paper cir-
culated, namely, the statement ex-
plaining the circumstance which
necessitateg immediate legislation by
ithe Ordinance show that the only
reason for promulgating this Ordi-
nance was that the examination to be
conducted by the Bar or the High
Court, whatever jt is, used 1o be
conducted in January and, therefore,
if it was not done by an Ordinance
immediately there might be some
delay. As to which is the gate in
January, whether it is the begining
of January or middle of January or

.end of January, we are not given any
information. Is it such an important
matter that the examination instead of
being conducted in the first week of
January, if it is cnducted ufler 14
lays, the heavens will fall and that
he President should exercise the
xtra ordinary power of promulgating
n Ordinance?

1 recall, when we were in the Gov-
rnment, in respect of every Ordi-
ance, whether it was 14 deys or two
yonths or three months before the
arliament was to meet, there was &
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genera] attack against the Government
for resorting to promulgation of
Ordinances, In a small matter like
this which is not of such dimension,
the heavens will not fall if, instead of
in the first week of January, the
examination is held at the end of
January. The Law Minister could
have brought this Bill on the first day
or the second day of this session
One points accusing fingers at otheis
that the Congress Government was
anxious all the time to rule by Ordi-
nances. Take any Ordinance that we
had passed. Was there any Ordinance,
which we had passed, just for the sake
of holding an examination al un early
datc? And the President js supposed
to have been satisfied that such condi-
tions existed that unless he promul-
gated the Ordinance, the Huaven:
would fall down. So, let us pot have
this sort of double talk. Thal is wha!
I ohiect to. If ther: was sufficient
reason, I would cerlainly have sup-
ported it. Just 14 days buefore Parla-
ment was to sit—without any dis-
respect to this Bill and to the matter
involved, I say this; 1 may be forgiven
ta use ithms expres-ien--for  thus
absolutely ‘nsignificant matter in the
whole scheme of the Constitution and
the legislations in the country, you
came with this Ordinance, You could
have waited for 14 deys and brought
this Bill on the first or second day
and got the sanction of the House.
So, do not talk about high principles
of democracy and attack us saying
that we resorted to issuing Ordinances,
You should not talk with the tongue
in the cheek. That is what I object
to.

Coming to the merits of this Bill, I
bad the privilege of piloting the Ad-
vocates Amendment Bill, 1976. At
that time when 1 moved the Bill con-
cerning the change from elected
Chairmen of Bar Councils of States
and elected Chairman of the Bar
Council of India to the statutory
methog of appointing the Attorney-
Genera] for the Bar Council of India
and the respective Advocate-General
for the State, I gave the reasons ela-
borately why this charge hod {o bLe
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made The reason given was this In
1961 when the ouiginal Aclt was pass-
ed the provision was that the Attor-
ney-General would be the Chuirman
of the Bar Council of India and the
re ptetive Advoecate-General  would
be¢ the¢ Chairman of the respective
Stalc Bax Council It was thought
subsequently as the Law Minister has
~i1d now on democratic principles and
for the autonomy of the Bar Councils
It was necessary ot advisable to have
eutted  Chmman nstead ot the
statutory appoiniment of Attorney-
General o1 the Advocate-General, as
the cas«c may be That worked for
4 (titain number of years Now the
hon Law Mimster has said that re-
presentations have been received
‘rom the public and the various Bai
Ayspcrations enmticising  the  chiange-
over or going back to the 1961 pro-
1 sion namely appointing under the
tatule the Attoiney-General/Advo-
vate-General to the Bar Councus |
nay tdl him that repiresentations
galorc—1epresentations galore—were
1eccived at that time fiom the Bai
Acsnciations throughout the country
that this system of election had prac-
t cilly destioyed the effictent and
Jece sful working of the Bar Asso
cmtions when  elections were held
the Bar was divided money was spent
ang many of the practices which may
coriespond to, or be analogous to thc
coriupt praclices in the other elec-
tion= became a permanent feature of
the clections for the Bar Councils As
I said 1epresentations galore were
1eecived  Consequently we thought
that 1t was necessary to revert back
to the 1861 pomition namely the
appointment of the Attorney-General
at the Centre and the Adwvocates-
General m the Staltes When we
mtioduced this provision I distinetly

vecollect” I saxd Certain unfortunate
faclors have developed and 1t 15 I1n
view of those factors that we are
making this change If after some
time 1t 15 found that things have
altereq and 1t becomes necessary and
advisable to revert back to the pos.-
tion namely elected Chairmen we wll
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certainly do =0 I recollect, ] made
that statement almost an assurance
I can understand the piesent provi-
sion If the Law Mimister du ing the
course of the last eight months and
after the provisions of that Bill eame
into force has found ihat the Attor-
nty-General being the Cheurman of
the Indian Bai Council and the
Advocates-Genera] being the Chair-
men of the BState Bar Counul 18
detrimenital to the interests of the
Bar Councils and the efficient and
successful working of the Councils
and 1t was because of thet that they
were pioposing the change 1 say
there 15 nmothing of the sort nothing
dbout the efficient working nothing
thout whithe) the situation has im-
proved or deteriorated, except a bald
statement that there has been enti-
c1sm gbout this not stating which Bu:
Assoc ations which State Bar Asso-
t1ations or which membeis of the
public have voiced the criticiam
The question 1 within these  eight
monihs ha ther¢ been such a univer-
~d]l condemnation of the earlier pro-
vision” If so T have no objection in
your coming foiward with the pro-
postd change But which are those
organizations what was the extent of
the criticasm what was the volume of
voue of that eriticism? Nothing has
been said about that There will be
some criticism always and there was
eriticlsm and I distinetly remember
when the Bill was mooted by me
1 had thc occasion to travel through-
out the country and going to a numbe:
of Bar Associations I found that a
la1g¢ number of the Bar Associations
were equally divided on the issue
in support of the change and against
the change I found that a majority
of the Bar Associations were 1
favour of the change which we
brought about by the 1976 amend-
ment After  considerable thought
and weighing the situation at that
time we came to certain conclusions
and changed the relevant provision
ind 1everted back to 1961 position
Is it the case of the Government that

within these eight months things
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have changed so much, and the
<chatige-over which we brought about
has been found to be absolutely un-
necessary and harmful to the best
interests of the Bar Assocaation” Has
the Government received sufficient
1epresentations in such a volume,
such a mmgnitude that you want to
bring about a change? I cannot quite
understand that If there are suffi-
cient grounds and if the government
15 convinced, as I was while piloting
the Bill gt that time that it 1s neces-
sary and 18 1n the best interests of the
Bar that a change should be brought
about, certainly you go ghead But my
complaint 1s that on facts revealed, the
change 1s justified It 15 all right to
invoke words like ‘democracy and
say, We are doing everything m the
name of democracy Well and good
Now personally I havi no objection to
5 years or 6 years or 7 years You
<av that the elected bodies are always
for 5 years I do not know where-
fiom the Minister pets that (oncept
For Legmslative Assimblies and for
Parliament yes 1ls all night, but for
all elected bodrr  under the statutc
I do not think so I remember one
Jawyer fiirwd who 15 np moie and
wlo  muniniy 15 viry df T o Hidny
of the membiis of the Bar was re-
que ted by 1 cettam Amernican Bar
Assocation sprnding some moncy and
taking some trouble to formulate
certain general principles of law 1n
India and I wa. absolutely *aken bick
when 1 found that one of the general
prunciples formulated was that n the
absence of the President, the Vice-
Piesident shall preside That s sup-
posed to be a general principle

The Law Mmister says that the
elected bodies are elected for five
years I do not know where he got it
fiom  Parllmment—yes Legislative
Assemblies—yes But for gther statu-
tory bodies this 5 year principle 1s just
hike that general principle which the
lawyer friend formulated But this
sort of argument that elected bodies
are generally for 5 years gnd, there-
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fore, it ghould be 5 years, this sort of
reasorang I am not prepared to
uccepd

‘With this observation, 1f the gov-
einment 15 convinced, apart from
mvoking the word ‘democracy’ ana
resorting to this populist slogan-
mongermg, that in the hest interesis
of the Ba: there must be a change-
over from the Altor ey-Gewial and
the  Advocate-General being the
Chanmen of the 1espective Bar Coun-
uils I certainly support, but 1if it 1s
only that just because it was done by
the previous government and so you
dre bound to change it whether it be
good, bad o1 indifferent, if it 15 1n
that spinit I certainly cannot support
it
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SHRI SASANKASEKEAR SANYAL
(Jangipur): My hon. friend the Law
Minister has put me in a critical pre-
dicament. I was born into he Bar
in the year 1926 and before that [
was born into politics in the Yyear
1921. All along i have beln crpesing
the Governmenit of the day. But, to-
day, against myself, agzainst the tradi-
tions of my past, I have to wholz-
heartedly support the Bill which has
been introduced.

So far ns th- quastion of ex-officie
or elected Chairmanship is concerned,
my hon. friend from the congress bem-
ches was very eloquent and he talked
in cultivated confidence when lie said
that no complaint was ever made by
anybody agaituist the ex-officias Chair-
man,

DR. V. A. SEYID MUHAMMAD: I
did not say that. I must corr2ct that,
I saig that in respect of the large
number of Bar Associations, the opi-
nion was equally dividad.

SHRI SASANKASEKHAR  SAN-
YAL: I think I have also understesd
correctly what you have said.
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15.59 brs.
‘Dr. SusiliLA NAY&N in the Chair]

Madam. I have travelled fur and
wide as a lawyer and a Holitician
irom district to distrizt ana
from State to State. I have had the
~pportunity of being a member of the
Select Committee on the Advocates
Bill when Mr. Hathi was the Chair-
raan. On the face of it, in the demo-
cratic traditions, putting the Atiorn-
ey-General or the Advocate-General
c the top as a Government nominee
i an odious thing in itself and should
be removed,.

Angd there had been compiaints that
they are very busy lawyers and they
are foisted vpon the Bar Council; they
heve no {ime tg look aiter their af-
fairs and  ihercfore that proposal of
ke Bar Council of Indiag had io be
rzzatived by various means.

16 hrs.

In West Berigal, to-day the UDF s in
rower and the C.P.M. is a major party
there, The Advocate Genera! is Shri
Saehansuciarya who belongs to CPM
and even the CPM for the sake of
cemocracy generally v to take nd-
vontage of tlie present jaw. Thev
welcome the Bill that has been intro-
cuced bv the Law Minister to-day.
We all applaud and welcome that part
of the Bill

But, so far 2s the term is concerned.
ibe term five year may be all right.
But. what really troubles us is this.
I would expect the hon, Miaister to
consider whether or not this is rea-
sopable or possible to see that nobody
gets the monopcely of this term. There
ic a competition even amongst the law-
vers because the Members of the Bar
Council are going to be the Executive
and all that. Therefore, the lawyers
who have enjoyed once shou'd not be
cermitted to run for this centest for
the mext term. In this way the
wheel of demorracy can go on,

+ So far as the problem is concerned.
cpportunity is being given mainly to
—ersons who have been in the line all
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along. They have now 1o pass an ex-
amination. Suppose somebody who
has been in this profession for thirty
yvears as an effective lawyer with all
the confidence, by some accident, fails
—after all the examination is an arti-
ficial thing and if I am asked ¢
sit for the examination of three hours’
duration and if I am asked to answer
six questions, I may fail—what will
happen to him.

This aspect of the thing has ¢ be
considered by my hon. friend, the
Minister. My hon. friend has referred
to his profession as a noble one and
a democratic one. We are all noble
in the democratic society—ther~ is no
doubt about it. We have to see one
thing that this class when they enter
into the profession, enter without any
security and, whenever they fail in
their examination, they have nc secu-
ritv. Suppose you enter into a court.
Yoy will find there a sitfing judge es
a stipendiary and potential pensioner
and he is looked after well. But, we
the lawvers who have spent their lives
ail the aller of jusfice or at least mzny
of us are stranded and they all die
unsung and unwept. After all it is a
socialistic approach in the sceialistic
society. In this democracy we zll talk
of law and order. The wheel of the
law is greased by the lawyers. Shri
Shanti Bhushan, the Minister and my-
self as a lawyer have to oil the ma-
chine. Though we are humtble law-
vers we are very strong potentially
and we have succeeded by luck and
pluck. Shri Shanti Bhushan is a fit
person and he seems to bhe Iucky.
There are lawyers who have failed
and who are neither lucky nor plucky.
By and large, there are othe=s a ma-
jority of whom are plucky but not
lucky.

Therefore I request the hon. Minis-
ter a lawyer, having done some good
for the cause of the brother lawvers.
has to find out ways and means by
which they are looked after well by
the States.

Every lawyer talks things polities
but not a large section of them were
activists in politics. They are the
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brain trust of society. What about
those persong whom thg government
have not looked after at all? Make
some provisions for their permanent
benefits, for thewr contigency benefits,
for their old age benefits, make some
provision for their death beneflts Be-
cause after all the stiength of the
chain 18 the strength of the weakest
link and the bran trust of the society
18 the weakest link Unless the law-
yers are given g lfe of security and
serenity, brains will not develop and
we shall not be able to race agamst
ant; socialism towards socialism and
liberation
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*SHRI A MURUGESAN (Chidam-
baram) Madam Chairmran, en behalf
of my party, the All India Anna Dra-
vida Munnetra Kazhagam, I rise to
say a few words on The Advocates
Amendment Bill

Madam, this Bill seeks to undo the
classic Emergency Excess perpetiated
on the people of India by the foimer
Congress Government at the Centre
The autonomy of the State Bar Coun
eils was appropriated by the then auto-
cratic Central Government durin, the
period of Emergency It was an irony
that this was 1mitiated at the instance
of a former Chief Justice of a High
Courty who happeneq to be the Law
Minister Though there was opposi-
tion all over the country for the
amendment of the Advocates  Act
1861 1n 1976 the voice of dissent was
stiffed by tne fear of consequence of
such an opposition during Emergency

Durmg the General Electionz the
Janata Party assured the peopie that
if the people voted the Janata 1o
power theg pre-emergency position of
the Advocates Act would be restored
and the amendment passed duriang the
Emergency would be repesled I am
Elad tbat the Premdeqnt jssuei the
Ordinance for this purpose ang this
Bill i replacing that Ordunance,

Im?:lefulhmt:mtral Gov-
arnment having restored the auto-
momy of the fiete Bey Couscils pnd

'l-'Ih:'Bnml speech was dei;:mdin '.l;n-lﬂ.
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also for extending the tenuie of mem-
Bemhip of the State Bar Councal from

four years to five years

Before I conclude, I would request
the hon Law Minister that he should
btring farth a leguslative measure
which would permanently prevent
any Government in future to make
such amendments to the laws of the
land

With these words I conclude my
speech
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SHRI SAUGATA ROY (Barrack-
pore) Madam Chairman, 1 rise not to
oppose the Bill because om party for
the last elght months has consistently
taken the pomtion that on munor
grounds we shall not oppose the Gov-
ernment and that we shall not oppose
the Government for opposition’s sake
So, I have nothing to say agawnst the
Bill though I will come to my points of
criticism and the reasons why the
Advocates Act was amcaded laer

I want to addres one question to the
Treasuty Benches over there that an\
capital whych we accumulate 1s bound
to wither away sometime If you do
not do anything about 1t how long wall
the ruling party Benches go on harp-
ing on the excesses of Emergency? |
need not remind you that you won the
elections on the plea of Erergenty 1
have been hearing the same tune, the
same sklogan, the same type of spee-
ches for the last eight months while
the prices go on rising, there are rail-
way accidents every day, there 13 the
breakdown of law and order and all
that You talk of democracy so much
these days But in Madhya Pradesn,
you have brought in mmni-MISA 1In
Jammu and Kashmir, the MISA 13
again there (Imterruptions)

wtdt wwdte fow s3a iy w
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SHRI SAUGATA ROY What 1
was saying 18 that the ruling party
Benches are using up theiwr capi*al too
«on by harping on the excesses of
Emergency day in and day out This
capital cannot last longer nor the Gov-
ernment can satisfy the people of this
countty who are fed with with the
rising prices, indiseipline hreak-down
m law and order, atrocities on Hari-
Jans, railway accidents gnd what not

Speaking on the Advocates Bill, I
want to tell you one gmall story Ths
1s about one Barrister who became
the Chuef Mmister of 8 State What
was the first act tha( the Barrister did
on becoming the Chief Minwter of
a State” He ordered the PWD to air-
condition all the roomg in the High
Court Some people wen: to hum and
asked “why are you doing this* Do
vou think it 1s of a high priority "?
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he has 10 ketp ap Ail populsrity there
Otherwise, 1 @o not snderstand what
was the mecessity of premulgating at
Ordinance only 14 days before the
Parlament was to sheet

The reason, the excuse ;f I may say
80 gwven for this 1s that the Articie-
ship examinatrons were to be held m
Jahuary ‘The examnations could as
well have been held in February The
people who have been coming elo-
quent about the Ordinance-rmy  will
agree thay they are resorting t» the
same mrethod Thus is just a rmind-
er, like having a mmi-MISA So they
are also going back to the old days
and they are using up their own capi-
tal too soon As I sald before, we do
not oppose the Bill which Mr Shant1
Bhushan has brought forward But I
want to point out as to why the cques-
tion of amending the Advocates Act
arose The Bar Council 18 the highest
bodv to decide on the proceedings of
advocates and other legal luminaries
Because of electioneering the Bar
Council was sharply divided into gro-
ups Everybodv had to seek votes
and everydoby had to create groups
So the Bar Council was divided 1n
groups

So, on any question decisrp could
not be taken on logical or rafional
grounds 1t had always gone according
to groups

SHRI SOMNATH CHATTERJEE
(Jadavpur) Onmly for one person, to
make him Chairman of the Delln Ber
Council the law was passed!

SHRI SAUGATA ROY 1t was for
the whole country—not only for one
person In respect of the Delhi Bar
Council As I said, the Bar Couneils
were divided sharplv into warnng
groups which ‘had fought wnth one
another quring slections Surch & Bor
Courical could not properlv give jus-
tice could not Yeke giwclplihary actioh
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against erring peaple, dould net dusci-
pline the legal profesmon "Therefore,
thes wag neosfsitated. There were 2
large number of people Who had ap-
phed, who had presemted petitions,
saying that the Bar Councils ‘were not
running properly As a resulg of that,
this was amended. I Mr Shant
Bhushan be it fer genume democratic
remsons or for keepmg hi» populanity
in the Bar, seeks to amend the Ad-
vocates Act, we will not oppose, but I
only want to point out that, when we
sey the ssme Hung over and over ag-
ain, 1n the Englsh language 1t 1s call-
ed cliche This 1atk o democracy by
the Janata Party people 18 becoming
a cliche ‘When it 1s repeated ad
nauseam 1t becomes a bit irntating,
repetitive and bormg That 15 what
18 happening now

About three or four vears sgo, a
hue and cry was raised by the people
belonging to Mr Shamta  Bnushan's
Party about supersesmon of judges If
I may remind him—the question came
up before Parhament ilsu —there was
supersession of over 67 judge: In
elevating Mr Justice Desmy to the
Supreme Court It 18 said—: Jo nct
want to mentron the name ~that that
justice was related to a certain hugh
dignitary in the Government. I have
not verified the truth of it but it 1s
saud that, to satisfy onc person, for
elevating hum to the Supieme Court,
this supersession was done All I
want ‘o say 1s this It 1s all mgh* vour
commg forward with these amend-
ments We are not goinp to oppose
Bui{ de not go on harping ad nrugeam
on what happened during Emergency
You have your things to do, you have
your responsibilities to perform I
you perform them well, we will not
oppose just for the sake of opposition
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The lawyers have been agitating for
the last seven or eight months I
know, 1t does not come under you But
at least you can use your good offices
to provide a better buwlding for the
lawyers working in the New Dell
area—to provide chambers to all the
lawyerg whose chambers were demo-
lished during the Emergency You
should do it at the earliest I hope,
the hon Minister wjll use hys good
offices for this

ot wANEC wWw (wiAgT ) esrofa
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SHRI JAGANNATH RAO (Berham-
pur) Madam Charman, I would
like to know from the hon Mims-
ter whether the Advocates-General
of Btates cannot gtand for election
for chairmanship of the respective
State Bar Counci] and whether the
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) Madem Chair-
man, I was apprehending when I start-
ed to move for the conmderation of
thns Bul] that perhaps it would be a
dull debate, and that was on account
of the fact that 1t appeared to me with
the very Hmited wisdom that I have
that it was a very non-on‘roversial
Bill But I am very happy that the first
speech of my hon friend Dr Seyid
Muhammad has made 1t a very live-
ly debate

Now, first of ull I would lhike to
say in regard to this Bill that this
Bill also indicates the ushering in of
a revolutionary era from one pownt of
view So far during the years which
have gone by, we had become usrd {o
the Government always bringing mea.
sures which will have the effect of
increasing its powers and concentrat-
ing more and more powers with the
Government It was unthinkeble that
the Government would bring forward
a measure by which 1t would shed off
its prnivileged pouition but for the
first time after the last elections we
find a new spectacle that the Govern-
ment comes forward with measures
which are calculated tp decrease the
powers of the Government, to de-
crease the privileged position of the
Government and not to increa.e Or
enhance the powers of the Govern-
ment! I should thuink that the whole
country and ull the Memberg of this
House on both sides ghould welcome
thig change which has come about 1n
the whole country

Let us conmder, how do the Advo-
cates-General m the States and the
Attorney-General m India come into
office They are appointed by the Go-
vernment, the Attorney-General 1s
appointed by the Government of India
and the Advocates-General are ap-
pointed by the Btatey Governments
Todey the position, Is, whether my
hon friends on the other smde like
it or not, that i {3 the Junats Party
which constitutes the Government
here for the whole country and the
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Janata Party 15 also running the Go-
vernments in a large number of
States. Therefore, 1t is the Attorney-
General appointed by the Government
of India and the Advocates-General
appointed by so many Janata Govern-
mentg who were 1n  position wus ex-
officio Chairman of s> many Siate Bar
Counecilg and the All-India Bar Coun-
cl, but gtill this Government has
brought thig Bill This 13 because
this Government believes that it 1s
not conducive to the interest of the
whole country The interest of the
Government or the interest of the
individuals 1s not important, what 1s
important 5 the interest of the whole
country And therefore for demo-
cracy 1t 1g necessary that there should
be no effort by the Government to
concentrate all kinds of power in its
own hands and that is the reason
why this Bill was brought forward

I am happy that this heat and live-
lLiness has been introduced in the de-
bate First I would like to deal with
the most important question which
has been raised by Dr Seyid Muham-
mad and also by one or two other
hon Members particularly Shmn
Balbir Singh Perhaps, 1t 13 quite
possible that all the relevant facts
have not been taken into considera-
tion by them I welcome the spirt
behind their criticism pamely that the
exercise of Ordinance-making power
15 something which hag to be avoried
1t should be resorted to when it 18
very necessary So far as the spint
of this criticism 15 concerned I whole-
heartedly welcome it Now I would
like to place before the House as to
why 1t became necessary to bring an
Ordinance on the subject even though
it was only about two weeks or so
before the commencement of the
session In fact some crticism was
made that this measure should have
been brought forward much earlier
1 wish I could have brought jt earlier
und at least before June If it could
have been enacted before June, be-
cause as Shri Seyld Muhammad him-
gelf has said, normally these exami-
mations conducted by the Calcutta

High Court used to be conducted m
January and June, perbaps in June
the examination could have been
held While for various reasons,
particularly, on account of the fact
that these provisions m the Bill which
deal with empowering the Calcutta
High Court again to hold this exami-
nation evoked a lot of controversy
whether that should be done, for how
much period i1t should be done and
whether this facility should be ex-
tended even to those who had only
passed a «ingle examunation, etc,
etc and conmderation of all these
aspecty took a little time and there-
fore it was not possible to bring this
Bill in the last session, now that all
these controversies had been thoro-
ughly studied and a pelicy made,
there were two option open as sug-
gested by the hon Member opposite
One wag that we could have wwted
for the Parliament to meet and then
brought forward a Bill rather than
1ssuing an ordinance and the other
wag to mwmsue straightway the or-
dinance and then bring a Bill replac-
ing 1t when Parlmment met Now,
the position would have been that
since all the earlier rules which had
been framed by the Calcutta High
Court for regulating the examination
had already been deleted, 1t was by
this Bill that the power was again
conferred on the Calcutta High Court
to frame appropriate rules for the
holding of these examunations It 15
only after this Bill would have been
enacted by the Parhament—not only
passed by this House, them 1t would
have gone to the other House and dis-
cussed there and passed and then
assented to by the Premdent—and be-
came law, it 15 only after all these
steps had been taken and the law had
come ntp force that the Calcutta
High Court could would have got the
power to frame the rules After

these rules are framed, they will have
to be notified and then only people
will come to know of it So, if you
are going to arrange for an exami-
mation, naturally some adequate notice
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octasions when the power of making
an ordinance was properly used

SHRI SHANTI BHUSHAN: I sn
very grateful to Shri Chatterjee +hat
he has appreciated the 1ssue of or-
dmance beciuse I was going to suv
this, It 1s a matter of opinlon It 13
more a matter of approach and the
question that arises is that while there
are people for whom the fact that i-
the case of some persons six months of
tieir Lves would be just wiped off »¢
a period of absolute nen-utility 15 not
a matter of urgency, other matters
namely, a measure hke the Constti-
tional Amendment viz. the 38th amend-
ment in order to valldate an electicn,
ete., were treated as g0 essential and
80 urgent that within a matter of 3.4
duys it gets through both the Houscs
ahd gets ratified by the States. "t 13
a question of approach. What is the
matter which requires urgency? So iar
ag the Janata Party Government is
concerned, 1 would like to say that it
attaches a great urgency to the ques-
tion that 1f 1t could possibly save gix
months of utflity of these poor people,
then certainly it regards it as a mat-
ter of urgency. That 12 why this
ordinance was issued. I am sorry 1o
say and I would hke to plead guiliv
that I could mnot Imoe the ordivance
earlier. If T had been ahle to fssue
the ordinance earlier, I would hnare
been quite happy. Our intention «as

that at Yeaf Yoy WhtuM nét be &a-
prived of te oppottunity of having
the exafminatioh in June. ... (Mterfup-
tions)

$HART BOMNATH CHATTERJEE:
H2 brought forward a Bill without
understanding the real 1mplications.
He brought it forward because he was
asked to do so.

SHRI C M. STEPHEN (Idukk:) We
understand your présent role of being
a Standing Council We are not in-
terested in the fee arrangement

MR CHAIRMAN: May I request

you to kindly allow hum to fimsh
-

SHRI SHANTI BHUSHAN® I am
very happy that all the provisions of
ths Pill have received the whole-
hearted welcome and support from all
sections of the House I am vely
happy and 1 am very grateful tn mv
friend on the other <side for gving
their support for the provisions of this
Bill. I would however hke to say
that Dr. Seyid Muhammad

L

SHRI C M. STEPHEN® You don'
understand the meaning of revolution

SHRI SHANTI BHUSHAN- That
again is a matter of opinion. Even
a trend towerds an important signifi-
cant change, to take the country
away from authoritarianism and con-

centration of power, to put a sudden
brake, iz a revolution according to
me. Instead of something bemng
done in the direction of self-interest
and so on, they put a brake for things
to start moving in the other direction
and I personslly consider that to be
a revolution. Dr, i ‘Muhammad
said that at that time he had sald that
per. we might review the whole

ure réegarding ex-ofMicie Chair-
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mih amd revert back to the electeli
Chairrtnan ¥ am very happy he sard
that He might lmve envilaged thxt
some day tRe emergency would be
over, ard therefore, he would heve
liked to revert back to the elective
system  The reasbn that he gave
to have the ex-officlo Chairman was
that the Bar used to be divided, elec-
tion of the Chairmun of the Bar
Council was dividing the Bar, people
were quarrelling these were warring
factions and so on It became a matter
of emergency bécale there wehe wary
among sections of the Bdr and that
1s why as a measure of emeregncy
this procedure had to be adoptedl
Now, 1 would like to refer to my
humble experience in the matter I
was fortunate to have been elected as
Chairman of the UP State Bar Coun-
cil I happened to be Advocate
General I am happy to say that
there were no warring factions at all
1 was elected unamimously by all the
members of the Bar Council That
1s my personal experience You can-
not gay that there should be no dif-
ference of opinion m the Bar Council
In a democracy we want honest dif-
ference ot opinion on various matters,
different opynions are thrashed out
and a consensus emerges and the
country has to be governed on the
basis of such consensus Therefore, if
there 1s different of opinion you can-
not say this 1g bad and 1t must be
substituted by the nominee of the
Government and so on .

But then if that was so, why was 1t
that only for the election of the Chair-
man and Vicé-Chairman this opportu-
nmity was teken? Electlong of Mem-
bers of the Bar Council take place
thousands and thousands of membeis
of the Bar in each State are involved
There has been no tréuble there You
cannot say that only when they =t
together to elect & Chairman, that
would be a matter for serwous appre-
heéntion This is something which I
have not been uble to  understand
In any caseit occurs to me
that these are the arEuments His-
tory tells us that gometimed some
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dictators have advanced, they have
said that whenever there are elections
people turn mnto warrihg Zactions atid
there 18 strife and there is differénce
and people get divided, théréforeé to
keep the country umted dictatorship
is essential That 13 a theoty about
which many books might bé wrtten
But I am happy fo say that 5o far as
the people of India are

they have rejected this theory lock,
stock and barrel and democracy has
been restored in this country If I may
be pernutted (o say so, many coumné-
ries people used to say that demobcra-
cy cannot succeed in a developing
country because people are poor and
they are more concerned with bread
and so on, and that when democracy
comes to an end in a country it can
never come back, that used to be the
theory We found that :n many deve-
lopaing countries 1t was coming to an
end When democracy was reinstead
in the last March elections manv
people of many countries which 1
had the occaslon to visit sald that thev
reached the conclusion that tne.e
must be something in the old culiure
of India which must be responsible
for this deep commitment
to democratic values that even when
people are deprived of all they need
when they are poor, they are «till
committed to democracy and cherish
individua] freedom and the right to
callectivelv discuss their fate

SHRI SAUGATA ROY  Is it that
1dea of having democracy in the ber
council and replacing the Attorney
Gencral by an elected person came
to the government's mind after B
months only because you found that
the Attorney-General did not toe the
government's Mne and boycotted the
mawennng-in ceremony of Justice De-

»

SHRI SHANTI BHUSHAN ‘lue
hon Member 1s totally wrong and I
am happy that he has give me an
opportumity to clear that and I shail
clear that I plead guity to the
charge that this has got delayed be-
cause go far as ‘he amendment of the
Advocates Ac vas concerned, it drd
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not remain a srnall matter of restor-
ing the elected Chalrman, if that was
the only thing it would have been
done long ago Because the Calcutta
matter also came up I had to say that
the amendment should be done at
one time The Calcutta question was
controversial and we had to study
which via media had to be followed
‘There was the extreme wview all
right, permit it for all times in the
future, there was another view now
that 1t has been done away with do
not restore it, there was a third view
take a via media namely those who
have not passed any examinations
and those who have got enrolled per-
mit them there wag a fourth wview
those who have passed some exami-
nations they alone are entitled to
this This had to be considered 1n
depth and people had to be consult-
ed and a view had to be taken that
18 why this delay took place, for
no other reason

So far as the Attorney-General 1%
concerned hon Member Saugata Roy
has a very sahrp mund which I have
been witnessing all this while, some-
time, he deliberately does not try
to appreciate things n their correct
perspective A reference to the ap-
pointment of Justice Desai was made
and I think I have had occasion to
make the position clear So far as
these solemn things are concerned,
like the appointment of judges to the
Supreme Court poltics should not
be and would not be mtroduced This
question of supersession has nothing
at all to do with the appointment of
judges to the Supreme Court The
question of supersession is relevant
so far as the appointment of Chief
Justice either in the Supreme Court
or the High Court is concerned So

always said that the appointment
should be made sgtrictly on the basls
+of merit, suitability, ete

1t 15 a question of selectin
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I it is a question of selection, the
hon member would agree that 1t
would not be right for me to substi-
tute my own assessment for the asse-
ssment of the judiciary That would
be the eamest way of destroying th.
independence of the juldiciary That
1s why the government left it to the
Chief Justice and the semor judges
of the Supreme Court to deteimine
who in thewr opimion was the mo.t
appropriate person to be appointed
It was on the basis of their apprais-
al of the outstanding ahility, out-
standing fitness and outstanding 1in-
dependence of the two persons con-
cerned that they were appOinted ju-
dges of the Supreme Court

17 hrs

SHRI CM STEPHEN 1If the bar
of the High Courts and Supreme Co-
urt were not politically motivated
there must be some explanation why
they came out with a unanimous pro-
test agmnst it

SHRI SHANTI BHUSHAN The
appointment to the Supreme Court
1s not a matter of concern for anc
High Court alone Obwviously for ap-
pomtmentg to the Supreme Court all
the High Courts are under consider-
ation There are senior judges in
various High Courts but it 1s signi-
ficant that the protest came from the
bar association of one State only I
do not want to discuss this at length
I leave it to Shnn Stephen to draw
his own conclusion as to what are the
wvarious possibifities If he sits down
and studies the facts he himself will
come to some conclusion as to why
it happened Obwviously, when these
protest come somebody has to org-
anise it



313 Advocates AGRAHAYANA 7, 1808 (SAKA) (Amendment) Bill

34:

AN HON MEMBER  What about solution? That 15 a matter for the

Mr Chagla's statement?

SHRI SHANTI BHUSHAN If the
facty are fully known to a person, he
may make a comment at a particular
time Hon members must have
noticed that after a clarification was
issued Shri Chagla did not issue any
statement thereafter So, i1t appears
he did not have the ful] facts Possi-
bly somebody might have misled him
and he might have made that state-
ment In fact, many press editorials
called it a hasty judgment, etc

So far as the Supreme Court bar
association 13 concerned, hon mem-
bers know that the Supreme Court
starts work at 1030 So, members of
the bai come to the court between
1015 and 1030 Those who do not
have their cases in the beginning
may come a little Jater  Normally
very few  members turn up before
1015 Curiously on that particular
moarnine Without anvy prior notice
some  notice wqy  pasted oh
the notice  board of the Supreme
Court bar association building be«
tore 10 o'clock At 10 o'clock a few
members met together They had
been informed on telephone because
therc wag no other way of giving
prior notice At 10 o'clock they met
and adopted a resolution When other
memberg started coming, they were
presenicd with a copy of that resolu-
tion Subsequently there was a re-
ausition by » larger number of per-
sons to revoke this iesolution A
meeting took place thereafter but
it did not conclude Tt got adjourned
without any decision having been
taken As I explamed people did
not know of that earlier meeting No
indication 13 given earlier that a meet-
ing would be held Before 10 o'clock
you paste a notice on the notice
board of the Sapreme Court bar as-
sociation At 10 o'clock you hold a
meeting  If they pass a resolution
by calling a few people who were In-
formed on telephone, what 1s the 1m-
portance to be attached to such a re~

consideration of the hon Members of
the House Apart from that, go far as
the law officers are conceined, they
are put in a very difficult sstuation If
they come roungd about 1030 and are
handed over a resolution and told.
‘herc 153 a resolution signed by the
secretary of the assoclatijon and pas-
ed and so on"—if they happen to be
members of the Supreme Court Bar
Association and if they take the
view that howsoever unfortunately a
resolution might have been adopted—
and in whatever manner—they had
no means at that time—because at
10 30 that ceremony was going to take
place and they were told that as
memrbers they had to respect the re-
soluticn which had been passed—,and
tha n those circumstapces they
thougnt that it was the proper thing
to do well the hon Members ™nay
draw their own conclusions But I
can assure the hon Members that it
was no{ the personal view of the law
officers—of the Attorney General the
Solhcitor General and the Additional
Soliciter General— as if they felt that
something wrong had been done and
as if they had any intention of pro-
testine against the appointments to
the Supreme Court

Then thevr 1s this increase of the
term from 4 to 5 years The only
ent cism levelled agamnst it 18 that
ther, 15 no umformity I did not mean
to sugiest 1n mv opening speech as
1if 1t was a umversal thing, w.e, to have
5 years and nothing more nothing
less The 1dea wag that here was
an element of gconomy If you have
elections after ~very 4 vears chivious
ly there would be a little more ev-
pense I wanted to say that § years
ha, been a more acceptable term for
these elected bodies There was no
harm and 1t was considered that 5
years should be apphed and § years
should be appropriate 4 years was
considered too short That 1s why it
was changed to 5 years

Ancther Member, Mr Ganga Singhr
made a suggestion that this Bill,



315 Adpocpies

(Shz Bhast} Bhushan)

while restoring the elective office of
Charrman and Vice-Chalrman should
have also provided for something
more What has been provided m
“the bill 1s that the old elected chair-
man does not come back automatical-
ly 1In fact, so long as the election
15 not held, the ex-officto charman
will continue to discharge the duties
etc They will ceasz to be ex-officio
chairman and vice chairman, but they
will continue to perform those funec-
tions till the elections take olace It
has “ecn suggested that the old chair-
man et. should have been restored
but I fee! that when once those elec-
ted chairman and vice-chanman have
ceased to be such, and when the sys-
tem of election 18 being restored the
proper thing would be to give the
right 10 the present members to-day
to elect their own chairman and wvice-
chanmar, And, therefore, 1 commend
this clause of the bill also for accep-
tance by the House

1 om grateful to Shri Sasankasek-
har Sanyal for all the lkind worus
that be has smud I may say that
when he was bemng born in the bar
as he chose to descmbe it  almost near-
ly sbout the same time ] wasg being
born in this world He has so much
mare experience of the bar and of
everything else—public affairs etc —
than me I therefore specially value
the powerful support that he has lent
to this bill I am very happy that it
is this hull—it is another reason why
1t makes this bill a revolutionary one—
which ha: made guch an hon Member
as Mr Sanyal break his life-long tra-
dition and life-long practice of always
oppoming the Government He has
declared that it is for the first tyme

son alpne it becomes a revolutionary
tall He has also saud  that *hege
war a Jot of oppomtion 1o this amend
ment which bas been made duripg
rgency In
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Vanious other Bar Councils of different
States namely, Andhra Pradesh Delhl,
Gujarat, Kerala, Maharashtra, Orssa,
Punjab, Harygns, Tami Nadu and
West Bengal have all condemned the
system of having a nomunated Char-
man

DR V A BEYID MUHAMMAD
(Calicut) Where 15 nomunated® It 1s
statutory Chairman

SHRI SHANTI BHUSAN The Advo-
cate-General and the Attorney-Gencral
are appointed BSo they gre nominat-
ed Of course if there 15 a subtle
difference between nomnination and p-
pointment 1n that sense I am wrong
If they are peonle apointd v the
Government m that case they would
really be nomunees of the Goveinm nt

SHRI NANASAHIE BONDE (Am-
ravat:) When you were electe 1 Chaur-
man of the Bar Council you we o
also the Advocate-General Were you
under the influence of the Government
at that time?

SHRI SHANTI BHUSHAN The
whole question 15 thits We are con=i-
dening the principle of the aulonomy
of the bar The bar 15 3 very res-
ponsible body and eloquent tribuies
were paid to the bar for 1us role in the
freedom movemsnt for its 1ole 1n
variwous kinds of crims 1 would say
even for the role that it ilaved during
the period of emergency in o'der to
restore democracy in this couniry So
that if the bar has such an important
rale to play in a demoeratic countrv
then the prninciple has to be accepted
that the amutonamy of the bar is the
only proper thing, and the bar as a res-
ponsible body should properly arrange
its own affairs In that case there
was no reason why there should haove
been an imposition of a person &"
Chairman It is another matter that
they wilngly and wvoluntarily elect
him After all the Attornay-Gansral
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son, 1t 1s Important that the Chairman
must have the moral authonty to feel
that his advice would be respacteq and
accepted by the members of the bar,
because thev have willingly by their
free will electeg him to the high rffice
of the Chairman of the Bar Council

It was further suggested by Shn
B.nyal that the lawyers should be
elected really only for onhe term to the
Bar Council  Well, 1 am happy that he
has given this suggestion It 1s far
the members of the bar to take thig
Suggestion If they willingly and
voluntarily apply this concept, well ang
good After all they are holding these
offices as public service It is not that
nn}bodr s supposed to get ~omething
out of these offices This 15 only a
mode of service to the people serving
the bar Well in 5 sense, of course
one should be wiling to serve for as
long as posmble But if there are
others who are willing %o serve a per.
son should not be very keen to stick tg
his office or aspire for this high office
1t should be for others to Jnpress upoh
him, compel him foree him to accept
thig ofice In fact, the tiadition i
many of the Bar Associationg 15 that
veople are not willing to take up these
vosts They donot want to become
Secretaries of these bodies They
have to be persuaded by their friends
ang colleagues “you must take up thig
job” T hove and prav that this atmoe.
phere will pervade the bar so that
people will have to be persuaded g
become g of the Bar Couneil
not that they will run after becoming
members of the Bar Counoil I hepe

the members of the bar would gengral-

ly welcoms the syggestion which has
been made by the hon Member

Shri Sanyal made a pasaionate appeal
for these who might not happen to do
very well at a particular examination.
Of course, we have got umple exern-
ence that a person who fails in a parti-
cular examination, later on, turns out
to be a brillhant scholar We ,re not
completely oblivious to thus also But
this Bill makes provision only for those
who have already passed the first pre-
liminary examination before 31st De-
cember 1976 Only two more examins-
tions have to be passed by them mn
order to become an atiorney and to
qualify for enrolment as advocate In
one year there are two cximinatins,
in January and June, with the result
that during the next three years there
woulg be six examunations Two exa-
minations have {o be passed and there
are gix opportunities I submit that
there 15 ample scope for exercising
one’s prerogative or privilege of failing,
but one should not exercise this perro-
gative too often

He has also given the valuable =ug-
gestion that some provision should he
made for the security ol the members
of the Bar and s0 on He hag /irawn
the attention of the membens of the
Bar and the Bar Councils and I hope
they will take measures In many
States members of the Bar Council
have brought out schemes for colle.-
tive nsurance of the members of the
bar for Rs 5000 or Rs 10 000 so that
\f any member happens 10 die at any
time from the collective insurance his
famuly gets thaf amount 1 belleve thig
will be taken up by all the Bor Coun-
cils because the premfum 1s compara-
tively much lower for an mmsurance of
this kind, because the family of a per-
%on gets this amount only 1n the event
af huis death So I am sure this will
glso be consydered by the Bar Councils
of this country

About struggling juniors cf course,
Oone of the reasons why many very
hrilliant peopls hesitate to join the bar
fs that they drag in the fnitial years
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in the Bar In fact, somebody has
saud that the handicap mn the legal
profession 18 that you do not get
money when you can ewnjoy it and
you get t00 much money when you arg
not in a position to enjoy it There
mught be some exceptions Some peo-
ple a1e born lucky or luch 1s bestowed
on them bput that 1y a different matter

I thank Shrl Durga Chand for giving
powerful support as also Shr1 Muru-
gesan

Dr Ramjt Wan ed to  re<hns-
fen me as Kranti Bhushan 1 do not
know why he desires 1t put m fact my
party and al] of us believe in both in
fact we belicve in shanty poorna
Aran: So if he wvantg ic rechristen
me as ghanty poorna krant: Bhi shan,
I shall accept 1t

I have already dealt with Shn
Balhr Singh. He paid very glowing
comphimentg to all of us and 1 am
also grateful to hum on behalf of the
entire House for all the stories that he
told us He was also conscious of the
fact that there are defects in the bar
Nobody can say that any system 18
perfect that there 1s no scope for im-
provement in it He furlher mention
ed that justice should be made cheap
and speedy All these matters are en-
gaging the conmderation of every one
and all anxious thought 18 being given
in all quarters 1 am very happy to say
that the Bar Council of India also re-
cently passed a resclution welcoming
he suggestion 1e quse I happuned to
say at some place that after 21l under
the rule of law it 1s not only nccessary
that a person should have the legal
right {0 approach the courts but al-o
have his legal rights enforced he
should also be ensured that it wall be
enforced within a reasonable time 1
hag sad that ways and means shouvld
be found so that withun one year he

N
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blem The Bar Councils are also orga-
nising seminars on this important ques-
tion at various places I hope that the
attention of the Bar Councils of this
couniry will also be attracted to this
problem. so that we would have the
whole problem studied in all its depth
in all its facets, to ensure justice {o the
common man within a reasonable time
and expense

Ag regards Mr Kanwar Lal Gupta s
point about {he abolition of chambers,
I believe 1t 1z my understanding of
the smtuation that <leps aie Fe‘ng taken
to see that they woirk elficienlly Natu-
rally there should be proper conditiong
in which lawyers can work 'n an hono-
urable way and in an efficient way I
am sure the anxiety of Mr Kanwar
Lal Gupta would be allayed as soon
as possible ang that it would be pos-
sible to comply with his wish

The hon Member Shm  Manohar
Lal raised a question of law professors
that they cannot practice now that ei-
ther they can teach law n the educa-
tional institutions or they can practice,
I would like to say that this 13 because
ithe Bar Council of India took a deci~
sion I am told by a majorily on the
basis of which this situation has come
about Now that raises a guestin Of
course there was a difference of opin-
10n in the Bar Council of India itself
There can be two views on this (ues-
tion namely one that 1t would be
better that those who have to teach
law should exclusively devote them-
<elves to teaching of law and those who
have to practlce law  should devole
tnemselves to practising law or that
the two should be carrleq on 1~gether
because the experience which Is gamned
by practising in the courts is also use-
ful In order to impart the tramning to

can pet final justice No drastic r

is necessary in our system for that I
believe that the system can be made
to work and all these results can be
ensured by making some rhanges [ am
glad to say that the Bar Council of

students and so on Evidently ths is
a controversigl tonie on which the Bar
Council of India iteelf {g divided. I do
not gee anything unhealthy in the divi-
sion This is a question un which two
views are possible In the Bar Counci!
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of ‘India, thére were some thembers
who subséribed to one view and there
were ofhers who subscribed to the other
view. The majority of the members of
the Bar Council have taken a view
that those who want to teach must not
practise and those who want to prac-
tise must not teach.

Various representations have been

g
:
g
E
4

Government will have any role to play
in this matter at all

Ay regards the query raised by Mr.
Jagamnath Rao as to whether the Ad-
voosies General and the Attorney Gene-
ra] can stand for election, there can-
not be any controversy on that, If they
ate the members of the Bar Council,
they can certainly be clected. I am here
an axample of that. When I was the
Advochte Generhl, I was elected as the
Chairman twice.

Wikh these words, ] commend the
Bili for the consideration of the House.

MR, CHATHMAN: The question is:

*“THat the Bill further to amend
the Advocates Act, 1061, be taken
into comsideration. ™

The motion was adopted.
MR. €HAIRMAN: As there are no

“That Clauses 2 fo 8 siand part of
the BilL”

The motion was adopted.
Clouses 2 to 8 were odded fo the Bill
Claude 1, the Enacting Pormula and the
Title were added to the Bill.

Smith, Stanistreet 333
and Co. Ltd.
(Acquisition and Transfer of Shares)

SHRI SHANTI BHUSHAN: I beg fo
move:

=That the Bill be passed.”
MR, CHATRMAN: The question is

“That the Bill be passed.’
The motion was adopted,

1125 hre

SMITH, STANISTREET AND COM-

PANY LIMITED (ACQUISITION

AND TRANSFER OF UNDERTAK-
INGS) BILL

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N-. BAHUGUNA): Mr.
Chairman, I beg to move.*

“That the Bill to provide for, it
the public interest, the acquumtion
and transfer of the right, title and ins
terest of the undertakingg of Mesirs
Smith, Stanistreet and Campany
Limited, Calcutta, apd for matters
connected therewith or incidental
thereto, be taken into consideratien.”

I have to say nothing more than this
that here wag a sick unit taken over by
the Government way back in 1072, It
was time for us to decide whether to
take it cover, or carry on the business
or leave it to those hands who had mis-
managed it and brought it to slmost
the verge of ruin. In view of the fact
that, in the eastern sector, and parti-
cularly in West Bengal wa do not have
any pharmaceutical complex worth the
name, Government decided to take over
this particular concern in public in-
terest, nationalige it gnd manage to see
that, with a small investment of sbout
Rs. 1 crore, we ralse the production
from a few crores to a large amount,

‘sMevell with the recommendation of the Predident.

828 Ls—11
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Le, about Rs 13 to 14 crore worth of
production More employment will also
follow in the wake of that particular
effort Government had no option in
this particular case because, ag I sad
earlier, it had been established that
the company was mismanaged and los-
ses werp mounting And dunng
the period it was under the control of
the Government I must say thus 10
pruse of the officers who had looked
after the company well that they had
progressively reduced the losses,
though the wages had gone up during
the last six years by Rs 14 lakhs The
interest had also mounted up But

only

profits by diversification, by inore
investment modernisation and so on
Therefore, 1 hope that this Bill, which
is an effort not only to avoid sickness

were

aking it over The ques
tion of take over was also consjdered
by the Hathi Committee and the Hath
Committee also recommended thai, in

I have
come forward with this innocuous Bill
which, I hope the House will accept
With these words I move
MR CHAIRMAN Motion moved

“That the Bill to provide for, in
the public nterest, the acquusiion
and transfer of the nght, title and
Interest of the undertakings of
Messrs South, Stanistrees and Com-
pany Limited, Calcutta, and for
matters connected therewith or nu1
dential thereto, be taken into cor
sideration "

SHRI SAUGATA ROY 1 rise fo
support the Bill and congratulate the
Government and the Mimster [for
Petroleum and Chemicals and Fertill-

and Co, Ltd,

sers, Shri Hemavati Nandan

for bringing forward this Bill As
the Minisler has already said, this
wds a sick company which was tempo.
rarily taken over by the Government
in 1872 At that ime the Incdian Drugs
and Pharmaceuticals were appointed
as the authorsed controller of b
company Now the Government Las
decided to make permanent what ad
already been done before, that is, tak-
mng over this company permanently,
for which Government deserve to be
congratulated by all and sundry

In thus regard 1 want Lo mention one
or two pomnts for the attention of Shii
Bahuguna These relate to the phar
maceutical industry in eastern India
and particularly in West Bengal Why
15 1t that the drug companies 1neas
tern India become sick, become ailing,
become weak and become closed

SHRI VAYALAR RAVI (Chirayin-
kil) Even after charging high prices

SHRI SAUGAA ROY even after
charging high prices as Mr Rawvi says
whereas the companies 1n western
India are doing very much better’
This 18 a matter which needs looking
mnto A, the Minister has also stated
the Hathli Commuttee did go into this
question of pharmaceutical industryin
eastern India, and 1t did come forward
with certain suggestions as to how lo
¢reatle a stable basis for the pharma
ceulical ndustry in eastern India
1 would request the hon Minster for
Petroleum and Chemucals and Ferti-
lisers to look into this aspect of the
matter, because, if I may remind him,
pharmaceuticals are one business in
which the profits are very large com-
pared to the investment provided you
do not invest in research In these
days the know-hows are developed by
certain big companies abroad In
wview of that, I will request the Minis-
ter to particularly look into this as-
pect of the situation

I would also like to refer to another
Company in West Bengal and which
has been declared gick and it I8,
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Bengal Chemicals and Pharmaceuticals
Works which was established by
Acharya Profulla Chander Ray I am
also connected with t'us Company as
the President of the Union there
Though the Government has announced
its decision to take over this compan;
somehow or other the decision bos
not percolated down and the offical
gazette has not been wssued As a
result, the employees this month have
been served with a notice that they
would not be paid their wages I
would therefore request the hon
Minister to see that the delay in the
take over of this company 1s als0
ehminated

AN HON MEMBER As you are the
President of the Workers' Union of
this Company, you are also responsible
for the deterloration in the working
of the Company

SHRI SAUGATA ROY A company
never becomesg sick because of the
workers, 1t becomes mck due to mus-
management and becausc they run 1t
wrongly It 12 never because of
workers that a umt becomes sick

As I smd I am trying fo make the
Minister s already strong hands stron
ger 1n this regard 1 would only like
to bning one or two problems to his
notice in regard to thus matter

The hon Minister has done well fo
take over this company directly as a
Central Government company instead
of allowing the IDPL to art ag 1its con-
troller 1 beheve the Company will
have itz own management and | .e
Board of Directors In the case of
Bengal Chemicals and Pharmaceuticals
Company there 1s a fear among the
local employees that if it 1s managed
by the IDPL probably its interesis
will not be looked after and other
units of the IDPL will be benefited
at the cost of this umt ‘This 18 a
point to which I want to draw the at-

tention of the hon Minister
Though this is not the occamon I
would ke to take thus opportumty fo

and Co. Ltd.
and Transfer of Shares) Bill

make one more point I remember,

life saving drugs but in spite of the
Ministers promises and good inten
tions and s dynamism, the drug
prices have not come down for the last
six months They are taking over fbe
company, i1t 13 a commendable step,
but I would also like to know, if he
18 going to take (mmediate steps 1n
thig regard that is, regarding 4rug
prices

With these words I whole heartedly
support thus Bill and congratulate the
hon Minister for taking oyer thus sick
umit 1n a very sick State of India,
namely West Bengal

DR SARADISH ROY (Bolpur)
Madam Chairman [  welcome thus
Bull but the way 1t has been introduced
18 very much objechionable It has
come through an Ordinance We used
to enticise the previous Government
that they were ruling the country by
Ordinances thus could have been ~Jsal
ded

The employees of this company I
West Bengal have been pressing for
nationahzation for a long time Rvan
dunng the first session of the present
Lok Sabha in March-April this smar
they had approached the Central M'n's.
try to take over the management of
this company But as In the old aay
therce was so much delay and there was
no other alternative but to promulgate
an ordinance to take over the manage-
ment as the conditions have worsencd
Thig way the government 1 moving
in the same way as the previous fov
ernment was moving So I want fo
draw the attention of the government
that if actions and steps were taken
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in proper time, without an ordinance
but by a praper Bill, this undertaking
could have been taken over

This undertaking Is under goven

ment management for the last five
years, since may 1072 and during this
period there was a tremendous 1m
provement regarding production wh'ch
rose to Rs 45 lakhs from Rs 6 lakhs
per month bt the employees got no
benefit

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATRAIK) .f 1t
is closed down, will you get benefit?

DR SARADIEH ROY In the last
five years the production has gone up
but the employees did not get any
benefit compared to the empolyees of
the IDPL and other government un-
dertakings and mumilar industries
Their pay scale 1s lower That 1s
my point So thus undertaking was
sick and the government hasg taken
over and the employees are coniri-
buting thear mite so that this drug
undertalung may flourish

The Hathi Commuttee has not ol
mentioned about the taking over of
drug industry but also mentioned about
its development, that their machinery
should be modernised, etc

Then, with regard to Bengal Chemi-
and pharmaceutical works 1 want
say the eastern part of the country
the ploneer 1n the production of
drugs and pharmaceuticals The fir-t
pharmaceutical industry in the country
was set up in Bengal in 1801 That is

FSE

is the Bengal Chemucals by Dr P C
Roy and not only that they used to
export drugs even dunng the British
period, but the sad part of 1t 15 that
the drug and pharmaceuticals™Industcv
today Sopruhes in the western part
the coyntry and not in the eastern

-3

NOVEMBER 24, 1977

Minister will take early action so

like Smuth, Stanistreet the Bengal
Chemicals 1s also taken over ¢m
pletely at an early date

With thege words, I support the Bull

SHRI A MURUGESAN (Chidem
ram) Madam Chairman, on behalf of
my party the All India Anna Dravida
Munnetra Kazhagam 1 rise to say a
few words on the Smuth Stanistreet and
Co Ltd Acqusition and Transfer of
Undertaking Bull

Madam this undertaking engaged
in the manufacture of drugs aad
pharmaceuticals was making loss frem
1970 and in May 1972 the Central Gov.
ernment took over the management of
this undertaking The Indian Drugs
and Pharmaceuticals Co Ltd, a Sov-
erament of Indla undertalang has jeen
managing this unit for the past five
yearsa Now this Bili peeks to nationa-
lise this Unit

I have to regreifully point out that
a provision of Re 3 crores and 74
thousands has been made for payment
a8 compensation to the erstwhile
management [ fee] that thug sction
of the Janata party Govermment 1%
simular to the actions of the former
Congress Government in the matter
of making huge amounts as compensa
tion at the tume of aoquiring under
taking These Industralist had fatlen-
ed themselves at the cost of workers

- —_— — i m—
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With these words I conclude

THE" MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LISERS (SHR1 H N BAHUGUNA) 1
am beholden to Membery for expres

east 1 think the people of the et
must also search their hearts s lv
why this has happened I would "ot
move than thus The Janata Sov
dues notiee of 1t
charsolerwe 1t as a
, w= have done |t
as posaible. Due process of
require examination, looking
taking decimion does fake
We came in the month of May
in Septamber we decided on d2ing
somthing upon which the previous
Government had not decided anythwng
trom 1872 to 1877, for five years We
ook only five monthe For that we
should have been congratulated

I
i

MM
EEE;

i

:

The question of Bemgal Chemiculs
was ralsed, although this was not
Yivectly connected I would state 1hat
[ stand by my earlier commitment
|bat this Government Jlooks upom

|
;
:
:

tions We have

wvalue, there 15 nothing like that In
such a case, I feel the policy 18 very
smple We pay exactly what we

pany bui this 1s going to the Commus-
sioner of payments to be appointed by
the Government who will pay it to
different people Who are they—ths
15 also indicated in the Schedule A
attached to the Bull

I wish the hon Member—though I
appreciate his anxiety, he just brings
1n DMK by hook or crook into every-
thing—a youngman lke him should
rather go more into detauls about the
whole propomtion thet he wants to
buld up K 18 absolutely incorrect to
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eay that this 18 squandering away of
the public funds ‘This 15 the uniind-
hest cut This Government has got
all the power to see to it that not &
penny more than necessary—even the
mterest—1s given to 1t Whatever
mnoruprowdedhrumﬂtow
back their debts Who are
That 1s 1indicated mtheSchedule
sttached to the Bill They are not
gomg to the company, the money 18
gomng to the Commussioner of pay-
ments to be appointed by the Gov-
ernment This has never happened
before This 15 for the first time that
such a thing 15 happening Instead
of taking note of this he 1s telling that
the Government are squandering
wway the companys fund I am sorry
that the hon Member has got a mus-
conception mm his mind I cannot
remove his misconception I can only
argue

It was saixd that Hathi Commuittee
talked about the gevelopment At the
outset Madam you might recall we
had invested about a crore of rupecs
In the feasibility report you will find
that a crore of rupees has been pro-
vided for diversification If this 18
done the production will go wup bv
more than Ry 13 crores per annum

It was said by one hon Member
from Bengal that the workers had not
got anything during the last five years
This 1s far from truth This 18 far
from the correct statement I do not
want to discuss that part for good
reasons  (Interruptions) Compamnsions
are very difficult and <ometime they
are not correct But I must say here
that 1n 1971 for the same number of
workers the +total wage bill was
Rs 4991 lakhs For the same get of
workers the wage bill 1n 1978-77 was
Rs 60 lakhs which means it has gone
up from Rs 49 lakhs to 60 lakhs
during the period of these six years
(Interruptons) I can assurz you that
the old management was thrown aside
The IDPL became the maniagement of
that company In the management of
that company one man was intro-
duced A f w mor people were also
L ought 11 ilong with hhm If you

take this additional wage of Rs 15
lakhs, the wudditiopsl wage that the
workers get on an average comes to
Rs 2000 per asnnum. This is more
than what they were getting in 1971

In fact I am worned about thas
huge expendrture on account of the
costs But, I must say that this wall
be a subject matter of discussion I
am not willing o enter into any dis
cussion on this I told the Chief
Mimster of West Bengul Government
this afternoon that I am willing to go
wnto the whole question along with
him 1 am sure that the West Bengal
Government, ip their wisdom, will
realise that they will have to take
action which will ultimately benefit
the purpose for which this Bill 1s
meant West Bengal Government
wants more and more of phirmaceuti-
cal industries to come up I am gure
that West Bengal Government 1s very
helpful in this matter and they try to
understand this Even the workers
understang the position As regards
Bengal Chemicals 1t 15 true that the
people want us to go in for it That
does pot mean that we follow their
dictates In fact it 183 we who took
the decision on our own and we shall
perhaps come before the House very
=oon 1n regard to that matter

I would Llke to say that in thie
parficular case there 18 no njustice
that 15 being done or any incorrect
thing 15 being done Tae correct thing
has been done in this particular case
Nationalisation through this Bill s
the most correct thing that has been
done

With these words I commeng this
Bill for the conmderation of this
House

MR CHAIRMAN The question it

That the Bill to provide for 1n
the public interest, the acquumtion
and transfer of the right, title and
interest of the undertakings of
Messrs  Smth  Stanstreet and
Company Lamjted, Calcutte gnd for
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and Co. Ltd. (Acquisition and Trins-
fer of Shares) Bill
matters connected therewith or inei-
dental thereto, be taken into consi-
deration.”

The motwn was adopted,
MR, CHAIRMAN: Now, we take
up clauses 2 to 6. There are no

amendments to Clauses 2 to 6. I shall
put them all to the vote of the House

MR, CHAIRMAN: The question 1s.
“That Clauses 2 to 6 stand part of
the Bull.”
The motion was adopted,

Clauses 2 to 6 were added to the Bill.

MR, CHAIRMAN: We come to
clause 7, There 18 an amendment

DR RAMJI SINGH: After the speech
of the hon Minister I am convinced,
I do not want tg move my amend-
ment,

MR. CHAIRMAN. The question js*

“That Clauses 7, 8 and ® stand
part of the Bill"”

The motion was adopted,

Clanuses 7, 8 and 9 were added 1o the
Bull,

MR CHAIRMAN. There 15 &n
amendment to insert new clause 9A.

DR, RAMJI SINGH: Ip the same
spmt, after the hon, Minister's ex-
planation I am not moving this amend.
ment and also my amendment to
clause 14.

MR CHAIRMAN: The question is:

“That clauses 10 to 84, the Sche-
dule, Clause 1, the Enacting For-
mula, the Preamble and the Title
stand part of the Bill”

The motion was adopted,

Clauses 10 to 34, the Schedule, Clause
1, the Bnacting Formuls, the Presmble
and the Title were added to the Bull.

SHRI H. N. BAHUGUNA: I beg
to move:

Co, (Acquisition of Shares) Amat. Bill

“That the Bill be passed”.

I want to adg one sentence, A refe-
rence was made to IDPL, its perfor-
mance, When IDPL took over thix
management, production in this com-
pany was Rs, 154 lakhs; jn 1076-77 it
has been Rs. 388.75 lakhs, with the
same set of workers ang the game get
of equipment. I must put on record
my appreciation of what has been
done by them. With these words, I
commend that the Bi] be passed.

MR. CHAIRMAN: The question 1s:
“That the Bill be passed.”
The motion was adopted,

17 54 hrs,

INDIAN IRON AND STEEL COM-
PANY (ACQUISITION OF SHARES)
AMENDMENT BILL

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): 1t
18 a similar case of a sick mill ;n West
Bengal (Interruptions) —It 15 not
part of the general gsickness of West
Bengal. I beg to move:

“That the Bil] to amend the Indian
Iron and Steel Company (Acquin-
tion of Shares) Act, 1878, be taken

into consideration.”

Except the arguments already pre-
ferred by my colleague in the case of
another company, all I have to say 18
that thus company hag been taken
over by the Government of India,
funds have been given to the Com-
missroner for disbursement to the
shareholders. There are some diffi-
culties about the nomenclaiure of the
shareholderg because some share-
holders have gone to the Stock Ex-
change and until and unless the
Government truly acquires the shares
and have them transferred in their
hame, we cannot make it a subsidiary
of the Steel Authority of India
Limited. This ;3 a very small minor
modification, a technica] Bil. There
are two or three amendments,
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MR, CHAIRMAN: When it comes

to amendments, you cap explun,

Shri Veyaitar Ravl

SHRI VAYALAR RAVI (Chirayin-

kil): It they want to pass the Bill

today, I am prepared to give up my

:hhttomkonlt.

‘MR. CHAIRMAN: The question is:
“That the Bill to amend the Indian
Iron and Btee]l Company (.

Acquisi-
tion of Shares) Act, 1876, be taken
into consideration.”

The motion was adopted,
MR. CHATRMAN: We will take
up the clauses,
Clagse 2- -(Amendment of section 2)

MR, CHAIRMAN: Is Shri Chatur-
vedj moving his amendment No, 1?7

SHR] SHAMBHU NATH CHATUR-
VEDI (Agra): Yes,

SHRI BLU PATNAIK: I am
mogepting it.
Amendment made:

Page 23—

(i) lines 3 and 4—
omit “which was executed
before the appainted day”
(L) line 4—
after “instrument” insert—
“ duly executed” (1)

(Shri Shambhu Nath Chaturvedi)
MR. CHATRMAN: The question js:

“That clause 2, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 3, as amended, was edded to
the Bill

Clanng 3— (Amendment of Section 7)

SHRI BHAMBHU NATH CHATUR-
VEDI: 1 beg to move:

Page 2, line 10—
for “30th day of November”

substitute—
“31st dey of December” (3)

NOVEMBER.

December” instead of “88th Novem-
ber”. I would like to point out that
as it is they get 30 days’ more as
gmce period. So, actually 30th

MR. CHAIRMAN: Has he the leave
of the House to withdraw his amend-
ment No, 27

HON. MEMBERS: Yes.
Amendment No. 2 was, by leave,
withdrawn,

The motion was adopted,
Clause 3 was added to the Bill
Clauses 4 and § were added to the Bull.
MR. CHAIRMAN: The question is:

“That Clause 1, Enpcting Formula
and the Title stanc part of the BilL”

The motion was adopted,

Clause 1, the Formulg and
the Title were added to the Bill.

SHRI BUJU'PATNAIK: I beg to
muove:

“That the Bill, s=s smended, be
passed.”

MR, CHAIRMAN: The question ia:

“That the Bill, as amended, be
paswed "

The motion was adapted,
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MR CHAIRMAN: Now, Mr. George
Fernandes

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): Let
this Bill also be passed

MR CHAIRMAN It 15 now 8
o'clock Does the House wish to ex-
tend its sitting or adjourn® Let me
know the opmion of the House, not of
the Government

€ MGIPND—1- 2 28 [ S—unr

and Steel Co, H
ofSlum)Andt.DlEs

SHRI VAYALAR RAVI: (Chiray
inkil): We will take 1t up tomorrow

MR, CHAIRMAN: The House nov
stands adjourned till 11 AM. to
morrow

1801 hrs

The Lok Sabha then adjourned #i

Eleven of the Clock on Twuesday

November 29, 1977/Agrahayane 8§
1899 (Saka).



